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) INTRODUCTION

I, the Chairman, Estimates Committee, having been authorised
by the Committee to submit the Report on their behalf, present this
Fifty-Second Report on the Ministry of Education and Social Wel-
fare—Archaeological Survey of India.

2. The Committee took evidence of the representatives of the
Ministry of Education & Social Welfare on the 18th & 19th Sep-
tember, 1973. The Committee wish to express their thanks to the
Officers of this Ministry for placing before them the material and
information which they desired in connection with the examination
of the subject and for giving evidence before the Committee.

3. The Committee also wish to express their thanks to
Dr. Moti Chandra, Director, Prince of Wales Museum, Bombay for
furnishing Memorandum to the Committee and also for giving evi-
dence and making valuable suggestions.

4. The Committee also wish to express their thanks to all the

Associations and individuals who furnished memoranda on the sub-
ject to the Committee.

5. The Report was considered and adopted by the Committee on
the 21st March, 1974.

6. A summary of recommendations/conclusions contained in the
Report is appended to the Report. (Appendix IV).

7. A statement showing the analysis of recommendations/conclu-

sions contained in the Report is also appended to the Report (Ap-
pendix V).

New DELHI; R. K. SINHA,
April 3, 1974 Chairman,
Chaitra 13, 1896 (S). Estimates Committee.

)



CHAPTER 1
INTRODUCTORY

1.1. Archaeology is a scientific and analytical study of human
antiquities undertaken to form an idea of the people who existed
at a particular period, their customs and way of life and the stage
of civilisation that they had reached. It plays a vital role in unfold-
ing our ancient culture and civilization and in this task it has been
greatly helped by the wealth of legends and traditions in which our
country abounds.

1.2. The antiquarian wealth of India started attracting the atten-
tion of officers of the East India Company from the last quarter of
the eighteenth century. In 1784, under the initiative and guidance
of Sir William Jones, a Judge of the Supreme Court, the Asiatic
Society was started in Calcutta for enquiring into the history, anti-
quities, arts, science and literatures of Asia. In 1788, a Journal
called Asiatic Researches was started and in 1814, a museum was
established to house the objects collected by the workers of the
‘Society. From 1829 to 1849, noteable work done by Mr. James Fer-
gusson, who conducted an architectural Survey of the country and
systematically classified the monuments.

1.3. In 1861, Alexander Cunningham, an army-engineer, impres-
sed upon Lord Canning, the Governor-General, the necessity of
undertaking a systematic programme of exploration in the country.
Canning accepted the proposal and established the Archaeological
Survey of India, with Cunningham himself as the Archaealogical
‘Surveyor. The preservation of monuments was however not made
the function of the Survey. '

14. From November 1861 to January 1865, Cunningham covered
large parts of north India. He surveyed the enormous number of
monuments and remains and fully reported on them with elaborate
illustrations. Unfortunately, the Government, for ressons unknown,
decided to abolish the Survey in 1865.

1.5. During the next five years, some attention was paid to photo-
graphing the monuments and preparation of casts of architectural
Pieces, but no real work was done. In 1870 Lord Argyll, the Secre-
tary of State, realized that something more substantial, should be
undertaken and that could be possible only by a Central department.
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As a result, the Archaeological Survey of India once more came into
being.

1.6. During the next fourteen years, up to 1885, Cunningham and
his Assistants travelled up and down the whole of North and East of
India, discovering monuments and remains, revisiting old ones and
bringing to light coins, inscriptions, sculptures and other antiquities.
In 1873, an Archaeological Survey of West India was constituted

under James Burgess, to whose charge was added the Archaeological
Survey of South India in 1881.

1.7. In 1873, the Government of India issued instructions to the
Provincial Governments to preserve the ancient monuments. In
1878, however, Lord Lytton, the Governor-General, felt that the
preservation of monuments should be the responsibility of the Gov-
ernment of India. The outcome of Lord Lytton’s ideas was the crea-
tion of the post of ‘Curator of Ancient Monuments’ in 1881 who was
to prepare a classified list of the monuments of each province. This
post was abolished in 1883 and once again the work of conservation
relapsed into the hands of Provincial Governments.

1.8. Cunningham finally retired in 1885, to be succeeded the fol-
lowing year, by James Burgess as Director-General. Burgess retired
after three years, whereupon the Government decided to abolish the
Archaeological Survey of India as a Central organisation. All
archaeological work devolved on the Provincial Governments, with
the result that hardly any progress was recorded. This state of
affairs continued till 1898, when the Government up to its
responsibilities once more and proposed to divide India into five
Circles for the purpose of preservation of monuments.

1.9. Soon after his arrival in India in 1899 as Governor-General,
Lord Curzon realised the chaotic condition of Indian archaeology.
In 1900, he proposed to the British Government the revival of the
post of Director-General for the supervision and co-ordination of the
work of the Surveyors. He also proposed that the Central Govern-
ment should give grants-in-aid to the Provincial Governments to the
extent of a lakh of rupee per year for archaeological work.

1.10. The British Government having .accepted the proposals,
John Marshall came to India in 1902 at the age of twenty-six as the

first Director-General of the reconstituted Archaeological Survey
of India.

1.11. John Marshall succeeded in organizing the archaeological
activities of the country in a remarkably short period. Within a
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few years of his arrival, important mcnuments, such as those at:
Delhi and Agra, were thoroughly overhauled, excavation was under-
taken at a few important sites and museums received a fillip. In
1904, the Ancient Monuments Preservation Act was passed ‘for the
preservation of ancient monuments, for the exercise of control over
excavation in certain places, and for the protection and acquisition
in certain cases of ancient monuments and of objects of archaeolegi-
cal, historical or artistic interest’.

1.12. The Survey continued its work with greater vigour and con--
fidence. Hundreds of monuments and sites were declared protected’

and brought under the purview of the Ancient Monuments Preser--
vation Act.

1.13. In 1921, under the Government of India Act, 1919, archaeo-
logy was made a Central subject, so that the Survey became entirely
a Central organization, the Provinces being left merely with the

power of declaring monuments and sites protected under the Ancient.
Monuments Preservation Act.

1.14. In 1926, an Exploration Branch was created to cope with the-
increased work.

1.15. Marshall retired from the office of the Director-General in
1928. Three years later, an all-round reduction in expenditure was
in the air, as a result of which, in 1932, the Exploration Branch was
done away with and funds for the normal work of the Department

were drastically curtailed. In 1932, the Ancient Monuments Preser-
vation Act was amended.

1.16. In 1944, Dr. Robert Eric Mortimer Wheeler was appointed
Director-General. During the next four years of his stay in India,
the Department witnessed all-round progress.

1.17. In 1948, the Archaeological Survey of India was renamed
the Department of Archaeology.

1.18. In 1950, the Constitution of India made far-reaching changes
in the position of Archaeology. Instead of Archaeology being a com-
pletely Central subject, as laid down in the Government of India’s.
Acts 1919 and 1935, the Constitution prescribes as follows: —

(1) ancient and historical monuments and archaeological sites
and remains declared by or under law made by Parlia-

ment to be of national importance should be in the charge
R of the Central Government,
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(2) ancient and historical monuments not helonging to the
first category should be in the charge of the State Gov-
ernments, and

(3) both the Central and State Governments will have juris-
diction over archaeological sites.

1.19. As a result, in 1951, Parliament passed an Act declaring to
be of national importance all the monuments and sites which had
previously been protected under the Ancient Monuments Preserva-
tion Act, 1904, adding to the list a large number of important monu-
‘ments and sites situated in and consequently falling under the
jurisdiction of former Princely States over which the Government of
India had no archaeological jurisdiction before.

1.20. Following the disappearance of all Indian States with the
Independence of India and the taking over of their important monu-
ments by the Central Government as monuments of national im-
portance, the major parts of the staff of the Departments of archaeo-
logy of these States where such Departments had existed, were
‘taken over by the Central Department in 1953.

1.21. In 1959, the Staff and important monuments of Jammu and
Kashmir were similarly taken over and the archaeological integra-
tion of India was made complete.

122. On the 15th October, 1959, the Ancient Monuments and
Archaeological Sites and Remains Act, which had been passed by
Parliament in the previous year, came into force. Besides adopting
the sections of the Ancient Monuments Preservation Act to the
present day requirements, it contains some other salutary provisions.
The provisions of this Act apply to all the monuments and sites
which were declared to be of national importance in 1951, All such
monuments and sites are known as protected monuments and sites.

1.23. The present responsibilities of the Archaeological Survey of
India are as follows: —

{A) Preservation of monuments and sites

(i) Watch and Ward Arrangement.
(ii) Chemical preservation of Monuments.

{(iii) Gardens at monuments and sites. !
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{B) Research, Training and Publication

(i) Excavation and Exploration.

(ii) Prehistory.

(iii) Epigraphy.

(iv) Temple-survey Projects.

(v) Geochronological and chemical gtudies.
(vi) School of Archaeology.

(vii) Publications.

{C) Museums



CHAPTER 11

PLAN PROVISIONS AND EXPENDITURE
Provisions for the IIlrd Plan

2.1. During the Third Five Year Plan, the Archaeological Survey
of India had undertaken the implementation of the following projects
at an estimated outlay of Rs. 32.83 lakhs:

(1) Preparation of Survey Plan of Monuments
(2) Copying of Ajanta Paintings

(3) Survey of Antiquities

(4) Geochronological studies

(5) Preparation of Archaeological Atlas.

1. Preparation of Survey Plan for Monuments

2.2. Initiated in the Second Five Year Plan, this project is meant
to prepare survey plans of Centrally protected monuments and sites,
based on local revenue maps. The Surveyors first draw the outline
plans of the concerned monuments and areas around them and then
get these plans vetted by the Revenue Authorities in so far as the
protection limits are concerned.

2. Copying of Ajanta Paintings

2.3. This scheme was started in 1956-57. The paintings bearing
surface is 7.546 sq. ft. of which 2199 sq. ft. had been copied up to the
end of March, 1972,

3. Survey of Antiquities

2.4, This project was launched in the Second Five Year Plan
with a view to exploring the antiquarian remains in the country.
About 67060 villages were surveyed upto 31st March, 1972.

4. Geochronological studies

2.5. Study of Indian Prehistory with the help of modern scienti-
fic techniques is a desideratum for the reconstruction of India’s past.
Studies in gecchronology were initiated during the Second Five Year-

. 6
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Plan period and the Chemical Branch of the Survey is being pro-

gressively equipped with modern techniques, Exploratory work in
different parts of India has been taken up.

5. Preparation of Archaeological Atlas

2.6. This project was initiated during the Second Plan period
on the recommendations of the Central Advisory Board of Archaeo-
logy. The project, however, did not make any marked progress due
to lack of competent supervision and has since been discontinued.

2.7. The total expenditure incurred by the Survey during the
Third Plan was Rs. 29.95 lakhs.

28. The 'Schemes at Serial Nos. 1, 2, 3 and 5 above have been
dealt with in detail in subsequent chapters.

Provisions for the IVth Plan

2.9. The initial allocation for development of Archaeology
during the 4th Five Year Plan was Rs. 88.00 lakhs. As a result of
subsequent discussions held in the Planning Commission, it was
decided by the Planning Commission that with a view to enabling
the Archaeological Survey of India to implement the re-organization
scheme, to clear the backlog of publications, to adopt scientific tech-
nology, to enter into regional co-operation with the neighbouring
countries etc. the financial allocations for the Survey be increased
to Rs. 120 lakhs. It was also decided that the expenditure on any
new posts to be created should first be met from the Plan Budget
and that it will become non-plan item after the expiry of the cur-
rent Five Year Plan. Since it was decided that this expenditure
was to be met from within the allocation of Rs. 120 lakhs, revised
proposals for the allocation of the above outlay were formulated.
The outlay was subsequently reduced to Rs. 115 lakhs. Based on
the trend of expenditure and the works proposed to be taken up
during the years 1972-73 and 1973-74 it was found necessary to revise
allocations for the different schemes, within the overall outlay of
Rs. 115 lakhs. Accordingly, the following revised proposals were
made for the allocation of Rs. 115 lakhs: —

Name of the Scheme Amount
(Rs. in lakhs)
(1) (2)

A. Schemes continuing from Third Plan or earlier
1. Preparation of Survey Plan of monuments 15°90

2. Copying of Ajanta paintings . . . . : . : 2:60
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3. Survey of antiquities - . . . . . . 15°50

4. Geochronological studies 2-12

5. Preparation of Archacological Atlas . . . . 1-23

6. Special Repairs to Jama Masjid 1-63

B. New Scheme already included in Fourth Plan

7. Publications Branch 10° 70"

8. Construction of Sculpture-sheds - 10° 70"

9. Additional Excavations Branch 6-80
10. Expeditions outside India 5:00
11 Vikramshila Excavation Project 6° 60
12. Construction of Museum-buildings and staff quarters 17°12
13 Documentation of Sculptures 800
14. Re-organisation of the Archaeological Survey of India 1-70°
15. Additional staff for the Survey . 940
TOTAL m

2.10. Scheme-wise, the expenditure incurred during the first three:
years of the Plan and the outlay proposed for the remaining two

years 1972-73 and 1973-74, as furnished by the Ministry of Education
and Cultural Affairs, is given in Appendix I.

2.11. It will be seen that out of the total proposed plan outlay
of Rs. 115 lakhs allocated to the Survey during the Fourth Plan,

the expenditure during the first four years had been about Rs. 52.00"
lakhs as under:

1969=—~—70

1970~—71

1971—72

197273

Rs. 9-08 lakhs
Rs. 8-74 lakhs
Rs. 14° 62 lakhs
Rs. 19- 56 lakhs

2.12. Explaining the reasons for low expenditure, the Ministry of
Education and Culture, in a note, have stated that:—

“During the earlier three years, the expenditure was low due
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to delay in sanction of the following schemes:
(i) Publications Branch (Outlay—9.24 lakhs).
(ii) Additional Excavations Branch (Outlay—8.72 lakhs)

The Scheme was cleared through Ministry of Finance and!
the Planning Commission in the year 1971-72. Hence, no:
expenditure was incurred during the two preceing years..

(iii) Expeditions outside India (Outlay—9 lakhs)

The scheme was intended to carry out explorations|excava--
tions in Afghanistan at Begram to begin with. Before-
initiating the work, an agreement with the Government:
of Afghanistan has to be executed. Action for the same-
was accordingly taken in consultation with the Ministry
.of External Affairs, Ministry of Education etc. The-
Agreement has been signed on 24th October, 1973.
Hence, no expenditure could be incurred on the scheme-
in the earlier years.

(iv) Vikramshilla Excavations Project (Outlay—6.10 lakhs)

The project was cleared through the Planning Commission
and the Ministry of Finance in the year 1971-72. Hence:
no expenditure was incurred during the preceding years.

(v) Construction of Museum Buildings and staﬁ quarters:
(Outlay—6 lakhs)

The provision for this scheme was required to be made in
the budget of the C.P.W.D., who were to execute the
works. A budget allotment could be provided in the
CP.W.D’s budget only after plans and estimates were-
prepared by the architects of the C.P.W.D. and adminis-
trative approval accorded by the Ministry of Education.
The above procedure takes a long time..

(vi) Documentation of Sculptures (Qutlay—8 lakhs))

The scheme was cleared in the year 1971-72.
(vii) Reorganisation of ASI and Additional Staff for the-

(viii) Survey (Outlay—9.17 and 15 lakhs respectively)

The scheme of Re-organisation based on the recommen-
dations of Central Advisory Board of Archaeology was-



10

not accepted by Government and hence no progress
could be made in creation of posts. It was decided that
the recommendations of the Review Committee should
be implemented. Accordingly, proposals for creation of
new Circle and necessary additional staff have been
made and the matter is under examination of the Minis-
try of Finance. Hence, expenditure could not be incur-
red as the decision on re-organisation was taken only
last year wviz., 1972-73.

During the year 1973-74, an expenditure of Rs. 2 lakhs is
expected to be incurred.”

2.13. To a question whether it would be possible for the Sur-
wvey to spend Rs. 63 lakhs (i.e., about 55 per cent of the total outlay)
during the last year of the Plan, ie., 1973-74, the Ministry of Edu-
«ation and Culture have stated:

“Against our demand of Rs. 56 lakhs, a budget grant of Rs. 32
lakhs only was actually sanctioned. Out of the Sanction-
ed Budget grant also, we have surrendered 10 per cent in
compliance with the Government orders for economy in
Plan expenditure. We hope it would be possible to utiilise
the balance of Rs. 29 lakhs during 1973-74.”

2.14. It had been brought to the notice of the Committee that the
‘funds allocated for the Archaeological Survey were found inade-
-quate and that in times of economic stress the Survey was subjected
to drastic cuts and its activities were brought to a stand still.

2.15 Asked about the factual position in this regard, the Minis-
try have stated:—

“Yes. Our Budget demands were greatly reduced by the
Ministry of Finance while sanctioning the budget alloca-
tions. The reduction was made mainly on the basis of ex-
penditure incurred during the preceding years, without
taking into consideration the increased activities proposed
to be taken up during the ensuing year e.g., special repairs,
horticultural activities, improvement of museums etc.”

2.16. In this connection the Financial Adviser, Ministry of Fin-
:ance stated during evidence:

“So far as Non-plan expenditure is concerned, there has been
a 5 per cent cut. Normally we go by the performance in
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the previous years, If the previous year’s performance is
good and if they ask for more, certainly we shall con-
sider it. But, where they have not been keeping up -
spending the funds that have been sanctioned then only
they ge taxed| In so far as the plan expenditure is con-
cerned, out of Rs. 115 lakhs sanctioned for the entire five
years, in four years, the ptrformance is only 45 per cent
The other 55 per cent has got to be spent this year in the
normal course. I do not think it is humanly possible to
do it. As a result, here also we have to effect a cut.”

Provisions for the Fifth Plan

2.17. During the Fifth Five Year Plan, the following nine schem-
«es involving an outlay of Rs. 980 lakhs from the Central Sector and
Rs. 415 lakhs from the State Sector have been proposed for imple-
mentation covering various aspects of archaeological work:

(Figures in !akhs)

Name of Scheme Central State . .
Sector Sector

1  Preservation of cultural hentage of Indla, mcludmg

security arrangements . 500 128
II  Development of monumcnts, mcludmg unprovements to
their environments - 75
III  Research and training (including Cultural Exchange) . 100

IV Documentation of monuments, sxtes, sculpturcs, photo-
negatives and drawings . 40 50

V  Publications (mcludmg preparanon of nauonal catalog'ue
of monuments) 35 4¢

'VI  Setting up of archaeological museums and sculpture-
galleries, mcludmo reorgamzmg gallenes in the exlstmg
museums 85

'VII  Promotion of archaeological studies m Umversmes and
other research institutions . 25

‘VIII  Implementation machinery including buildings and
equlpments—()onstrucuon of oﬂice bmldmgs and staff
quarters * . . . 100

IX  Enforcement of legislation on antiquities and art
treasures . . . . . . . . 20 200

980 413
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It has also been stated that the outlay proposed in respect of the
schemes listed above is the barest minimum.

"2.18. The annual financial targets of these nine schemes, as fur-
nished by the Ministry, are indicated in the Table below:

(Rs. in lakhs)

Year Schemes

I I 1 v v vi  Vvil VIl IX

1974-75 . 65 20 40 14 6 20 10 35 5
1975-76 70 30 40 18 10 34 10 54 s
1976-77 65 25 40 16 8 33 10 32 s
1977-78 . © 65 25 40 16 8 20 10 32 5
1978-79 60 25 40 16 8 29 10 32 5

2.19. Asked to furnish details of allocation of funds required for
excavation, preservation and maintenance of monuments separately
during each year of the Fifth Plan, the Ministry have submitted the
following information:

“The actual budget allotment against this scheme has so far
not been approved by the Planning Commission or the
Finance Ministry. However, the following outlay has been
shown separately for excavation and preservation of
monuments for each year of the Plan period. The outlay
for the excavations also covers the national Projects, which
will be problem-oriented and will be undertaken in col-
laboration with different institutions.

(Rs. in lakhs)

Year Conservation Excavation
&

Preservation

1974-75 - . . . . . . . 68 19
1975-76 96 27
1976 77 96 27
1977-78 95 26

1978-79 95 26”
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2.20. The details of the 9 Schemes which have been proposed for
implementation during the Fifth Five Year Plan are as follows:—

Scheme No. I

It is proposed to undertake special repairs of about 185 monu-
ments located in different parts of the country.

Scheme No. II

It envisages extension of horticultural activities of about 835
monuments in the country and to acquisition of sufficient areag
around some monuments in order to prevent modern accretion
around them.

Scheme No. 111

It is proposed to execute 25 national projects relating to excava-
tion in collaboration with Universities and State Departments.

Scheme No. IV

The work on the Survey of Antiquarian Remains will be expedit;
ed. The other projects are Documentation in Central Library and
preparation of architectural drawings of important monuments.

Scheme No. V

It is proposed to concentrate attention on the printing of publi-
cations, site guide-books and brochures and bringing out picture’
post-cards and photographs. Compilation of National Catalogue of
Protected Meonuments is also proposed to be taken up.

Scheme No. VI

It is proposed to build 5 museums along with staff quarters, be—
sides constructing sculpture galleries at various places.

Scheme No. VII .
This contains proposals to make liberal grants to the Universitie§
for excavation work as well as for publication of their Reports.' !

toy

Scheme No. VIII !

It is proposed to construct buildings for the Headquarters Offices;
Circle Offices and Laboratomes together with some staff quarters. i



14
Scheme No. IX

S O envisages work in connection with enforeement of the Anti-
quities and Art Treasures Act (1972), which requires registration cf

antiquities by the owners and licensing of traders dealing in the
business.

2.21. The Committee regret to note that though most of the projects
undertaken by the Archaeological Survey viz., Preparation of Survey
Plan of Monuments, Copying of Ajanta Paintings, Survey of Anti-
quities etc., were started during the Second Plan period, these have
adt been completed as yet i.e., by the end of the 4th Plan period
and are to be carried forward to the Fifth Plan. Evidently, the
progress in the implementation of these important projects has been
very slow. This underlines the imperative need of preparing realistic

time bound programmes for the completion of the projects undertaken
by the Archaeological Survey.

2.22. The Committee further note that during the 4th Five Year
Plan, an initial allocation of Rs. 88 lakhs was made by the Archaeo-
logical Survey for implementing the various schemes, This allocation
was subsequently increased to Rs. 115 lakhs at the instance of the
Ministry. Against ‘this allocation, the expenditure during the four
ybars of the 4th Plan has been only Rs. 52 lakhs i.e., about 45 per
cent. During the current year, a sum of Rs. 29 lakhs is proposed to
be spent. Thus the total expenditure during the whole of the 4th
Plan period would be about Rs. 81 la'i&hs against an allocation of Rs.
115 lakhs i.e. about 70 per cent. From the details of the expenditure
on the various schemes during each year of the 4th Plan period, the
Committee regret to note that out of the 9 new schemes included
in the 4th Plan, no expenditure was incurred on as many as 7 schemes
during the first two years of the Plan period and in respect of one
of these schemes, there has been no expenditure even during the
four years ie. upto 1972-73. All this indicates that these schemes
were included in the 4th Plan without advance planning and pre-
paration by the Archaeological Survey.

2.23. The Committee are not convinced with the argument
advanced by the Ministry of Education and Social Welfare that the
shortfall in expenditure was due to the fact that most of 'the schemes
were cleared by the Ministry of Finance in 1971-72 or 1972-73, as this
may be due to the fact that the detailed schemes were not prepared
in advance and were not got cleared from the Ministry of Finance
#n time. The Committee are constrained to observe that there appears
¢o. have been lack of proper coordination between the two Ministries
i.e., the Ministry of Education and Social Welfare and the Ministry
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of Finance, The Committee feel that such matters should be sorted
out at the highest level for expeditious disposal and clearance, if
necessary, and should not be allowed 'to drag on indefinitely.

2.24. It is indeed paradoxical that while on the one hand, the
Archaeological Survey pleads inadequacy of funds for carrying out
its increasing activities, on the other, funds allocated have not been
fully utilised. This situation, in the opinion of the Committee, under-
lines the necessity for advance planning and phased programming
of the proposed schemes well before the commencement of the Plan
periods. It is also imperative that expenditure in each year of the
Plan period on the various schemes should be realistically assessed
and properly spread over each year of the Plan.

2.25. The Committee note that during the 5th Plan period, an
outlay of Rs. 980 lakhs has been proposed by the Archaeologieal
Survey for the implementation of the various schemes. Compared
to the total 4th Plan expenditure of about Rs. 80 lakhs, the outlay
for the 5th Plan is more than 12 times. Considering the performanee
of the Archaeological Survey, during the 4th Five Year Plan, the
Committee would like to impress upon the Archaeological Survey
and the Ministry that earnest efforts will have to be made and imple-
mentation machinery will have to be properly organised and geared
up by them to achieve the objectives aimed at. Immediate actiom
should also be taken by the Ministry and Archaeological Survey o
finalise detailed plans for the implementation of the proposed schemes
so as to avoid the difficulties experienced in implementation and
consequent shortfalls during the 4th Plan period. All this, the Com-
mittee feel, needs vigorous, determined and timely planning on the

part of the Archaeological Survey of India. The Committee would
like Government to ensure that.



CHAPTER III
(i) EXPLORATION AND EXCAVATION

3.1. Exploration and excavation together constitute the backbone
of modern archaeology, Exploration comprises the discovery and
recording of ancient sites still visible on the surface of the ground.
It is often a necessary preliminary both to excavation and to conser-
vation. In a wider field, exploration alone can reveal the full richness
of the land in antiquities and monuments of many kinds.

3.2. Major discoveries in relation to the human achievement
through the ages depend upon explorations and excavations. Both
these are closely complementary activities.

3.3. The Archaeological Survey of India has two Excavation
Branches, one located at Nagpur and the other at Delhi. In addition,
the Prehistory Branch, at Nagpur, which carries out studies in Stone

Age archaeology, also carries out excavations as and when it finds
necessary.

3.4. Asked how the Survey selected sites for exploration and
excavation, the Additional Secretary, Ministry of Education and
Cultural Affairs, stated during evidence:

“Initially the potentiality of any site discovered by exploration
is assessed with reference to the size of the mound, the
thickness of the habitational deposits and the richness of
the finds in respect of any particular problem besides
tradition and literary references whenever available. A
site that is considered most likely to yield the useful
evidence looked for is taken up, first for a small-scale or
trial excavation, and, thereafter, if justified, by large scale
work,

The exploration or survey of sites is generally, carried out as
a continuous process--...... Generally an effort is made
to cover every region of the country depending upon the
manpower resources”.

3.5. During the Fourth Five Year Plan, the allocation for explora-
tion and excavation activities under the scheme, “Additional Excava-
tions Branch” was Rs. 6.80 lakhs, out of which no expenditure was

. 16

— .




17

incurred during 1969-70 and 1970-71 and Rs. 0.84 lakh and 2.96 lakhs
were spent during 1971-72 and 1972-73 respectively. The proposed
provision for 1973-74 was Rs. 3 lakhs.

3.6. The number of explorations and excavations carried out by
the Survey during the years 1969-70, 1970-71 and 1971-72 was 34, 26,
and. 5 respectively. Pointing out that the excavations conducted qur-
ing 1971-72 were much less than those in earlier years, the Committee
enquired the reasons for the same.

3.7. The Additional Secretary, Ministry of Education, during
evidence stated:—

“So far as the Survey is concerned excavation has been carried
out by only the two excavation branches, the Vikramsila
Excavation project and the Exploration Wing of the
Headquarter in keeping with the recommendation of the
Archaeology Review Committee leaving the Circle officers
free to devote themselves as exclusively as possible to
conservation work which is their primary work. This has
resulted in a smaller number of excavations conducted by
the Survey. The work was also affected by Indo-Pak armed
conflict of 1971.”

3.8. To another question, it was stated that no specific target of
-exploration and excavation could be fixed in advance as the scale
of operations depended upon the nature of discoveries.

3.9. In a memorandum submitted to the Committee, it has been
brought to their notice by a knowledgeable person that although in
recent years some work on pre-history and proto-history had been
carried out by the Archaeological Survey, the problems of historical
archaeology had not been tackled. Elaborating the statement, he
‘stated during his evidence before the Committee:—

“For instance, we should begin from the Mourya Period upto
the Gupta period, for which we have done some perfunc-
tory excavation or some sculptures, But the entire picture
is not clear. Archaeology means clearing the picture of
those period and I am afraid not much attention has been
devoted to that. I will give you one example. In Mourya
Period, everything is now delegated to Mourya peried.
But before Mourya Period, is it zero? What are
the problems they were facing? We had not suddenly come
to great culture in the Mourya Period. There must be
some developments and those developments have not
been traced. Those problems should be taken in hand. AlY

? the picture should be made more clear”.
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The witness continued:

“Somehow or the other, pre-history has occupted more of our
space and money. I am for historical archaeology. When
we write history, this material is of utmost importance
as to how people used to live at that time and so on and
so forth. Some people think that these problems have been
solved; but, in my opinion, none of these problems have
been solved and they could be solved only by horizontal
excavation and this i bound to yield better results.”

3.10. Asked to what extent, the Survey had been able to bridge
e gap of the historical times during the last 25 years, the Director
General, Archaeological Survey, during evidence, state:

“In the last 25 years our Department has directed its efforts
for the solution of this very problem. It is well known
that the Harappa and the Mchanjodaro pushed the date

of Indian civilisation to the middle of 3 milliennium
BC.......o.LL.

Is the last 25 years, it is to the credit of Indian Archaeology
that both in the North and the South, East and the West,
a large number of sites had been brought to light which
have thrown light on Indian culture.”

3.11. The Archaeological Review Committee have also stated that:

“The Survey hag restricted its excavations almost entirely to
pre-historic and proto-historic sites, and, in so doing, has
immensely lengthened the backward perspective of Indian
cultures and civilizations. It has, however, been felt for
some time by scholars, and perhaps by others with a
more general interest, that something should at least be

done to reveal the archaeological setting of a historic
period.”

3.12. Asked whether any action had been taken to undertake
emeavation work with a view to solve many problems of Indian
history and culture awaiting solution, it was stated during evidence:

) “While there has been emphasis on pre-historic and proto-his-
toric work in the past, because of the epoch-making dis-
--coveries like Harappa and Mohanjodary and later a Kali-
‘bangan and Lothal, the Survey has not neglected the his-
terical period. Im the recent past, we have taken up work
& at important historical sites, such as Pauni (1969-70)»
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(1970-71), Maharashtra, Vikramasila (1971-72 onwards),
Bihar, Vidisha (1964-65), Madhya Pradesh, Kaveripun-
pattinam (1965 onwands), Tamilnadu, and Achichchhatra
1965, Rajgir (Bihar), Dhanyakataka (Andhra Pradesh) to
mention the important ones only.”

3.13. The Director-General, Archaeological Survey of India, further
stated:

“We have got two excavation branches, but the work has to
be done by Circles. Whenever a site is threatened, for
example, by an irrigation project, we take up work on
that site. Otherwise, we go by pricrities”.

3.14. The Committee enquired whether excavation has ever been
done at Ayodhya and its neighbourhood, The Director-General,

Archaeological Survey of India, in this connection replied during
evidence:

“As regards Ayodhya, only recently the question was raised
in the Parliament and my Minister has directed that all
the temples at Ayodhya should be examined by the
Archaeological Survey of India and we should try and
protect all these which really deserve to be called monu-
ments of national importance”.

3.15. During the Fifth Five Year Plan, basic techniques of modern
scientific excavation finds a place in one of the nine schemes (Build-
ing Survey, Research and Training Scheme) which have been pro-
posed for implementation, The actual budget allotment against this
scheme has so far not been approved by the Planning Commission
or the Finance Ministry. However, the following outlay has been

shown separately for excavation purposes for each year of the plam
period:

Year Budget Allocation
. (Rs. in lakhs)
1974-75 - . | 19
1975-76 . . , . a7
' 1976-97 . 27
1977-78 . .. 26
.1978-p9 .

Lo v m TevaL WA . . t 388 lakhe
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3.16. In this context it was stated during evidence:

R We have thought in terms of this comprehen-
sive planning for the next five years and we have listed
25 schemes to be pursued not only by the Archaeological
survey of India but by the Universities and the State
Departments also right from the Stone Age to the histori-
cal period. We have also worked out 25 national schemes.”

3.17. Elaborating further, the Ministry have stated that a Small
Committee consisting of University Professors and representatives of
State Governments and officers of the Survey have worked out these
25 national projects in various parts of the country. These were
selected keeping the outstanding problems of Indian Archaeology
in view. It was further felt that these projects should be carried out
in a collaborated manenr by the Universities, other institutions, State
Departments of Archaeology and the Survey. A list of these projects,
together with the particulars of the executing agency are given at
Appendix II

3.18. The Committee regret to note that the number of explora-
tions and excavations undertaken by the Survey during the Fourth
Plan period have been declining from year to year. The number
declined from 34 in 1969-70 to 26 in 1970-71 and to only 5 in 1971-72.
The Committee are not satisfied with the reasons given by the
Ministry that the Circle Officers, in keeping with the recommenda-
tions of the Archaeology Review Committee, devoted themselves
mainly to conservation work as the Review Committee made its
creommendations as far back as 1965. Moreover, an additioual
Excavation Branch was also set up during the Fourth Plan period
which in itself should have resulted in increased activities in this
regard. In a vast and ancient country like ours, which is full of
cultural antiquities, a large number of ancient sites remained to
‘be explored and excavated. As exploration and excavation of
ancient sites, throughout the country, is one of the main functions
of the Archaeology Survey, the Committee feel that exploration
and excavation work should have been undertaken by the Survey
on a larger scale. Since a large number of sites still await explora-
tion and excavation, the Committee cannot emphasise too strongly
the need for accelerating the work of exploration and excavation
by the Survey. The Committee are aware that this gigantic task
cannot be fully completed by the Archaeological Survey alone. It
is, therefore, necessary that the Survey should elicit the coopera-
tion of the State Departments of Archaeology, Universities and
Research Institutes whi¢h are also carrying on exploration and
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excavation work. A well-thought out and coordinated plan of
action and a list of priorities for undertaking this work, is required
to be formulated by the Archaeological Survey in consultation and
coordination with the State Departments and Universities etc., for
carrying out extensive as also intensive archaeological explorations
throughout the country.

3.19. The Committee have been informed by knowledgeable
persons that in the exploration and excavation activities of the
Survey, more emphasis has been laid so far, on pre-historic and
proto-historic sites and that due importance has not been given to
historical sites. In order that the Archaeological setting of
historical period is unfolded in a chronological manner the
Committee would like the Survey to devote greater attention to
historical sites also. A proper balance should be maintained in so
far as exploration and excavation of pre-historic, proto-historic and
historical sites are concerned. It is equally important that in
selecting sites for exploration and excavation, due regard is paid
to various regions of the country.

3.20. The Committee note that during the Fifth Plan period, a
sum of about Rs. 125 lakhs is proposed to be allocated for explora-
tion and excavation and that the Survey has already worked out
25 national projects for this purpose in various parts of the country.
They are glad to note that these projects would be carried out by
the Archaeological Survey in collaboration with the State Depart-
ments of Archaeology, Universities and other Research Institu-
tions. The Committee have no doubt that in the light of past
experience, the Survey v.ould formulate detailed plans for imple-
menting these schemes in a phased and orderly manner so as to
achieve best results.

3.21. The Committee note that excavation work on the “Archae-
logy of the Ramayana|Sites” is to be taken up as one of the 25
national projects proposed to be carried out by the Survey in colla-
boration with U.P. Government and Jiwaji University. The Com-
mittee consider that the exploration and excavation of places of
historical and mythological significance like Ayodhya, Ujjain
regions etc., are very necessary to link up the loose ends in the
Archaeological setting of those periods. The Committee strongly
urge that the exploration and excavation work at these sites
should be expedited by the Survey. They also recommend
that the monument of Rajya Dasrath near Ayodhya be declared as a
national Monument.

) 3.22. In this connection the Committee would also like to empha-
Sise that the Survey should lay down broad guidelines for the
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preparation of factual excavation reports so as to ensure a scientific
and consistent approach. It should also be ensured that excavation
reports are prepared by the authorities concerned simultaneously
as prompt and factual reporting is the essence of competent
excavation. The Committee would further urge that for main-
taining competent standards, the Officers of the Survey should
periodically visit every excavation site and should also keep in
close touch with the progress in the preparation of excavation

reports contemporaneously so as to avoid delays and arrears in this
regard,

3.23. Archaeological excavations have added much to our know-
ledge of India’s past. They, inter alia, tell us about the life of the
common man in those days. Examples of important excavations,
carried out in the country, are the proto-historic civilisation of the
Indus Valley, of the Indo-Greek Cities in West Punjab, the great
University of Nalanda etc. Had these sites not been dug up, India’s
past history and art would =ot have been, what it is today. But
riuch of Indian history and are, still lies as much below the ground
as above. It should be brought to light if the full story of old
India is to be known. But due to developmental projects being
undertaken in the country, the wealth of cultural treasures is
being destroyed or threatened in the country. If no timely action
is taken, these ancient sites will be lost to archaeology for ever.
Each archaeological site lost, is a unique piece of historical jigsaw,
gone for ever. There is thus a need for accelerating the pace of
excavation and exploration in the country. It is well known that
systematic excavations are costly and are also frequently hampered
by various other difficulties. What is urgently required, is greater
awareness on the part of the Government and the public of the

importance of archaeology and measures to prevent the old sites
from ravages of destruction.

3.24. The Committee understand that in UK., an organisation
named, “Rescue” which was launched in 1971, spearheaded a cam-
paign by professional and amateur archaeologists to highlight the
importance of archaeological sites and areas and to arouse public
awareness about them. This organisation has raised funds for
urgent excavations, persuaded business concerns to sponsor scholar-
ships for training archaeologists and has publicised important dig-
gings to rouse local support. With the encouragement of this
organisation, a growing number of business and industrialist con-
cerns are also recognising the archaeological implications of their
sctivitime.

3.25. The “Rescue” insists that all major 1lecal authorities
should be held responsible for commissioning Archaeological Sur-
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‘vey of their towns and regions under new legislation which would
«ehsure: (i) statutory protection for key sites specified in the Sur-
veys; (ii) consideration of the archaeological potential of any pro-
posed development before planning permission is granted; (iii)
‘access for archaeologists to all building sites with historic deposits;
and (iv) time for excavation when required.

3.26. The Committee consider that it is time that due impor-
tance is given by Government to Archaeology and effective mea-
sures are taken to save the ancient sites from being destroyed in
the developmental process. It is also important that not only State
Governments but local authorities are also enlightened about the
‘importance of archaeological sites. In this connection the Com-
mittee would also like the Government to study the working of
this organisation in UK. and other couniries and to examine what
measures, statutory or otherwise are necessary in our country to
save and preserve the great archaeological treasures that lie buried
in the ground.

(ii) VikrAMsiLA PROJECT

3.27. Till recently the excavation at Vikramsila was being
carried out by the University of Patna under licence from the
Central Government, In view of the importance of the site and the
-extensive scale on which excavations are required to be taken up,
it was decided by the Archaeological Survey to take over this pro-
ject. This was included as one of the schemes under the Fourth
Five Year Plan, with an allocation of Rs. 6.60 lakhs.

3.28. The expenditure on this project during the Fourth Plan
"was as under:—

Year Amount
(in lakhs of Rs.)

1969-70 . : . ’ Nil
1970-71 . it
1971-72 . 57
1972-73 . 53
1973-74 . (Provisig!.lgloﬁxure)

3.29. As regards the prorress made in this excavation work, it
was stated during evidence:

“The northern gateway, the western wing of the northern
side, the entire western wing and a kit of the southern
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side have been excavated, bringing to light the monastic
cells along the walls, and antiquities, including sculptures
and bronze figures contained in them. As the ancient
site of Vikramsila housing and instructing several
thousands of students cannot be represented by a single
monastery containing about 200 rooms, a much larger
area has eventually to be brought under excavation. The
scope of work which is enormous cannot, therefore, be
envisaged in advance though it is felt that at least three
more years would be needed to excavate a fairly substan-
tial monastery area thoroughly. The work is likely to
continue in the interest of reclaiming as much as possible
of the ancient monastic site, which extends to Pathanghat
about 2 kms to west and Khalgaon, about 15 km to the
south, Exploration and survey of the surrounding areas
will also be undertaken.”

3.30. Tht Committee note that Vikramsila project was taken
over by the Archaeological Survey from the Usiversity of Patna,
in view of the archaeological importance attached to the site and
the extensive nature of the excavations. It is surprising that al-
though this project was included as one of the schemes in the
Fourth Plan, no action in carrying out the excavation was taken by
the Survey during the first two years of the Plan period. This
again indicates that the work of excavation, even on this important
site, was not given the importance that it deserved. The Committee
note that though some progress has since been made on the project,
owing to the enormous scope of work involved, the excavations
are likely to extend beyond three years. The Committee urge that
excavation work on this important historical site should be acce-
lerated so as to complete it as early as possible.

(iii) ARCHAEOLOGICAL EXPEDITIONS OUTSIDE INDIA

3.31. The Committee have been informed that in order to have a
study of Indian archaeology in its wider context and also to have a
first hand knowledge of the excavated finds of comparable periods in
the neighbouring countries, it is considered essential to carry out

exploration and excavation in the concerned regions of Western
Asia.

3.32. During the Fourth Plan period, it was therefore proposed to
establish a wing in the Archaeological Survey of India for sending
archaeological expeditions outside India. The first such expedition
was to be sent to Afghanistan for undertaking excavations at Begram
and exploration and excavations at other sites in Farrah regions.
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3.33. It is further proposed that, after gaining experience of work.
in Afghanistan, similar work should be taken up in South-East Asia.
Accordingly, a wing dealing with South-East Asia is being started
in the concluding year of the Fourth Plan.* The schemes has been
sanctioned by the Government. However, the post of Director was
filled, only recently. Further, the work depends upon signing of
agreements with the concerned Foreign Governments, which is al-
ready under action of the Ministry. This project has been allocated
Rs. 5.00 lakhs for the Fourth Plan period. The expenditure on this
project during the Fourth Plan was:

Year Amount (Rs. in lakhs)
1969-70 . Nil
1970-71 . Nil
1971-72 . C-04
1972-73 . 075
1973-74 - 421
(Provisional)

3.34. Regarding excavations conducted in the adjoining countries,.
the Director-General, Archaeological Survey stated during evidence:

“In the country adjoining India, we have done some work.
Nepal is the country which is closely linked with India’s .
past. We have excavated out a site called Tillarakote,.
and very important work has been done here. Tradition-
ally Lumbini is the place where Gautama Budha was
supposed to have been born. Tilar-kote is one place which
is claimed to be Kapilavastu. .... ..On the Indian side we
have got a place called Piprahawa where we continue cur
excavations. At this place we have found sealings with
the name Kapilavastu. We have been tackling different
problems right from the pre-historic times to the modern
times—almost the medieval period.

3.35. As regards the expeditions carried out so far outside India,
it was stated that efforts were being made to excavate the sites in
Afghanistan. Draft cultural agreements with Iraq and Iran also-
contained proposals for such excavation work; but actual excavation
work had not started in any of these countriecs. The Additional
Secretary, Ministry of Education further stated:

*At the stage of factual verification, the Ministry of Education and Social
Welfare Archaeological Survey of India) have stated that g Wing deal-
Ing with South East Asia is being starteq in the concluding year of the
Fifth Plan,
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“The proposal to carry out (excavations in) archaeology out-
side India will largely depend on the response of neighbour-
ing countries. In drafting cultural agreements, efforts are
being made to include archaeological projects and ex-
change of scholars on a reciprocal basis. Such agreements
have been concluded with Afghanisthan and Iron. Phased
programme can be prepared only when some headway is
made in the implementation of the cultural agreements.”

3.36. The Ministry in a note, have also stated:

“After a protracted corresepondence, an Agreement has
(October 1973) been signed by the two Governments (India
and Afghanistan) permitting us to excavate at Begram and
to conduct explorations in the Farah region. The field
season for undertaking archaeological work in these regions
of Afghanistan lasts from May to October.”

3.37. Asked whether Government have any proposal to undertake
exploration in South East Asian countries such as Malaysia, Thailand
and Laos in collaboration with the archaeologists of these countries

the Director General, Archaeological Survey of India, stated during
evidence: R

“We have been trying to establish contacts with archaeologists
from these countries and in fact we are training archaeolo-
gists from Burma, Indonesia, Thailand and we hope with
the increase in cooperation, there will be greater ex-
change of ideas”.

3.38. Asked, whether the Survey could undertake this work with
‘the assistance of UNESCO, the Director-General, Archaeology Sur-
vey replied:

“We have no objection. But in what way the UNESCO
assistance will be there for excavations to benefit us, I do

not know. If any such assistanc comes from the UNESCO,
we will welcome it.”

3.39. To a query whether the Survey had any exchange prog-
-ramme of visiting specialists from foreign countries, the. witness
Teplied in the affirmative and further stated:

“During 1972-73 no Indian Archaeologist visited any foreign
country under cultural Exchange Programme. No foreign

archaeologist visited India during 1971-72 and 1973 under
cultural Exchange Programme”,
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3.40. During the Fifth Five Year Plan, this project has been
shown under one of the nine schemes proposed to be implemented.
It is proposed to conduct excavations at Begram in Afghanistan. As
there is literary evidence relating to the submergence of many
ancient cities as also archaeological evidence about the brisk Roman
trade with India during the early centuries of Christian era, it is
proposed to undertake the work “Underwater Archaeology” in
collaboration with a foreign agency.

3.41. The Review Committee, which was appointed in 1965, to
assess the work of the Survey, have in its Report, stressed that
Indian Archaeology must be studied in the wider context and held
the view that neither the spasmodic sending of Indian archaeological
missions abroad nor the inviting of lecturers from foreign countries
will wholly solve the problem, useful though these measures be. The
Review Committee had suggeseted that India should have her own
specialists in the archaeology of the countries viz. Egypt, Iraq, Iran,
Anatolia, Central Asia and South East Asia so that, with their first-
hand knowledge of the subject, they can interpret satisfactorily the
broader cultural environment of India in the past.

3.42. The Committee referred to a suggestion made to them that
in order to make a thorough study of archaeology of the countries
with which India had connections in the past, “a Central Institute
of Archaeology” with a number of Departments each specialising
in the archaeology of a given Country, shouid be set up
and enquired whether Government agreed with this view.’ The
Additional Secretary, Ministry of Education stated that formation of
a single Institute was not feasible. The Director General, Archaeo-
logical Survey of India alsp stated that it was better to build
expertise knowledge in different branches of archaeology in
different ¥niversities rather than try to build up something enor-
mous without a foundation. The witness added that at present there
Was not so much of expertise in India as to justify the establish-
ment of a Central Institute and that it was better that this expertise
developed in the Universities with the help of certain scholars.
Asked whether it would not be desirable to have specialists in fields
like Egyptology, Greek Roman Archaeology, West Asian Archaeology,
Sinology, etc., the Additional Secretary, Ministry of Education stated:

“There can be no second opinion on that. India is a vast
country and it is one of the important countries in the
world. There should be Indian scholars who have know-
ledge about other countries in the neighbourhood, parti-
cularly in the field of archaeology and ancient history. We
fully agree with you.”

3704 L.S.—3.
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3.43. The Committee note that Government proposed to establish
a wing in the Archaeological Survey during the 4th Plan period for
sending archaeological expeditions outside India. The first such
expedition was to be sent 'to Afghanistan for undertaking excavations
at Begram and other sites in Farrah regicns, The Committee regret
to note that excavation work in that country could not be started
as the cultural agreement between the two countries was signed only
in October, 1973. The Committee further note that draft cultural
agreements with Iraq and Iran also contain proposals for sending
archaeological expeditions to those countries. The Committee hope
that with the signing of the cultural agreement with Afghanistan
and the proposed cultural agreements with Iran and Iraq, a phased
programme would be preparzd by the Archaeological Survey for
carrying out meaningful excavations in these countries. As the
archaeology of these neighbouring countries is intimately connected
with that of ours on account of close and intimate contracts in the
past, it is very essential to have a better understanding of the
archaeology of the countries.

3.44, The Committee understand that a wing dealing with South
East Asian countries will be started by the Archaeological Survey
in the concluding year of the Fifth Plan. In the opinion of the
Committee, such a Wing should have been started much earlier as the
culture of the South East Asian countries, for example, Burma,
Indonesia, Thailand, Combodia, Nepal, Sri Lanka etc., is intimately
connected with that of India. There is ample evidence of close rela-
tionship between the culture of these countries and that of India
which is easily discernible in their temples and sculptures etc. The
Committee would urge that effective steps should also be taken to
conclude cultural agreements with these countries so as to pave
the way for sending archaeologica] expeditions there,

3.45. The Committee have no doubt that the excavations in the
neighbouring countries woull be conducted in collaboration with the
local Archaeologists in those countries so as to derive the maximum
benefits from such excavations. They hope that these excavations
would further assist in unfolding the links and close relationships
that existed in the past with those countries.

3.46. The Committee would suggest that the feasnblhty of obtain-
ing financial and other assistance from the UNESCO for the mutual
exchange of archaeological expeditions with the neighbouring coun-
tries may also be explored.

3.47. The Committee consider that in addition to sending Indian
Archaeologists abroad and/or inviting Archaeological Specialists
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from foreign countries, India should also have her own specialists
in the archaeology of other countries, for example West-Asian, Central
Asian, South-East Asian regions and African and Latin American
countries and more particularly of Egypt, Greece and Rome etc.
which have ancient civilisation, so that they may be able to interpret
satisfactorily the broad cultural environments of India in the past
and their links with the neighbouring and other countries, The Com-
mittee note that while Government are not at present agreeable to
the creation of a Central Institute of Archaeclogy, they are fully
aware of the need to build expertise in the Archaeology of neighbour.
ing countries in the various Universities. The Committee would like
Government to approach the University Grants Commission and the
Universities to render help in building up this expertise in the
various Universities in the country as early as possible.



CHAPTER IV
- SURVEY
(i) Survey Plans for Centrally Protected Monuments

4.1. Under Article 246 of the Constitution (Seventh Schedule)
Archaeology is administered as under:—

(1) Union List—Ancient and historical monuments and records
and Archaeological Sites and Remains (declared by or
under law made by Parliament) to be of national impor-
tance would be in charge of the Central Government,

(ii) State List—Ancient anl historical monuments and records
B other than those (declared by or under law made by Par-
liament) to be of national importance, would be in charge

of the State Governments.

(iii) Concurrent List—Archaeological Sites and Remains other
than those to be of national importance.

42 It will be seen that monuments of national importance are
looked after by Central Government and other than those of national
importance, by the State Governments, In April 1961, Parliament
passed an Act declaring to be of national importance all the monu-
ments and sites which had been previously protected under the
Ancient Monuments Preservation Act 1904 together with a large
number of those situated in the Princely States over which Govern-
ment of India had no archaeological jurisdiction.

43. At present the Archaeological Survey has on its List about
3500 protected monuments and sites. The Archaeological Survey
initiated a project in the Second Five Year Plan, to prepare survey
plans of centrally protected monuments and sites, based on local
revenue maps. Under this scheme, the surveyors first draw the out-
line plans of the concerned monuments and areas around them and
then get these plans vetted by the revenue authorities in so far as
the protection limits are concerned. Ownership of the protected
areas has also got to be verified. This basic material gbout the limits
of the protected area at monuments and sites is absolutely necessary
in order to save them from encroachment.

30 ’
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44. It has been stated that out of the listed number of 3500
monuments, 3210 had been surveyed upto the end of 1971-72 but
only 525 plans have been completed in all respects including their
verification by the Revenue Authorities, About 500 new plans are
further expected to be prepared during the course of the 4th Plan
perjod.

The Committee desired to know the reasons for not completing
this work which was taken up as early as the Second Five Year Plan.
The Additional Secretary, Ministry of Education, during evidence,
stated:—

“The work consists of preparing site plans of monuments, and
of verifying it with revenue details, and ownership with
a view to determining the protected limits and removing
encroachments if any. The work, therefore, depends on
the cooperation of the District Collector. Our work is
mainly hampered because village officers have multifarious
duties, and cannot keep to the agreed dates of joint ins-
pections. We have been continuously seeking the coopera-
tion of the State Governments and Circle Officers have
been requested to pursue the matter with revenue
officials.”

45, Asked when it was proposed to complete this work in respect
of all the 3500 monuments and sites, the witness stated:—

‘It is hoped that the wark will be completed during the next
five years.”

4.6. The :Committee are concerned at the poor progress made in
the project of preparation of survey plans of centrally protected
monuments and sites which was taken up as early as Second Five
Year Plan period. It is disquieting to note that out of 3500 monu-
ments of national impertance, only 525 plans had been completed
in all respects by 1971-72 and about 500 new plans are expected to
be prepared during the remaining 4th Plan period. The slow progress
is stated to be due to the non-availability of State Government offi-
cials for joint inspections. The Committee are net convinced by
these reasons as they feel that with concerted efforts and follow up
action it should have been possible to obtain greater cooperation from
the State Governments and make rapid progress in this regard.
Considering the progress made so far, the Committee are not sure
whether the remaining work would be completed within the next
five years as indicated by the representatives of the Ministry during
evidence, The Committee consider that preparation of the survey
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plans of these monuments is urgently called for as in the absence
of these plans there is every likelihood of encroachments on the
areas round these monuments and sites, The Committee would there-
fore urge that effective steps should be taken by Government to
ensure that this work is completed at least by the end of 5th Five
Year Plan period, as envisaged now by them.

(ii) Survey of Antiquities Project

4.7. The Survey of Antiquities Project was launched in the
Second Five Year Plan with a view to exploring the antiquarian
remains in the country. Such a survey is expected to bring to light
hitherto unknown monuments and sites which shed light on the
rich cultural past of this country. It has been stated that the scheme
has been a partial sucess, as it has brought to light a large number
of monuments and sites in different parts of the country but it also
suffered for lack of proper supervision, for the Superintending
Archaeologists, busy as they are with conservation and administrative
work, could not devote attention to the scheme. Under the Reorga-
nisation Scheme of the Survey, which is receiving attention of the
Government, this Scheme is proposed to be placed directly under
the Department of Research and is also conceived as a problem
oriented one, whereby, river-valleys and other areas connected with
particular problem will be taken up first. About 67060 villages were
surveyed upto 31st March, 1972. In the revised scheme, the emphasis
will not be so much on the number of villages as on answering a
specific problem. All the same, it is hoped that about 5000 villages
in_different river valleys would be covered during the Plan period.

4.8. Explaining the reasons for the slow progress in the comple-
tion of this important project which was launched as early as - the
Second Five Year Plan, the Director General, Archaeological Survey
of India stated:

“The -work is very laborious and involves quite specialisé'd’f
knowledge. That is why it had taken time and the new
idea hags come that universities should join hands with
the survey work, There is further modification of the
scheme in that first we should select areas which are
likely to yield more results, namely Gangetlc Plain so
that important work is done ﬁrst ”

4.9. Asked to state whether this work was being attended to, the
Director General, Archaeological Survey of India said:

“In the recent past, a new responsibility hag come, that.‘v lS
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documentation of sculptures. We have diverted our
attention to this more pressing job while village to village
job is not neglected. Our difficulty is man-power
resources.”

4.10. It has been suggested to the Committee that in view of the
great changes effected is the country due to various irrigation, pro-
jects and laying of new railway lines and roads, this work of intensive
and extensive exploration throughout the country from village to
village had to be given top priority. Asked whether any action had
been taken in this direction, the Additional Secretary, Ministry of
Education stated:

“While village to village survey as a normal activity must go
on, priority will have to be given to quick surveys of the
areas affected by the irrigation projects. The Circle Officers
keep in touch with the State Governments about such
developmental activities affecting the archaeological heri-
tage, and under:ake excavation or exploration with the
help of universities, In some cases, the State Governments
themselves undertake such work including transplantation
of monuments, if any.”

4.11. To another suggestion whether the cooperation of the people
of the villages could be sought in this regard, the Director General,
Archaeological Survey of India stated:

“We can do this great task only with the cooperation of the
people. Before we launch the work in a particular district,
we write to the level of village school master who happens
to be knowledgeable and only then we go to the area.”

4.12. It was brought to the notice of the Committee that the scheme
of having Archaeological Survey of all the revenue villages by the
technical assistants has not made much headway mainly due to the
lack of proper guidance and supervision by the Circle Superintend-
ing Archaeologist. The Additional Secretary, Ministry of Education
stated in reply to that:

“The village to village exploration has not flopped. It is true
that the Superintending Archaeologists have not been able
to pay as much attention tc the supervision as would
be necessary in view of their preoccupation with the basic
work of circles, namely, conservation.

It has been decided that the village-to village survey of sites
and antiquities will be carried out by the universities
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and a draft programme has been prepared by a Committee
consisting of the Director-General of Archaeological Survey
of India, Joint Director-General, and some eminent
archaeologists working as professors in the universities.
The final decision will be taken shortly.”

413. Asked to state whether any decision had since Been taken
in the matter, the Ministry of Education in a written note have
stated:

“A draft Plan for all India Survey of Antiquarian Remains
Project was framed by Prof. H. D. Sankalia, Director,
Deccan College and Postgraduate Research Institute, Pune,
which was later discussed by a Committee consisting of
the Director General, Joint Director General of Archaeo-
logy as also the representatives of the following institutions:

(i) Nagpur University, Nagpur.
'(ii) M. S. University, Baroda.

(iii) Jiwaji University, Gwalior,
(iv) Allahabad University.

(v) Calcutta University, Calcutta.
(vi) Mysore University, Karnataka.
(vii) Poona University, Poona.
(viii) Gujarat Vidyapith, Ahmedabad.

The draft plan did not receive the approval of all the members.
Some members felt that the scheme should be taken up
on a much bigger scale, while others felt that it should be
experimented first by those selected universities which
have not trained staff and equipment to take up this sort
of a work. Professor H. D. Sankalia was among those who
held the latter view, Decision is being taken on this issue
and the scheme will be launched from the next financial
year in a phased manner.”

4:14. The Committee regret to note that although Government
realise that the survey of Antiquities Project is expected to shed
light on the rich cultural past of the country, the progress of work
on this project which was taken up in the Second Plan period, has
been very unsatisfactory. Out of over 5% lakh villages in the country,
only 67060 villages were surveyed during a period of about 16 years,
upto March 1972. This clearly indicates that serious attention was
uot paid to this project. The Committee feel that this project is of
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natural importance. They urge that Government shouwl? take expe-
ditious decision on the draft plan for All-India survey of Antiquarian
Remains Project and implement the same in a phased manner with
the cooperation of State Govts. and selected Universities. Priorities
may be laid down, keeping in view the fact that areas which are
expected to yield tangible results are taken up first. The Committee
would like to stress that the Ministry should formulate a perspective
plan to complete this survey by a specHied date, A review of the
progress made in the completion of this project should be made
periodically in order to effect improvements in the execution of this
scheme. The Committee would like to emphasise that this important
task can be done only by enlisting cooperation of the local people
and by associating elders of the areas concerned whose knowledge
of the past, handed over to them from generation to generation, might
prove of significant help.

4.15. The Committee further suggest that the progress made in
the implementation of this scheme, should be given in the Annual
Report of the Archaeological Survey of India which should also
contain specific mention of the highlights of the survey work as
well as action taken by Government in pursuance thereof.

(iii) Temple Survey Project

4.16. It has been stated that to study the north and south Indian
temples, which present a variety of problems, particularly in respect
of their origin and development, a project to document and publish
detailed studies of these temples has been launched. The project is
handled by two Branches known as Temple-survey Project (North-
ern Region, Headquarters: Bhopal) and Temple-survey Project
(Southern Region, Headquarters: Madras).

4.17. The Additional Secretary, Ministry of Education further
stated during evidence that this project was started in 1955. As re-

gards the progress made in this survey, it was further stated dur-
ing evidence:

“The temples of Kajuraho, cave temples of Pallavas, Eastern
Chalukyas, Rashtrakutas and some other dynasties of the
Deccan, temples of Kerala and Gupta temples all over the
Northern India have been studied intensively.”

4.18. When the Committee enquired whether the work done so
far on this project had been published, the witness state:

“The work on the cave temples of the Pallavas has been pub-
lished as a separate book. An extensive study on Khaju-
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raho temples has been published in the Ancient India.
Also a separate book is being made ready for the press.
The comprehensive report on the cave temples of the
Deccan has been submitted for publication. The detailed
report on Kerala temples is under preparation. However,
a guide to Kerala monuments based on the survey is in
the press.”

4.19. Asked when this project was likely to be completed, the
witness stated:

“The project will take a long time to be completed, since the
architectural wealth is too large to be completed with
the limited staff of the Survey. Fortunately, several uni-
versities are also taking up studies of regional
architecture.”

4.20. The Archaeological Review Committee, in its Report sub-
mitted in 1965, had stated:

“In the course of the last ten years most of the important
groups of temples in Central and South India have al-
ready been surveyed. But as a matter of high urgency,
the further survey of the temples should be shared with,
or supplemented by, a survey which cannot wait. Most
of the temples are indeed secured either by continuing
usage or by the Survey’s protection..... ”

4.21. The Committee note that the Temple Survey Project which
was initiated in 1955 in order to document and publish detailed
studies of temples in the country has not yet been completed. So
far the temples of Khajuraho. Pallavas, Eastern Chalukyas, Rash-
trakutas and some other dynasities of Deccan, temples of Kerela
and Gupta temples have been surveyed and studied. In the opinion
of the Committee, the progress made in this project is also for from
satisfactory. The Committee are surprised to note that Govern-
ment have no idea about the time by which this project will be com-
pleted. The Committee appreciate that the resources of the Archa-
eological Survey are limited but already a period of about 19 years
has elapsed since this work was first taken up It is, therefore, high
time that Government should prepare a detailed programme for
the completion of this work for which assistance of Universities
and other Research Institutions may also be taken by them.

4.22. The Committee note that the publication of the result of
studies of these temples conducted so far is not up-to-date. The
Committee have already recommended the simultaneous prepara-
tion of survey and excavation reports. They would urge that effec-
tive steps should be taken by the Survey for the submission of re-
ports as soon as the studies are completed and to publish the same
as early as possible. “



CHAPTER V

CONSERVATION AND PRESERVATION

(i) General

5.1. The primary function of the Archaeological Survey is to
preserve the material vestiges of Indian history and prehistory in
so far as they consist of, or are related to, buildings and sites. It
has been stated that originally the conservation work was carried
out through the agency of the P.W.D. and the Archaeological Survey
of India did very little directly towards conservation. It was only
in 1945 that the Survey took upon itself the task of conserving the

monuments and this was followed by taking over of the gardening
operation as well.

5.2. Asked why this work, which was mainly an engineering

work was taken over from the P.W.D., the Ministry, in a note, have
stated:

“Conservation work was being executed till 1945, through the
agencies of Provincial Public Works Departments and not
the Central Public Works Department. The reason for
taking over the works was to exercise greater control over
the monuments and to ensure a proper standard of repairs
‘based on the accepted norms of archaeological principles.
This aspect was not known to Public Works Engineers.
Conservation of monuments being a specialized job, the
Executive Staff and officers of the Survey have been and
are given special training in the subject.

5.3. The country is divided into tem Circles each under a Super-
Intendent and technical staff for the ~purpose of Conservation of
archaeological monuments. = The total number of monuments at
present protected by the Survey is about 3,500.

5.4. The Review Committee Report, 1965 have pointed out that:

“The Conservation of India’s great archaeological heritage is
the first and foremost function of the Survey. At present
it is not adequately fitted for the task. Compared with
the vastness of its responsibilities, it at present falls short
in the sum-total of its achievement.”

.87
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5.5. The Committee asked whether any review had been under-
taken to assess the performance of the conservation side of the
Survey. The Director-General, Archaeological Survey of India,
during evidence, stated:

“In the performance of task of conservation, we ourselves re-
view the position and have come to the conclusion that
the Survey is short of conservation staff and the staff re-
cruited for the purpose needs specialized training-courses.”

5.6. Asked whether any remedial action had been taken to re-
move the deficiencies and to gear up the organisation to undertake
its responsibilities, the witness replied:

“We have made proposals for the augmentation of the staff
and these proposals are already being examined by the
Ministry of Finance. So far as training is concerned, we
have adopted the policy of deputing promising engineer-
ing and chemical conservators from the Survey for train-
ing at the Rome Centre.”

5.7. Referring to the funds provided to the Survey for conserva-
tion and preservation purposes, the Director-General, Archaeologi-
cal Survey of India stated:

“....Our conservation grants (last year) were pitiably low-
as low as 10 lakhs. Then we have been making progress
and we spent Rs. 38 lakhs last year.... Insufficient staff
and iusmaequate fund has been our difficulty.”

The witness further stated: i

“For the first time we have provided for preservation of monu-

ments in the Fifth Five Year Plan. It was felt if we go

; by the non-plan grant, country’s monuments will disap-
pear.h

5.8. During the Fifth Plan period, it is proposed to undertake
special repairs to about 185 monuments located in different parts of
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the country. It has been proposed to allocate an outlay of Rs. 500
lakhs during the Fifth Plan to this function—Preservation of cul-
tural heritage of India including security arrangements with an
annual plan of Rs. 70 lakhs for the year 1974-75.

5.9. The Committee note that the conservation work of archaeo-
logical monuments was taken over by the Survey in 1945 from the
Provincial Public Works Departments in order to exercise greater
control over the monuments and to ensure proper standard of re-
pairs. According to the Director General, the Survey is short of
trained conservation staff for the performance of this task. The
Committee need hardly emphasise that conservation and preserva-
tion of monuments which are the country’s great archaeological
heritage, is the foremost function of the Survey and should be given
the utmost attention. It is not right to leave the ancient sites un-
cared for after excavating them. The Committee desire that detail-
ed plans should be prepared for conservation and preservation of
the monuments which should be well executed and preperly supecr-
vised.

5.10. The Committee understand that some proposals for augmen-
tation of the staff are under consideration of the Ministry of Finance.
The Committee urge that necessary staff should be made available
to the Survey after proper scrutiny as to the requirements. The
Survey should alsuv undertake a programme of training of technical
staff in the specialist job of conservation.

5.11. The Committee note that another factor which is stated to
stand in the way of proper conservation is inadequacy of funds. The
Committee are informed that it is proposed to allocate Rs. 500 lakhs
for the conservation etc., of monuments during the Fifth Plan. The
Committee see no reason why the Survey should not bring about
marked improvements in the preservation of the ancient monuments
at least during the ensving Fifth Plan period. '

(ii) Criteria for selecting monuments of national importance for
conservation.

5.12. In a memorandum submitted to the Committee, it has been
stated:

“The Government of India has started the policy of classifying
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monuments as of National and non-national impertance.
The criteria for making this kind of distinction are vague

and cannot be properly applied to the suitability of all
concerned.”

Asked what were the eriteria in classifying the monuments of

national importance, the Additional Secretary, Ministry of Education
stated: '

“The basis of determining a monument as of nationai impor.

tance is its archaeological, historical and architectural im-
portance.”

5.13. The Committee desired to know at what level it was decid-
ed to declare a monument of national importance or transferring a

monument of national importance to non-national one or vice versa.
The witness stated:

“Under the provisions of section 4(1) of the Ancient Monu-
; ments and Archaeological Sites and Remains Act, :1958,
monuments considered to be of national importance can
be so declared. The decision to declare a monum~nt to
be of national importance is taken at the level of the
Director General, Archaeological Survey of India, with
the approval of the Education Minister. The monuments
of national importance are not transferred to the State
Government. With the formation of the Departments of
Archaeology in different States, a review of the monu:
‘ments which were protected from 1904 onwards was made
in 1967, and some of the monuments were de-protected
.with the approval of the Central' Advisory Board of
Archaeology. According to a recent decision, no monu-
ment is to be deprotected save in exceptional cases where

the Education Minister’s approval has to be obtained.”

5.14. It has also been brought to the notice of the Committee
that:

“Several years back the Archaeological Department made
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over several monuments of minor importance to the
States for preservation. The result has been their neglect.
All States do not realise the importance of these monu-
ments and neglect them.”

5.15. The Committee enquired whether any steps were taken by
the Survey for the preservation of archaeological monuments under
the jurisdiction of State Archaeological Departments. The Addi-
tional Secretary, Ministry of Education, during evidence stated:

“No specific instance of deliberate neglect of monuments taken
over by the Statc Governments has come to the notice of
the Survey. The process of preservation needs time and
funds and these may be the reasons why some of these
monuments may be in indifferent state of preservation.”

5.16. The Committee note that the archaeological monuments are
classified as of national importance on the basis of their archaelogi-
cal, historical and architectural importance and that the decision to
declare a monument as of national importance is take at the level
of the Director-General. Archaeological Survey of India with the
approval of the Education Minister. The Committee further note
that as a result of a review in 1967, some monuments of national im-
portance were deprotected with the approval of the Central Advisory
Board of Archaeology. The Committee need hardly point out that
since the archaelagical monuments are the sign posts of the progress
of Indian culture through several centuries and are a national herit-
age, their conservation and maintenance are of prime importance
and should be attended to properly. It is to be recognised that the
State Directorates which have recently been set up, are not fully
equipped with the necessary funds and expertise for the preservation
and conservation of important protected monuments. The Committee
feel that the 3500 national monuments which are under the charge
of the Archaeological Survey, are not a large number considering
the size of the country, its ancient history and its wealth in monu-
ments and sites. They feel that utmost care should be exercised in
deprotecting a monument by the Survey and that too should be done
in consultation with the concerned State Department. The Commit-
tee are glad to note that according to a recent decision no national
monument is to be deprotected save in exceptional circumstances and
that too with the approval of the Education Minister.
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5.17. The Committee feel that the preservation of the ancient
monuments whether in the jurisdiction of the Central Government
or State Government is of utmost importance. They would, there-
fore, urge that the Archaeological Survey should maintain close co-
ordination with the State Departments of Archaeology in the matter
of preservation of monuments within their jurisdicting and should
render them all help and advice so as to ensure that they are pro-
perly maintained. Periodical meetings may also be held with the
State Directorates of Archaeology to keep them informed of the
latest developments in the techniques of preservation.

(iii) Conservation and preservation of certain non-protected monu-
ments,

5.18. The Committee have been informed that in view of
the Historical and architectural importance of the Jama Masjid
at Delhi, an expert committee was appointed in 1953 which
recommended various measures of repairs for its proper
preservation. Although the Jama Masjid is not a protected monu-
ment, the Government have made an exception in this case and
entrusted the work of its repairs to the Survey which was commernc-
ed in 1968-69. During the Fourth Plan, a sum of Rs, 1.63 lakhs is
proposed to be spent by the Survey as special repairs to Jama Masjid.

5.19. The Committee desired to know which of the non-protected
monuments other than Jama Masjid, Delhi had been taken up for
preservation by the Survey. The Additional Secretary, Ministry of
Education, during evidence stated that the Alamigri Masjid, Ajmer
was also taken up for repairs.

5.20. Asked about the criteria for selection of non-protected
monuments for repairs, the witness stated that no specific criteria
had been laid down and that the outstanding .cultural importance
of the building was a factor determining such selection.

521. In this connection, the Director General, Archaeological
Survey of India, stated:

“The monuments which are not protected by the Centre, are
usually protected by the States. But, there are certain
monuments which are not protected either by the Centre
or by the States, because of certain insuperable difficulties.
In respect of monuments which are in active religious use,
in such cases, if we feel that they cannot be protected
under law, and yet they deserve to be preserved for
posterity, we move in and take up works of repair and
conservation,”
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5.22. Referring to the Jagannath Temple which is non-prdtected
monument, the witness further stated:

“9About Jagannath Temple also, the position is that the monu-
ment is not protected yet. But, the Minister had given an
undertaking that this monument will be repaired. Ulti-
mately, the question of protection will depend on the
arrangements that we are able to evolve in consultation
and agreement with the trustees of the temples. For
example, in the case of temples, certain things are done
with regard to renovation etc., which affect the essential
importance of the monuments. In such cases, where the
monuments are of outstanding historical and archaelogi-
cal importance, we do want to step in and see that they
are structurally preserved. Without saying that we are
going to protect the Jagannath Temple, we say that we
are going to step in and repair the temple. It is quite
likely that if people come to terms, we may alsc protect
it. But, there are certain insuperable difficulties in re-
gard to protection. But, if the monuments should be pre-
served in the national interest, we give grants for such
purpose.”

5.23. The Committee are glad to note that the Archaeological
Survey has been rendering help in undertaking repairs to the Jama
Masjid in Delhi, though it is not a protected monument. There are
a number of places of worship which have, apart from religious
-significance, historic and architectural importance. The Committee
realise that, being in religious use, there may be legal difficulties in
treating them as protected monuments. The Committee would vrge
that in view of their historical, cultural and tourist importance,
the Archaeological Survey should make an inspection of all impor-
tant historical places of worship, in cooperation and coordination
‘with the State Governments and the management of these religious
places and should render all technical and other assistance so as to
-ensure that these places are well preserved for posterity. The Com-
mittee would like the Survey to take initiative in this matter and

not wait indefinitely lest these monuments suffer fer want of timely
attention.

(iv) Chemical preservation of monuments

5.24. The sites and monuments are affected by the elements and,
therefore, require chemical treatment. To deal with the situation,
the .survey has a Chemistry Branch (headquarters: Dehra Dun)
which has two Regional (headquarters: Dehra Dun and Hyderahad)
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and Four Zonal (Dehra Dun, Bhubaneswar, Madras and Auranga-
bad) offices so as to cover the entire country.

5.25. The Committee enquired about the procedure for rendering
assistance to the States in the Chemical preservation of monuments.
The Additional Secretary, Ministry of Education, stated that “When-
ever advice is sought by the State Department of Archaeology it
is freely given. If needed, inspections of monuments and archaeolo-
gical objects are carried out and recommendations for their preser-
vation are made. For instance, the Darbar Hall in Patiala and tne
museum-collection and paintings under the charge of the Depart-
ment of Archaeological Museums, Government of Punjab, were
inspected and detailed recommendations made for their preserva-
tion.”

5.26. Asked whether the regional Chemistry Branch of the
Archaeological Survey rendered help to smaller museums in the
preservation of archaeological objects, the Ministry have stated:

“Whenever assistance is sought, it is given by the regional
offices of the Chemistry Branch. However, each State
should be well advised to have its own unit of chemical
conservation to look to the needs of the smaller museums
in the State. Some State Governments do have their units.
for this purpose.”

5.27. Asked whether the present set up of the Chemistry Branch
was adequately equipped to look after the Chemical treatment of
national monuments throughout the country, the witness replied that
it was not and added:

“The technical staff available for chemical treatment of
national monuments throughout the country is inadequate
and additional technical staff is urgently required for
executing preservation work on national monuments.
Similarly, scientific equipments are required for examina-
tion and study of problems of preservation. Proposals for
augmentation of the staff are being formulated.”

5.28. To a query whether any proposal had been made in the
Fifth Plan for augmentation of staff, the witness stated:

“Yes, Sir. In the Fifth Plan, actually, we have suggested a se-
parate Department of conservation not only for the Arch-
aeological Department, but, other conservation problems

) like preservation of museums and “archives, etc.”
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5.29. The Archaeological Review Committee (1965) in its Re-
port, had also suggested that the Chemistry Branch of the Survey
may be known as Archaeological Science Laboratory, and its Chief
Officer should be known as Scientific Director of the Survey. Aec-
cording to this Committee, the importance of scientific aids to arch-
aeology increases year by year and hence the setting up of this labo-
ratory will go a long way in meeting the increasing needs of modern
archaeological research. As regards the action to be taken by Gov-
ernment on this recommendation, it has been stated that the expan-
sion and reorganisation of the Science Laboratory attached to the
office of the Chief Archaeological Chemist at Dehradun is contem-
plated during the Fifth Plan and necessary provision therefor has
been proposed therein.

5.30. The Committee regret to note that the technical staff
available with the Archaeological Survey for chemical treatment
of monuments is inadequate. They are surprised that in spite of
the recommendations made by the Archaeological Review Committee
in 1965 to augment and reorganise the Chemistry Branch to shoulder
its multifarious responsibilities, no concrete action appears to have
been taken in that direction. In addition to providing chemical treat-
ment to the ancient monuments and sites against ravages of nature
it is also necessary that the Chemistry Branch is fuliy equipped to
provide scientific aids to archaeology for which it has to evolve new
methods and has to be in touch with the latest techniques. The Com-
mittee note that the expansion and reorganisation of Science Labora-
tory, attached to the Office of the Chief Archaeological Chemist at
Dehra Dun, is being proposed during the Fifth Plan period. The
Committee recommend that detailed plans should be prepared for
the reorganisation and expansion of the Science iaboratory in con-
sultation with leading Indian scientists. The feasibility of establish-
ing units for chemical treatment in circles wherever possible may also
be considered. The Committee further recommend that effective
action should be taken to implement these plans in a phased and
planned manner from the beginning of the Fifth Plan itself.

5.31. The Committee would further urge that the Chemistry
Branch of the Archaeological Survey should provide technical
guidance and assistance to the State Departmenis of Archaeology in
the chemical treatment and preservation of the monuments and sites
under their charge so that they are preserved in a scientific manner.

(v)(a) Preservation and Copying of Ajanta Cave Paintings

5.32. An Expert Committee has been appointed to suggest ways
and means to preserve the rock-cut caves and their paintings. One
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of the major recommendations made in the first meeting of the
Committee was to explore the possibility and desirability of air-
conditioning the caves containing paintings. Scientfic investigations
are under way to determine the presence and quantum of moisture
inside the caves. In the meantime, the cracks in the roofs, through
which water was percolating, have been sealed up. The decayed and
damaged portions of the shrines have also been repaired. In order to
minimize the effect of dust on paintings, the rock-cut floors of caves
bearing paintings have been covered with rubber-matting.

5.33. Asked to state the main recommendations of this Expert
Committee, the Additional Secretary, Ministry of Education and Cul-
ture informed during evidence:

“The Ajanta Expert Committee met twice once in October
1971 and again in March 1973, and made recommendations
for experimental work with selected chemicals for clean-
ing the frescoes and for eradication of insects, for deter-
mination of relative humidity, temperature inside some
selected caves and the moisture contents of the painted
plaster and the rock behind it. Relative humidity and
temperature data are being collected and determination of
moisture contents of the paster and the rock are in pro-
gress. Final recommendations are yet to be made by the
Ajanta Expert Committee”.

To another query, it was further stated:

“So far as the cleaning of the frescoes is concerned, there will
not be any difficulty if the work is taken up as soon as the
final recommendations of the Ajanta Expert Committee be-
come available. It is likely that these final recommenda-
tions may become available when the Ajanta Expert Com-
mittee meets next time in November, 1973".

When the Committe> drew attention of the witness to the fact that
this Committee could have met more than once in view of the impor-
tant work of the preservation of world famous Ajanta paintings, the
Director General, Archaeological Survey of India stated that the Ex-
pert Committee was appointed in 1971 and added:

“When the Committee met in 1971, it made certain recommen-
dations for collecting humidity and other data. The Com-

v mittee was dealing with a very complicated problem, whe-
ther or not to air-condition the caves and to understand
the problem they wanted to determine what is the stan-
dard humidity and what is the standard temperature which
should be allowed in a monument so that the frescoes are
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preserved. There was also another problem—structural
stability of the monument. Some water was percolating.
The Expert Committee made recommendations for rectify-
ing the structural defects. We repaired the monument.
But, unfortunately, because of the last year’s drought
there were no rains in that area and we were not able
to make sure whether our efforts to preserve the monu-
mental structure have really been successful or not. For-
tunately this year there have been sufficient rains, and ob-
servations are being made about the relative humidity. We
are waiting for the monsoon to be over and the data to be
collected. Tests are being made and the data is being
collected so that the Committee has the full data before
making its final recommendations.”

5.34. Pointing out that one of the major recommendations made in
the first meeting of the Expert Committee was to explore the possi-
bility and desirability of air-conditioning the caves containing the
paintings, the Committee desired to know whether the work had
been taken up in right earnest. The Ministry, in a note, have re-
plied:—

“The work of air-conditioning the Ajanta Caves has not yet
been taken up. When the final recommendaticns cf the
Expert Committee become available necessary action will
be taken to implement them within the Fifth Five Year
Plan period.”

5.35. Asked to state the results of the scientific investigations which
were under way to determine the presence of moisture inside Ajanta
Caves, the Ministry, in a note, intimated:

“Determination of moisture contents inside the Ajanta Caves
are in progress and the result of the investigation will be
available after the present rainy season is over. These re-
sults will be considered by the Ajanta Expert Committee
for making recommendations for the preservation of the
frescoes.”

5.36. Subsequently in a note furnished to the Committee the
Ministry have stated:

“Since the rainfall in Maharashtra was below average, the
Committee at its last meeting felt that the humidity test
will not show correct data. It, therefore, recommended
that the test should be carried vut for another year. The
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Committee is holding its 3rd meeting in the first week of

January 1974, when the entire position is vroposed to be
reviewed.”

5.37. The Committee note that an Expert Committee was appoint-
ed by Government in 1971 to suggest ways and means to preserve
the rock-cut Ajanta caves and their paintings. They regret to note
that this Committee has only met twice so far once in October, 1971
and agatu in March 1973 and that one of the major recommendations
made by this Committee at their first meeting in 1971, regarding the
desirability of air-conditioning the caves, has not yet been imple-
mented. As the Ajanta caves are world famous and attract a large
number of tourists, both domestic and foreign, the Committee can-
not stress too strongly the need to selve the problem of cleaning and
preserving these caves and their frescoes, expeditiously, as any fur
ther delay in this regard may make the solution of this problem more
difficult. The Committee would therefore urge that the Expert
Committee should be activised and all the requisite data supplied
to them quickly so that it completes its work expeditiously and sub-
mit recommendations for action by the Department for proper pre-
servation and prolongation of the life of the famous Ajanta caves
and their priceless frescoes.

(b) Copying of Ajanta Cave Paintings

5.38. In the Fourth Five Year Plan proposals in regard to the
development of Archaeology, it has been stated by the Ministry that
one of the Schemes continuing from Third Plan or earlier, was the
copying of Ajanta Cave Paintings. It was further stated that when
this scheme was started in 1956-57, it was stated that the world-
famous paintingg of Ajanta required copying by expert artists, apart
from their photographs. If appears from the aforesaid objective that
a complete documentation of the paintings was intended. The paint-
ing bearing surface is 7,546 sq. ft, of which 2199 sq. ft had been
copied up to the end of March, 1972

5.39. When asked about the reasons for the slow progress made
by the scheme, the Ministry have, in a note, explained that:

“The Scheme of copying of paintings by competent artists has
not made the optimum progress for the reasons that the
work has to be done in very difficult conditions. The

K artists have first of all to trace the paintings, transfer the
tracing on the canvas and then workclose to the original
paintings. The supply of electricity is very erratic in the
area and there are constant failures. All this has been
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taken into consideration and it has been decided that ins-
tead of copying every detail, all the principal paintings
will be completed at the end of the Fifth Five Year Plan.
All unimportant fragmentary paintings will be covered by
Photo-documentation. All mecessary arrangements have
been made to complete the copying of all important paint-
ings by the end of the Fifth Five Year Plan.”

5.40. Asked whether the supply of electricity was erratic as early
as 1956-57, the Ministry, in a note, have replied in the affirmative and

added:

“It is largely due to the fact that the generators which supmy
electricity to the caves are very old ones and as such be-
come out of order oftener. In the beginning of the project
as also during its operation supply position of stationary
including paper, etc., was also not be sufficient.”

5.41. As regards the details of the artists employed for this pur-
pose, the Ministry stated:

Name of the Artist Date of
appointment
X. Shri‘A’ . 28-3-1957
2. Shri‘B’ - 25-3-1957
3. Shri<C’ . 22-3-1957
4. Shr ‘D’ . 27-7-1961

542. To a question whether the above mentioned artists were
«competent to take up this werk, the witness stated during evidence:

“They are very competent artists. Each one of them is a first
rate student. Their paintings are exhibited in the National
Museum here. They are first class creation.”
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5.43. As regards the expenditure incurred and the work so far
completed on this project, the Ministry have, in a note informed:

(Rs. in lakhs)

“Expenditure
Upto March 1961 (1956-57 to 1960-61) 1.07
1961-62 29,000
1962-63 28,000
1963-64 30,000
1964-65 36,000
1965-66 34,000
Budget Provision
1969-70 50,000
1970-71 55,000
1971-72 36,000
1972-73 38,000
1973-74 60,000
Work completed Tracing
(Sq. ft.)
Second Plan . 1,617
Third Plan 334
Fourth Plzn . 12°”

544. The Committee note that the scheme-“Copying of Ajanta
Paintings” was started by the Survey in 1956-57 and that out of
the paintings covering a surface of 7546 sq. ft., 2563 sq. feet only
has been traced so far i.e., about 34 per cent. Four artists are
employed on this Scheme and during the 17 years, an expenditure
of over Rs. 5 lakhs has been incurred thereon. The Committee
deplore the leisurely manner in which this important work is being
progressed. They are not convinced by the reasons advanced by
the Ministry that the slow progress was due to the erratic power
supply and the inadequacy of stationery and paper as these short-
comings could have been remedied in time. It appears thdt no
watch was kept on the progress of work done by the four artists
as is evident from the fact that while during the Second Five Year
Plan, 1617 sq. ft. of surface was copied by them, which came down

to 334 sq. ft. during the Third Plan period and to 612 sq. ft. during
the Fourth Plan period.
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5.45. The Committee note that with a view to expedite this work,
it has now been decided by Government that instead of copying
all details, all the principal paintings will be copied by the end
of the Fifth Five Year Plan and unimportant fragmented paintings
would be covered by photo documentation. The Committee consider:
that had the progress of this work been kept under constant review,
it would have been possible to reach this decision much earlier.
The Committee hope that effect measures will now at least be
taken by Government to complete this work expeditiously and
that continuous watch will be kept on the progress of work done by
the artists so that there is no further delay in the completion of
this work, :

(vi) Preservation of selected domestic architecture

546. The Archaeological Review Committee Report (1965) have-
stated:

...... the highest possible priority attaches today, in India
as in many other countries, to a record of selected domes-
tic architecture. The ancient houses of India, often wholly
or partly of timber, and often displaying the superb
craftsmanship for which India ijs known throughout the
world, are disappearing daily. It is fair to prophecy that
in ten years it will be too late to record some of the
finest examples, whether singly or in grcups. The face-
of India is changing at an unprecedented pace. Let us
at least preserve some worthy record of it. These houses
of the 16th, 17th, 18th and 19th centuries cannot, or will
not wait. Here there is a very proper and a very, very
urgent task for the Survey. Let it enlarge its Temple
Survey into a Building Survey, and get to work without
delay upon the record of carefully chose demestic build-
ings, typical of their various environments.”

5.47. Asked whether any action had been taken on the afore-
mentioned recommendation, the Additional Secretary, Ministry of
Education and Cultural Affairs, replied:

“The survey on domestic architecture has not yet been taken
up as the existing Temple Survey Officers are busy in
surveying ancient temples. Proposals to take up the sur-
vey on a regional basis will be formulated. The task
would need the cooperation of the State Governments, .
Universities and schools of architecture.”
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548, It is indeed regrettable that in spite of a recommendation
made by the Archaeological Review Committee in 1965, for a
-survey of the fast vanishing ancient domestic architecture in the
country, Government have not taken it up as yet. The Committee
feel that such a survey would be very useful for keeping a record
of the selected domestic architecture typical of the various regions
-and environments in the country. The Committee would, therefore,
urge that a survey of selected domestic architecture should be
taken up by the Survey in cooperation with the State Departments
-of Archaeology and Universities at an early date and steps taken
‘to, preserve the selected ones.

(vii) National Trust for preservation of Monuments

549. A suggestion has been brought to the notice of the Com-
mittee that enlightened citizens should come forward and set up
a National Trust, which could take over national and historical
monuments that did not presently come under the Survey. Asked
whether any attempt to set up such a Trust was made, it was
:stated during evidence:

“The Survey heartily supports the proposal for the formation
of a National Trust. This proposal is under the active
consideration of the Government. It will not be desirable
that private persons should be entrusted with the pre-
servation af historical monuments. We have, however,
received intimation of the willingness of private citizens
to constitute Committees and to raise contributions for
repairs to temples, one in Gujarat and one in Mysore.
The matter as, to how best such funds raised by public
bodies can be handled within the existing financial rules,
is being sorted out in consultation with the Miristry of
Finance.”

5.50. To a query as to when the proposed Trust was likely to be
~formed, the Ministry, in a note, have stated:

“The scheme envisages to cover up monuments which are
less than 100 years old and as such cannot be covered
by the Archaeological Monuments and Archaeological
Sites and Remains Act, 1958, but at the same time are
of national jmportance because of their historical asso-
ciation, The time schedule for the constitution of National
Trust has so far not been framed.”

5.51. The Committee are glad to note that proposal to constitute
-a National Trust which would receive contribution from private
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citizens and would cover monuments which are less than 100 years
old, is under examination of the Government. The Committee would
like government to expedite decision on the constitution of the
‘Trust. The Committee need hardly stress that effective watch and
check should be exercised to see that the objectives for which the
Trust is to be set up are realised.

(viii) Thefts and Smuggling

5.52. It has been stated that there have been recently many cases
of thefts of sculptures from ancient monuments. This, together with
the surreptitious export of the antiquities. is a matter of great con-
cern to the country. Parliament as well as public are rightly agitated
over thig issue. In order to protect India’s cultural heritage, it is
proposed to remove loose sculptures lying in and around ancient
monuments to a place of safety, where adequate arrangements
could be made for their proper preservation. It is, therefore, proposed
to construct sculpture-sheds at various places.

5.53. It has been represented to the Committee that as the
archaeological finds were spread over in different corners of the
cquntry, it would be desirable to have sculpture galleries at suitable
places where in the neighbourhood, large number of sculptures were
found. In this context, the Additional Secretary, Ministry of Educa-
tion and Cultura] Affairs stated during evidence:

“We have set up sculpture sheds at monuments wherever
there is a large collection of sculptures so that they may
be protected in situ and not torn out of context. They

A are usually under the charge of caretakers or conservation
assistants. It would be ideal to place them under properly
trained archaeologists and proper watch and ward
arrangements made.”

5.54. The witness further stated that the exisiing arrangements
were not satisfactory. The Director General, Archaeological Survey
of India added:—

“You have rightly observed that the present arrangement of
putting them under the charge of caretakers and conser-
vation assistants is not an ideal arrangement. We would
like that proper archaeologists who can understand the
sculptures and explain them to the visitors would be
better persons and they will have more interest in it.
We are examining the pros and cons of such sheds having
properly qualified men with watch and ward arrange-
ments. We are doing that.”
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The construction of sculpture sheds was included as one of the:
schemes in the Fourth Plan, with an outlay of Rs. 10.70 lakhs. The
expenditure incurred on this scheme during the Plan period is as
follows:—

(Rs. in lakhs)

1969-70 1970-71 1971-72 1972-73 1973-74
Rev. Est. Provisional

0.64 0.96 1.10 4.00 4.00

5.55. A regards the progress made in the construction of these:
sheds, the Ministry, in a note submitted as follows:—

“During the present Plan perziod five sheds have been cons-
tructed at Gyaraspur and Badoh, District Vidisha (M.P.);
Deogarh, District Jhansi (U.P.) Budhi Chanderi, District
Guna (M.P.) and Amber-Nath, District Thana (Maharash-
tra). Five more sheds are under construction at Aihole,.
Badami and Patadkal, District Bijapur (Mysore),
Lakkundi, District Dharwar (Mysore) and Velapur,
District Sholapur (Maharashtra).

All sculptures in the sculpture sheds are being documented,
and to prevent their pilferage round the clock vigil is
always being maintained.”

5.56. Asked whether any other steps had been taken to prevent
theft and smuggling out of the antiquities and art objects, the
Ministry have stated:

“The Ministry of Education have been doing their best within
the means at their disposal to check this growing menace
and for the preservation of the art of this country by
taking various measures for protection and safeguarding
ancient monuments and sites. These are naturally not
enough in view of the limitations of staff etc. In spite of
it they have been exhorting their staff in-charge of the
monuments to be alert and exercise stricter vigilance and
enforce supervision. The sculptures lying around the
monuments are being collected and stored in a central
place for better watch and ward. The State Governments
have been addressed by the Ministry of Education re-
questing them to exercise greater vigilance and Control
over the State protected monuments.”

5.57. The Committee enquired whether a catalogue of the monu-
ments and sculptures of India, could be prepared by the Survey,
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:as one of the preventive measures. The Director General, Archaeo-
legical Survey of India, during evidence, stated:

“We have got a scheme for photo documentation of all the
sculptures and we are trying to implement that. We have
got a large number of photo archaeologists. Removal
of sculptures from monuments has risen to an alarming
proportion in the last ten years...... There are 3500
monuments and each monument has large number of
sculptures. So far we were satisfied with taking photo-
graphs of monuments, now we are photographing every
bit of sculptures.”

5.58. Asked whether the flood lighting arrangements at various
‘monuments without adequate police protection, did not indirectly
-assist the idols being stolen from the sites, the witness replied:

“There are two aspects of the question. If there is light,
Chowkidars on duty can really look after the monuments
better. If there is no light, it is darkness, anything might
happen, The State Governments and the general public
have been wanting that the monuments should be lighted
and we are doing it with the best of experts, so that the
monuments could also be viewed during night by foreig-
ners and Indian tourists who visit the place, I accept the
criticism that we must ensure that proper watch and ward
arrangement should be there. We would see that when the
monuments are lighted, there are people round the clock
to look after the monuments.”

" Continuing further, the witness stated:

. “It is not even possible to provide chowkidar even for the

’ smallest monument. In fact, Governmernt has agreed to
the proposal and appointed an Officer on Special Duty to
look into the security aspect of these monuments. We
have got a retired Army Officer as the O.S.D. and he
is going round to look into the aspect of the type of
training required to be imparted to the chowkidars.”

5.59. To a query whether the report has been submitted by the
Officer, the Ministry have forwarded the following written informa-
tion:

“The Officer on Special Duty for going into the question of
security of archaeological monuments and museums has
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been appointed since 12th September, 1973. There are
over 3500 centrally protected monuments besides, 17
Archaeological Museums looked after by the Archaeolo-
gical Survey of India. The Officer on Special Duty will
visit and, examine the more important monuments and
museums. With this end he is making tours of these
places. Towards this objective he has divided the monu-
ments and museums in certain groups region-wise. It
is hoped that he will be able to finish before March 1974.”

5.60. It has been represented to the Committee that:

“There is nothing wrong with the statutes relating to the
protection of monuments under Archaeological Survey
of India or State but it appears to be desirable at this
State of democratic temper that the local people be some-
how associated with the protection of monuments in their
neighbourhood and more control is effectively exercised'
on the role of the monument attendants. The monument
attendants who are really very low paid are not ideal
persons to prevent theft of sculptures from the protected
monuments, specially when they are engineered by rich-
people, even foreigners. Therefore, the inspection of
monuments should be more stringent and regular and the-
responsibility should be fixed on someone for any loss
or damage of the National Heritage. The Panchayat or
the Panchayat Samitis at the Block level may be asso--
ciated with thig responsibility.”

5.61. In this connection, it was stated during evidence that the
proposal to enlist the help of the Panchayat Samitis on block level

would be examined in the light of the report to be submitted by
the O.S.D,

562. In order to provide for the prevention of smuggling of
antiquities and to regulate the export trade in’' antiquities and art
treasures, Parliament have passed the Antiquities and Art Treasures
Act, 1972. The Act also enjoins upon individuals owning such objects
to register them with the concerned authorities.

5.63. For the implementation of this Act, a budget provision of
Rs. 15 lakhg has been made for reimbursement of expenditure
incurred by the State Governments on account of registration of
antiquities in accordance with the provisions of the Act. The
amount represents an ‘ad-hoc’ provision for the time being.
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5.64. In their memoranda submitted to the Committee, two
experts had suggested that in order to stop smuggling out of anti-
quities their sale should be prohibited. In this connection, it was
stated during evidence:

“The Antiquities and Art Treasures Act, 1972, provides for
the taking over of the internal trade in antiquities: by
the Government. But the system of regulating the inter-
nal trade in antiquities through licensed dealers has to
be given a trial before a decision is taken to introduce
Government dealing in antiquities. It is not so much
the sale of antiquities that results in smuggling. The
checking of smuggling by the Customs authorities has
therefore to be effective.”

5.65. Asked whether the Antiquities and Art Treasures Act,\ 1972
was effective in checking thefts and smuggling of astiquities in the
country, the Director General, Archaeological Survey, replied:

“The Act has yet to be implemented. Rules under the Act have
been framed...... After the rules are notified sometime
has to elapse to implement the Act. The machinery for-
implementation is both Central and State. The States
have to undertake the work of registration. The register-
ing officers have to be in position in all the States. It
is a task which requires some time. We have also to give
funds to State Governments......Short of implementation
we are taking all possible steps.”

5.66. As regards the issue of regulations for implementing the
provisions of the Act, the following information has been furnished
by the Ministry:

“The rules intended to regulate the Act have been gazetted
and published on the 15th September 1973. The delay"
arose as a result cf the time taken in the framing the
rules and getting them approved of by the Ministry of
Law and Justice.

At the Centre a Section called the Antiquity Section headed
by a Director has been set up. Two Licensing Officers,
meant for the Delhi and Bombay regions, respectively,
have been appointed.

Eight posts of Deputy Superintending Archaeologists to
assist the Superintending Archaeologists is the licensing
of Dealers in antiquities are yet to be recruited by the
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’ U.P.S.C. and put into position, Two Deputy Superintend-

. ing Archaeologists have been posted to Bombay, one
to Delhj and one to Calcutta, respectively, to assist the
Customs authorities to check the consignments of anti-
quarian or art objects,

At the State level, Registering Officers at each district or
a group of 2 or 3 districts, according to the size and
potentiality of antiquarian remains have been proposed.
They would be apointed as soon as Government of India’s
approval to the proposal is communicated to the State
Governments. The matter is in hand.”

5.67. During the Fifth Plan period a scheme called “Enforcement
-of legislation on Antiquities and Art Treasures” has been included
“with a proposed Plan provision of Rs. 20 lakhs.

5.68. The Committee note that the Rules under the Antiquities and
Art Treasures Act, 1972 have been gazetted and published in Septem-
ber, 1973. While the Committee deprecate the delay in the framing
of the Rules, they would urge that now that the rules have been pub-
lished, Government should take concrete steps to organise effective
‘implementation machinery both at the Centre and the States at the
-earliest so that theft of antiques and sculptures from the monuments
-and their smuggling from the country is effectively checked. In fact
the Committee would have liked Government to be ready with de-
tailed plan of action so that it could be implemented in the field as
-soon as the legislation was added to the statute book.

5.69. The Committee are concerned to note that a large number
-of priceless sculptures and art objectives are being stolen and smug-
-gled out of the country. To protect loose sculptures lying in and
around ancient monuments to a place of safety, Government proposed
-to construct sculpture sheds at various places during the Fourth Plan
period at an estimated cost of Rs. 10.70 lakhs, The Committee are
-disappointed at the progress made in the construction of the sculpture
-sheds, as only five sheds were constructed during the first three years
-of the Plan period (fi.e. by March 1972) and an expenditure of Rs.
2.70 lakhs only was incurred. The tardy prograss in the implemen-
tation of this scheme is yet another instance of the lack of proper
planning and implementation on the part of Survey to execute even
important schemes. The Committee would urge the Survey to take
up this work in right earnest so as to make adequate arrangements
or the safe custody of loose sculptures and antiquities etc.
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5.70. The Committee would further like to stress that apart from
construction of sculpture sheds, the Survey should maintain close
fiaison with the State Directorates and local authorities such as
Panchayat Samitis etc., in this matter as the active support and
cooperation of the local people is very necessary to prevent theft and
smuggling of antiquities and sculptures,

5.71. The Committee understand that an Officer on Special Duty
‘was appointed by the Survey in September, 1973 to go inio the whole
question of security of archaeological monuments and museums and
that he would complete his report by March, 1974. The Committee
ueed hardly stress that effective action in implementation of the
wecommendations for ensuring that sculptures are neither pilfered
aor smuggled away, is taken.

3704 LS —5. T



CHAPTER VI
EPIGRAPHY

6.1. There are two Epigraphy Branches in the Survey, each headed
by a Superintending Epigraphist, to deal with the immense incrip-
tional material available in the country. One Branch is located at
Mysore and is devoted to Sanskritic and Dravidian inscription, while
the other is at Nagpur and deals with Arabic and persian inscriptions.

6.2. In a memorandum submitted to the Committee it was stated:—

“There are large number of hero-stones, scattered mostly in
South India and they have to be preserved. I do not know
whether the Archaeological Survey has undertaken a
photographic survey of such monuments hut if they have
not done, work should be undertaken immediately.”

6.3. Asked whether any photographic survey of such monuments
had been taken the Additional Secretary, Ministry of Education
stated during evidence:—

“The important hero-stones (Virkala) have already been pro-
tected. Many others have been photographed. Those
bearing inscriptions have also been studied by thg Epi-
graphy Branch.

A comprehensive documentation of the hero-stones should be
undertaken by the Archaeological Survey of India and the
State Governments.”

6.4. It has been represented to the Committee by a non-official
that:—

“India has got the largest number of inscriptions in Sanskrit,
Tamil, Telugu and various other Indian languages ranging
from the 3rd Century B.C. to the 18th Century A.D. Ac-
tually a very few-one in thousand—is being published in
Epigraphia INDIC. Numerous others are simply going
unnoticed.”

6.5. Asked to state the factual position in this regard, the Addi-
tional Secretary, Ministry of Education and Cultural Affairs stated
during evidence:—

“It is not correct to state that the unpublished inscriptions are
being unnoticed. In fact, all inscriptions discovered are
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brifely mentioned in the annual report on epigraphy. The
scholars who are desirous of using the materials can ap-
proach the Chief Epigraphist at Mysore and they can even
offer to edit the inscriptions for Epigraphia Indica. Emi-
nent scholars in the field are also entrusted with the
editing of volumes in the series called Corpus Inserip-
tionum Indicarum which has Prof. Mirashi who has al-
ready edited a volume each on Vakata inscriptions and
Kalachuri inscriptions. He has made ready another
volume of Silahara inscriptions and this is being printed
by the Archaeological Survey of India. Estampages are
made available to all interested scholars in India.”

6.6. The Director General, Archaeological Survey added:—

“There is definitely a case for augmenting our own staff so
that we are able to publish more rather than give away
the work done by scholars.”

6.7. To a questfon whether any difficulty was experienced by the
Survey in the recruitment of epigraphists, the Additional Secretary,
Ministry of Education and Social Welfare stated during evidence:—

“We had consultations with the Director General, It was
agreed that we should continue to attract talented perscns
in the same way as universities attract them. Today the
pay scale of our class-I Junior is the same as that of a
lecturer. But the qualifications, promotion opportunities
are also to be considered.”

6.8. Continuing further, the witness stated:—

“We have listed out the qualifications. We have worked it
out among ourselves. There has been a meeting between
the Education Secretary, myself and Director General on
this and in the course of at the most a month we should
be able to suggest what changes are necessary in our re-
cruitment rules.”

6.9. In this connection, it was stated by an expert during evi-
dence:—

“The Department does not lay any emphasis on the study of
languages. Most of the archaeologists in this country do
not know Sanskrit or any derivative language. In foreign
countries, it is most necessary if you are excavating. In
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Japan you must know Arabic and its derivative langu-

ages. These things have to be done with the active co-
operation of all the Universities.”

6.10. .-Asked whether steps were taken to ensure that epigraphists
with knowledge of ancient and modern languages were available in
the Survey, the Director General, Archaeological Survey, stated:—

“By and large, a knowledge of Sanskrit is naturally useful. A
strict standard of knowledge in Sanskrit which was once
insisted is not now insisted for epigraphy. For reading
it may be possible but when they are written in Sanskrit
or Arbic, though they may be able to read them, they may
not be able to interpret the inscriptions. So, a knowledge
of Sanskrit and other classical languages like Pali, Prakrit,

Persian and Arabic in the Universities should be perhaps
taken into account.”

6.11. In reply to a question, the Committee were informed that
the Survey had separate cadres for museums and epigraphy and
that for want of promotional avenues and in consideration of the
need for all-round knowledge among officers at the higher level,
merging of both these cadres into one was under consideration. The
witness, however, agreed that intensive training in museology and
epigraphy should be imparted to those who were academically
equipped and according to needs.

6.12. The Committee note that a large number of hero stones are
lying scattered mostly in South India. Many of the important hero
stones are stated to have been protected and many others have been
photographed by the Survey. The Committee consider that since the
hero stones and the inscriptions on them throw an interesting light
on our country’s history and bridge the gulf in knowledge, adequate
steps should be taken to study the inscriptions on all these hero
stones and to protect them. A .photographic survey of all such
monuments would also be desirable. The Committee would like
the Survey to seek the cooperation and coordination with the con-
cerned State Departments of Archaeology to avoid duplication and
over-lapping in this regard.

6.13. The Committee note that many inscriptions which are being
deciphered by the Epigraphic Branches of the Survey, are not pub-
lished in full but only a brief mention is made in the Epigraphia
Indica. They note that eminent scholars in the field are also entrust-
ed with the editing of the volumes in the series called Corpus
Inscriptionum Indicarum. As the old inscriptions are the back-bone
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of our country’s ancient history and bridge the gaps in our know-
ledge, the Committee consider that effective steps should be taken
by Government to suitably publicise the inscriptions discovered or
unearthed so that the information contained therein is available to
the scholars and research workers quickly.

6.14. The Committee further note that knowledge of Sanskrit and
other classical languages is not insisted upon by the Survey for the
recruitment of Epigraphists. The Committee consider that it is
necessary to attract talented persons with suitable qualifications to
man these posts in the Survey. They understand that the whole
question of qualifications, promotion prospects etc., is under consi-
deration of the Government. The Committee would urge that early
action should be taken to finalise the qualifications and Recruitment
Rules for the post of Epigraphists in the Survey so that suitable
persons are available to fill these posts. They would also like to
emphasise that it would be advantageous if, for the post of Epi-
graphist, knowledge of one or more ancient Indian languages is
insisted upon as it would widen their field of knowledge and would

enable them to readily decipher the old inscriptions in various
scripts.



CHAPTER VII
DOCUMENTATION, MUSEUMS ETC.
(i) Documentation

7.1. It has been stated by Government that there has been in-
creasing incidence of thefts of sculptures from ancient monuments.
It was, therefore, considered absolutely necessary to launch a scheme
of documentation whereby all loose sculptures at centrally protect-
ed monuments are photographed and listed. The scheme was app-
roved by the Government to he implemented during the Fourth
Plan. The proposed outlay for this project during the Fourth Plan
was Rs. 8 lakhs, out of which no expenditure (and as such no docu-
mentation work was undertaken) was incurred during 1969-70 and
1970-71, Rs. 154 lakhs was spent Juring 1971-72 and the revised
estimate for 1972-73 was Rs. 2 lakhs. It is envisaged that Rs. 4.46
lakhs would be spent on this work during 1973-74.

7.2. The Archaeological Review Committee (1965) had recom-
mended that a “Documentation Wing” which is an essential feature
of every comprehensive archaeological library, should be set up.

7.3. As regards the setting up of the Wing, the Additional Sec-
retary, Ministry of Education and Cultural Affairs, stated during
evidence:—

“A Documentation wing at the Centre was set up in the year
1970. The sites mentioned in the Indian Archaeological
Review published annually since 1953-54 have been docu-
mented for the purpuse of publishing an index of explored
and excavated sites in India. As regards documentation
of sculptures and works of art the work has been taken
up as a special project by circle offices and the museums
under the Survey and the Central Antiquity Section at
New Delhi. The enormous task involved is in progress.”

7.4. Asked whether there was any scheme to accelerate documen-
tation work so as to bring it upto date, the witness replies in the
affirmative and added:—

“The scheme is to give out photographic documentation of
works of art either affixed to or lying loose in the premi-
ses of centrally protected monuments as well as in the
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Sufvey’;s Museums and the Central Antiquity Section, It
is under the averall charge of Director, Exploration who
watches the progress periodically.”

7.5. Drawing attention of the witness to a press report which
stated that the Survey was formulating a phased programme to ob-
tain complete documentation of sculptures at the Centrally protect-
ed monuments so as to check smuggling of art treasures out of the
country, the Committee desired to know the salient features of the
programme. The Director-General, Archaeological Survey of India,
in reply, stated:

“The task is very very enormous. We have to take individual
photographs and preserve those which are within easy
reach of vandals. This work has started. We should take
up monuments which are more vulnerable, We are con-
centrating in areas which are more vulnerable like Rajas-
than, Madhya Pradesh, South India, Bihar and other
places, where there is greater danger to those objects.
All this work is going on. Monuments after monuments
are being covered.”

To a query about the progress made in this regard, the Ministry,
in a note furnished to the Committee, stated:

“Due to bottleneck in the fiilling up of the posts sanctioned as
also non-availbility/short supply of photo material for
documentation under the Scheme, the Scheme has not yet
been taken up in right earnestness. However, some
Circles have already started documentation of sculptures
at important monuments.”

7.6. It has been stated by an expert during evidence:

“Documentation work in this country is very poor. It means
great training and we have no training facilities as such.
Documentation does not mean cataloguing. What we do,
we tonfuse between documentation and cataloguing.
Documentation is, if you go through it, you can identify
the object immediately. Then there is lack of material
about documentation. Today you will be surprised to
know that no coloured photographic material is available
in this country. Ang if it is available, it is so expensive
that our museums in the present state cannot afford it.

' T'1e technical material for ordinary photographmg—papers
and other things are beyond our reach, Before you start
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the Department of Documentation, first the staff has te
be trained for the various aspects of documentation. Then
you must have a photographic record. Then comes the:
question of preservation of negatives. In our country, it
is another great difficulty. If you do not look after your:
negatives, in two or three years they have finished beca-
use of the climatic conditions.

All these things require some financial outlay, but a beginning:
could be made. I do not think, it has begun very serious--
ly.”

fhe witness continued:

“In the beginning, we have to find this staff from the Depart-
ment of Archaeology and our museums as also from the-
Universities. 1 would first begin with the museums. That
has to be taken first. Then we go to monuments. It is:
a very big work. Then we can see, how we can increase
our staff. This work of documentation of obiects wilkF
take several years.”

7.7. During the Fifth Plan, the Scheme “Documentation of monu--
ments sites, sculptures, photo negatives and drawings” has been
included for implementation and a Plan provision of Rs. 40 lakhs
has been proposed, with the provisional expenditure for 1974-75 as.
Rs. § lakhs. Under this scheme, it is proposed to properly document
and store, valuable photo negatives and line drawings lying in vari-
ous regional offices of the Survey, besides preparing architectural
drawings of important monuments and classified indices of phote
negatives with a view to bringing them within reach of scholars.

7.8. The Committee regret to observe that although the Ar-
chaeological Review Committee, had underlined the importance of
documentation wing in 1965 and had urged Government to set up-
such a wing, no action appears to have been taken in this regard
till 1970. They note that the scheme—“Documentation of Scul-
ptures” was included as one of the schemes for implementation-
during the Fourth Plan period and a plan outlay of Rs. 8 lakhs
was also provided therefor but no progress was made in the imple-
mentation of this scheme during the first two years of the Plam
period. It was only since 1971-72 that expenditure on this scheme-
bhas been incurred. This indicates the casual manner in which this:
important scheme is being implemented by the Survey.

79. The Committee are not also convinced by the reasoms:
advanced by the Ministry for not taking up the work of documen--
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tation in right earnest on account of non-filling up of the sanc-
tioned posts and non-availability of short supply of photographic
material. The Committee consider that in view of the importance
of this scheme, Government should have taken timely action to
fill the posts required for undertaking this work, as also to make
available the necessary photographic material. It is unfortunate
that this was not done. The Committee consider that this scheme
of documentation which includes taking photographs of the
monuments and maintaining their records, should have been given
high priority as the incidence of thefts of sculptures of ancient
monuments in the country is increasing for the detection of which
it would provide a very valuable help.

7.10. The Committee note that a plan outlay of Rs. 40 lakhs has
been proposed for this scheme in the Fifth Plan Period. They hope
that in the light of the difficulties experienced in executing this
scheme during the Fourth Plan, the Survey would take effective
remidial measures to implement and execute this important

scheme during the Fifth Plan period so that speedy progress is
made in this important task.

7.11. The Committee would also urge that the staff for the
documentation wing should be properly trained for undertaking
the various activities connected with documentation work and the
maintenance and preservation of records in a meaningful manner
It has to be realised that documentation work is of great value not
only to the Survey itself but to scholars and research workers also.
It should be ensured that in addition to properly document photo-
graphs through card index, the documentation wing should also
prepare an overall card catalogue of photographs and of plans to
facilitate the work of the scholars and research weorkers,

(ii) Preparation of Archaeological Atlas

7.12. 1t has been stated by Government that the preparation of
a comprehensive series of maps illustrating the distribution of
principal archaeological industries and cultures from pre-historic
times to the Middle Ages was the main purpose in taking up of this
project, which was initiated during the Second Plan period on the
~ecommendations of the Central Advisory Board of Archaeology.
The project, however, did not make any marked progress due to
lack of competent supervision. The Scheme ag such has been discon-
tinued. A snm of Rs. 1.23 lakhs was incurred on this project during
the first two years of the Fourth Plan.
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7.13. As regards the total expendlture incurred on th1s project,
the Ministry, in a note, have stated:

“The total expenditure on this project. which was: initiated
in the year 1958 and commenced in 1961, has been Rs.
7.5 lakhs. However, from 1967 to 1969-70, the staff was
reduced and the remaining staff was usefully employed
for work in the Pre-history Branch where under the
Deputy Superintending Archaeologist research on raised
sea-beaches in South India had been undertaken. Thus,
expenditure on the work of the Atlas Branch proper up
to March, 1967, was to the tune of Rs. 5.66 lakhs.”

7.14. Asked whether this expenditure had become infructuous,
the following written information has been submitted by the Minis-

try:

“The expenditure cannot be considered infructuous because
very valuable and basie work was done by the Branch in
collecting factual information relating to every aspect of
Indian archaeology from' pre-historic times to the Middle
Ages from published sources with suitable annotations,
illustrations and charts. Thus verv exhaustive docu-
mentation and collection of data on archaeological sites
and remains from oricinal publications and research
papers was collected and recorded on site-cards.”

7.15. In view of the decision of the Survey to discontinue this
project, the Committee desired to know whether the preparation of
archaeological atlas was not considered necessary. In reply, the
Ministry, in a note have stated:

“The preparation of Archaeological Atlas is'a necessity, but
it is felt that it would be appropriate to do it after the
antikuarian potential of the whole country is assessed
as contemplated in the villages to village Survey to be
undertaken with the help of the Indian Universities.”

7.16. The Committee note that the Archaeological Review Com-
mittee in its Report made in 1965 had made the following obser-
vations in regard to this Project:

“In 1956 a project was launched to prepare a comprehensive
series of maps illustrating the distribution of the princi-
pal archaeological industries, cultures or phases of India
from pre-historic times to the Middle ages. An Assistant
Superintendent who had been an excellent draftsman,
was detailed to carry out the task.
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The project was inadequately worked out. In the grouping
of his material preparatory to mapping, the officer accep-
ted attributions of varying date and authority, with the
result that some of the groups have no scientific validity.
Moréover, a majority of the maps are on far too small a
scale for accurate location on some of them a single sym-
bol might cover 50 miles of country! Nor was any clear
decision made as to the nature of the maps to be used
whether political, orographical or Physiographical.
Briefly, the scheme was basically unscientific, and none
of the maps can be published........ ?

7.17. The Committee note that though the project of “Prepara-
tion of Archaeological Atlas” was initiated by the Survey in the
year 1958, it was actually commenced in 1967 i.e., three years after
it was initiated. It is distressing to note that this project which was
continued till 1970-71, has been discontinued after about 13
years and incurring an expenditure of Rs. 7.5 lakhs, includ-
ing an expenditure of Rs, 123 lakhs during 1969-70 and
1970-71. It is thus evident that this scheme was not properly plan-
ned in the very beginning. It is all the more surprising that even
though the Archaeological Review Committee had, in 1965, adver-
sely commeiited on the implementation of this Schamne and had
characterised it as ‘basically unscientific’ and ‘inadequately worked
out’ project, it was continued till 1970-71. It was at least expec-
ted that a critical review of this project was undertaken and
corrective measures taken in 1965 itself if the scheme was to be
continued. It is regrettable that this was not done and this scheme
was included in the Fourth Plan Schemes and continued till 1971.
The Committee would like Government to learn a lesson from
these past mistakes and to ensure that a critical examination of all
the schemes is undertaken before they are included in the plan
"schemes so as to avoid infructuous expenditure of this nature in
future.

(iii) Archaeological Museums

7.18. The importance of archaeological antiquities and their pro-
per study came to be realised with the formation of the Archaeolo-
gical Survey of Northern India by Lord Canning and the appoint-
ment of General Cunningham as the Archaeological Surveyor in
1862. It was not until the time of Sir John Marshal, however, that
a beginning in the establishment of the archaeological museums
was made. The first archaeological museum to be set up was at
Sarnath ir 1904, followed in 1999 by a museum at the Red Fort,
Delhi and in 1917 at Nalanda. In the twenties and thirties of the
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present century, the epoch-making excavations at Mohenjo-Daro,
Harappa and Taxila resulted in the establishment of museums at
these sites. Later on a museum was set up at Nagarjunakonda.

At present, there are eighteen museums under the Survey and
to administer them, there is a museums branch with Headquarters
at Calcutta and headed by a Superintending Archaeologist with four
zones covering the country, each under an Assistant Superintending
Archaeologist. Out of these eighteen, three museums viz., at Amara-
vati, Vaishali and Lothal are not operating at present. In regard to

the system of acquisition of antiquities and art objects, the Ministry,
in a note, have stated:—

“Government have constituted an Advisory Body for the
compulsory acquisition of antiquities, and for this pur-
pose funds have been provided in the budget of the
National Museum. The acquisition would be for the
purpose of display and preservation in a public place. The
process has not yet been implemented as the Antiquities
and Art Treasures Act, 1972 is yet to be implemented.

Normally acquisitions are made by the National Museum,
the Indian Museum and the Salarjang Museum on the
recommendations of the Art Purchase Committee, which
calls for antiquities by inserting advertisements from
dealers or prospective sellers. These objects are exa-
mined by the Members of the Art Purchase Committee
and their antiquarian and monetary values are assessed,

and acquisition takes palce by negotiation thereafter
with the parties.

The Art Purchase Committees have eminent art connois-
seurs on its membership list.”

7.19. The Committee desired to know the policy of Government
regarding the setting up of site museums at important excavation
sites. It was stated by the Additional Secretary, Ministry of Educa-
tion and Cultural Affairs during evidence:

“If the site is rich in objects and structural remains and if
the funds are sufficient in number, and the discovery it-
self is of outstanding interest, a site museum is justified.”

7.20. It had been represented that Lothal was excavated nearly
15 years ago but no action was taken to set up a museum at that
place. Asked as to why there was delay in setting up the museum,.
the Director General, Archaeological Survey of India Stated:



71

“The position in regard to Lothal is this. We have now built
a museum building; the State Governmeat has also built
canteens and restaurants there. As I said, it is about 50
miles from Ahemdabad. There are no other villages
around. If we have to set up a museum, the buliding for
which was only completed last year, we have to estab-
lish the staff quarters. Unless the staff quarters are built

, we cannot start a museum. To build up a museum and
also restaurants and so on, also took enormonusly a long
time. because no contractor came forward to build in
that difficult area. The area gets waterlogged and it is
away from the main centres. In spite of the fact that
repeated tenders have been invited by the CPWD, they
were able to put up the building only a couple of years
ago and we are now after them to construct staff quar-

ters so that we can start the establishment of the mu-
seum.”

The witness added that the museum would be constructed
soon.

7.21. Asked in how many museums admission tickets were
levied, the Ministry stated that admission tickets were available
both at the monuments and the museums located at seven of these
museums. It was also added that there was no proposal at present
to levy admission fee in the remaining museums.

7.22. Drawing attention to a suggestion that in order to popu-
larise archaeology and to educate the masses in our cultural heri-
tage, periodical exhibitions of photographs of monuments, scul-
puters and also excavated material might be arranged in different
regions, the Committee enquired whether any exhibitions were held
by the Survey, periodically. The Additional Secretary, Ministry
of Education & Social Welfare during evidence, informed: “Exhi-
bitions of archaeological mafterial are held generally on the occasion
of the meetings of the Central Advisory Board of Archaeology. The
Survey also participates in exhibitions organised by the States.
The Department of Culture in the Ministry of Education has put
into operation a scheme for popularising art and archaeology among
students. Under the scheme sets of copies of sculptures, slides,
projector and tape-recorder are distributed to schools where lec-

tures and slide-shows zre conducted under the guidance of trained
teachers.”

7.23. The Committee desired to know the number of exhibitions
of archaeological objects held by the Survey during the last five
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years. In the following note, the Ministry of Education & Social
Welfare have stated:— R - -

“During the period under review only one exhibition was
organised by the Archaeological Survey of India to dis-
play recent archaeological findings in the country. This
exhibition was organised to coincide with the Twenty-third
meeting of the Central Advisory Board of Archaeology at
Mysore in January, 1973.”

7.24. 1t has been stated that the museums in a way supplement
what one sees at a monument or a site and greatly help in the study
of regional art traditions and archaeology. For effective security
of the museum, it is necesseary to construct residential quarters for
the staff near the museums.

~1.25. A scheme for the construction of museum buildings and staff
quarters was included in the Fourth Plan with a plan outlay of Rs.
17.12 lakhs. It has been noted that till March, 1973, no expenditure
was incurred on this scheme. The entire amount has been shown
against proposed provision for 1973-74 and it has been stated that it
would be provided in the budget of the C.P.W.D.

7.26. In a representation made to the Committee, it had been
stated:

®  “Many old buildings, which are themselves pieces of archaeo-
logical interest are being used for museums and for cir-
cle or branch offices. Utilisation of such buildings may be
restricted to as minimum as possible. New buildings may
be constructed for museums by the side of the old build-
ings so that new and modern methods of display etc, may
be taken up for educational purposes.”

- —

7.27. In this connection, the Additional Secretary, Ministry of
Education & Cultural Affairs, stated during evidence:

“The Survey is not in favour of setting up museums in old
buildings or meusums as a rule. Sometimes, however, it
would be necessary to use old buildings as much for its
maintenance by use as for displaying the objects in their
proper setting. The Survey has used five such buildings
so far, namely, the old Exchange Building in Fort St.
George, Madras, for the Fort Museum; the Tippu Sultan’s
palace at Seringapatam, Nagarkhana of Gold Gumbaz at
Bijapur, Mumtaz Mahal and Red Fort at Delhi; and a part
of the St. Assissi Church at Goa.”
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7.28. During the Fifth Plan, a scheme for “setting up of archaeo-
logical museums and sculpture galleries* has been included for imp-
lementation with a proposed outlay of Rs. 85 lakhs. Under this
scheme, it is proposed to build 5 Archaeological Museums along with
staff quarters. It is also proposed to reorganise some of existing
museums.

7.29. The Committee are concerned at the delay in the construc-
tion of the museum building at Lothal which was excavated about
15 years ago and in starting the museum. The Committee understand
that although the building for the museum has been constructed
about a couple of years ago, the museum could not be started due
to non-construction of staff quarters for which action is being taken.
It is surprising that the Survey did not plan for the construction of
the museum and the staff quarters in an integrated manner as they
were well aware that the museum is in a remote palce and that the
provision of staff quarters is very essential for starting the museum.
This again is a case of unsatisfactory planning on the part of the
Survey; the least that the Committee expect is that such lapses
should not recur and that the museum starts functioning without
delay.

7.30. The Committee note that admission tickets are levied at 7
out of 18 museums administered by the Survey. The Committee

consider that admisslon Hekefs on @ Bommal scale, should be levied
for all museums to regulate the admission of persons.

7.31. The Committee consider that with a view to popularise
archaeology and educate the masses in regard to our cultural heri-
tage as also a measure of national integration, there should be a
section in State museums which should house photographs of monu-
ments, sculptures and other excavated material from all over the
country so that people from one part of the country may learn

~

about the ancient culture of the people from other parts. -

7.32. The Committee are unhappy to note that during the last five
years, only one exhibition was organised by the Survey to display
recent archaeological finding in the country. They consider that
holding of exhibitions at frequent intervals is one of the important
methods of creating public interest and giving them a feeling of
participation in the discovery of our cultural heritage. The Com-
mittee desire that such exhibitions should be held more frequently
at different places in the country in conjunction with Museum|Uni-
versities which are known for their interest in archaeology.
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7.33. The Committee regret to note that although a sum of Rs.
17.12 lakhs had been earmarked for the construction of museum
buildings during the 4th Plan period, no expenditure was incurred
on this scheme till 1972-73 and that the entire amount has been preo-
vided in the budget of CPWD to be spent during the year 1973-74.
The Committee are unable to appreciate why advance action was
not taken by the Survey for the construction of museum buildings
for which need was felt. They are doubtful whether the CPWD

would be able to spend this amount usefully during the current
year.

7.34. The Committee are given to understand that Government
have made a provision of Rs. 85 lakhs for setting up of Archaeolo-
gical and Sculpture galleries etc., in the Fifth Plan. The Committee
feel that there should be a perspective plan for the setting up of
museums, keeping in view the need to avoid any duplication of
effort as also for conserving resources and for putting them to the
maximum use. Each new museum should be an advance on what
has been achieved already so that they subserve not only the pur-
pose of housing the antiquities and other archaeological articles but
also constitute a significant step forward in the matter of display so
as to catch public imagination and sustain their interest.



CHAPTER VIII
PUBLICATION & LIBRARIES
(i) Printing and Publication

8.1. The Archaeological Survey of India publishes research
Journals, excavation reports, meoirs and other scholarly monographs
‘besides guides to monuments and sites and picture postcards. As
regards the setting up of a Publications Branch in the Headquarters
Office at New Delhi, it has been stated that several excavation
reports are lying unedited and many more are under preparation,
which will have to be edited and seen through the press. With the
augmentation of research programme vide various schemes under
the Fourth Five Year Plan, the work-load is going to increase more
and more. A full-fledged Publications Branch has since been sanc-
tioned to undertake the publication programme which will also
include publication of a large number of guide books, picture post-
cards etc. It is expected that the work of this Branch, besides ex-
pediting the publications, will greatly contribute to the dissemina-
tion of knowledge and projection of Indian culture abroad, The
sale proceeds of the publications will also earn necessary foreign
exchange.

8.2. The break up of the amount of the Fourth Plan allocation of
Rs. 10.70 lakhs year-wise is as follows:—

1969-70 Rs. 1.14 lakhs
1970-71 —_
1971-72 Rs, 2.79 lakhs
1972-73 Rs. 3.13 lakhs
1973-74 Rs. 3.64 lakhs
Rs. 10.70 lakhs

— - -

8.3. The Archaeological Review Committee, in its Report sub-
wmitted in 1965, had, while commenting that the publications were
serjously and admittedly in arrears, strongly recommended that:—e

“In the Committee’s view, it is essential and urgent that &
Publications Branch be set up under an officer of the
grade of Deputy Director General, with suitable though
not extravagant staff.”

75 §
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8.4. The Director General, Archaeological Survey of India also
stated during evidence:—

“The Publications Branch has been constituted only now. In
the past hundred years, there was no publication branch
in the Archaeological Survey of India about which we
are very sore. What has been sanctioned to us, we feel,
is not quite adequate. We have been making our efforts
all these years to see that this work is complete. With
the multifarious duties such as editing and so on, we
feel that this is a very difficult task.”

8.5. Asked whether the backlog in the publication work of the
Survey was due to lack of resources and staff, the Additional Sec-
retary, Ministry of Education and Cultural Affairs informed:—

“All we can say is that the funds available upto the Fourth
Plan were not enough and the publication suffered from
lack of staff. Some effort has been made this year. Even
that has not been completed. Posts have not been filled
up. We are trying to fill up the posts. In Fifth Plan subs-
tantial proposals have been made for improving the
financial side and the staff side.”

Continuing, the witness further stated:—

“The staff sanctioned for Publication Branch—all the posts have
been filled up except that of a Director. But the number
of posts sanctioned are very few compared to the arrears
of work in hand.”

8.6. As regards the details pertaining to the profiting of the
publications of the Survey which were being regularly published,
the Ministry have furnished the information in the following table:

Sl. Name of Publi- Periodi- L-test Year of Remarks
No. cation city Volume  Publi
number cation
publi-
cation
1 2 3 4 5 6
1 Ancient India Annual No. 22 1973 Ancient India No. 22 has been
(1968) printed off. The manuscript for

the subsquent issue is under pre-
paration. ‘The Printing of this
Journal has been in arrears be-
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1 2 3 4 5
2 Indian Archaeo- Annual 1969-70 1972
logy—A Review 1965-66 1973
/
3 Epigraphia Bi-Annual XXXVIII 1972
Indica (6-8 parts 1969-70
in a vol.)
4 Epigraphia India Annual 1968 1972
(Arabic and
Persian Suppl:-
ment)
s Annual Report Annual 1966-67 1972
on Indian
Epigraphy.
6 Corpus Inscrip- Occasional — —
tionum Indi-
carum
7 South Indian —Do— Vol. XVII —
Inscriptions

cause of delay in approval of the
fresh rates of the printers by the
Chief Controller of Printing and
Stationery. This matter was
taken up in 1969 and could be
finalised only in 1972. Now the
work has been entrusted to a
private Press and it is hoped that
arrears will be cleared by 1974-
75.
Issue for the year 1966-67, 1970-71
and onwards which are in arrears
are likely to be cleared by 1974-
75. The journal was previously
printed at the Government of
India Presses which took suffi-
cient time to execute theit
printing. To avoid this, the Sur-
vey approached the office of the
Chief Controller of Printing and
Stationery to allow its printing at
the private presses. The printing
work has now been entrusted to
a private press.

The printing of the journal is
undertaker by the Governmen*
of India Press, Calcutta. They
are being repeatedly asked to
expedite the work. In case the
Government Press is not in a
position to clear the arrears, the
question of printing the journey
at the private presses will have
to be considered.

Issue for 1969 is likely to be _releasc-
ed soon. Manuscripts for the
year, 1970 are with Press. Mate-
rial for year 1971 is being edited.

Annual report for the year from
1967-68 to 1971-72 have been
sent for printing to Governmen:
Press, Calcutta. The Press is
being pursued to do the work
early.

Printing of the Volume on Silhara
inscriptions  has recently b:en
entrusted to aprivate press. Prin-
ting of other volumes will also be
taken up after the completion of
the above work.

Printing of this Publication involves

the use of diacritical marks
and South Indian scoipts e.g.
Kannada, Tamil, Telugu etc.

The work was refused by Govern-
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3

ment Press, Tamil Nadu, Therefore
the same is now being got done
from the private Presses. There are
very few presses in India which
are capable of doing this work.
However, possibilities of getting
this work done at other presses

are also being explored.

8 Memoirs of Ar- Do. — —  Printing of Excavation report on
chaeological Nagarjunakonda, has been taken
Survey of India up under the series.

9 Excavation re- Occasional —_ — Printing of excavation repot
ports. on Lothal (in two volumes) has

already been entrusted to a priva‘e
press. Printing of other reports
will also be started after comple-
tion of work already taken up.

10 Guide Books. . Do. - —  The work is in progress.
11 Picture Post- Do. — —  The work is in progress.
cards

. 8.7. It had been represented to the Committee that “it is a pity
that some works like Bhandarkar’s Corpus Vol. III could not be
published so far though more than 25 years back, its manuscript
was handed over to the Department by the late Professor”. Asked
to state the reasons for the delay in the publishing this volume, it
was stated during evidence that:—

“The Publication of the volume hag been delayed because a
large number of important inscriptions of the Guptas
have been found after the submission of the manuscript
by Dr. Bhandarkar. The job of bringing the volume up-to-
date has been entrusted to Dr. ——— former
Government Epigraphist, before it is published.”

8.8. The Director-General, Archaeological Survey, during evi-
dence, informed that Dr.—had promised to give it within a year.

8.9. In another representation, it had been brought to the notice
of the Committee that:—

“The very purpose of the excavation conducted at Nagar-
junakonda at such a heavy cost had been lost to the world
for the simple reason that the excavators’ report is yet
to see the light of the day.”

In this connection, the witness stated:—

“One thing is the report and the other thing is the site. Before
the site went under water, at a tremendous cost transfer-
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red very important monuments bodily and placed them on
the island museum. The auditorium also has been placed
in a different place. The only drawback has been that
the results have not been published.”

8.10. Subsequently, the Ministry have submitted the following

further written information in this regard:—

“The report on Nagarjunakonda Excavations is to be published

in two parts. Part-I dealing with Prehistory and Part-II
with the Historical Archaeology of the site. The manu-
script for Part-I, after being revised, was submitted in
March, 1973. After checking up all the details it was
sent to the Press in July, 1973. The first proof in respect
of this has already been received from the Press and
with this progress it is hoped that the first part will be
printed off before March, 1974*. Meanwhile, the manu-
script for Part-II is being made press-ready including re-
compilation by the excavators. It has so far been not
submitted for printing.”

8.11. As regards the reports on the explorations and excavations

which have not been published so far, it was stated by the Ministry,
in a note:—

“The number of sites of which reports have not been publish-

ed since 1947 is 12. Brief but adequate reports on most
of the sites excavated so far have been published in
Indian Archaeology—A review and Ancient India. The
printing of the reports on the excavation at Lothal and
Nagarjunakonda is in progress. The reports on Surkotada,
Nagda, Ujjain are being made press-ready. The work on
the excavation reports on Kalibangan and Purana Qila
is in progress.

The principal reason for the officers not being able to com-

plete the reports on excavationg is that with the taking
over of conservation work by the Survey, the work-load
on the Circle Officers increased to a great extent, This
work was formerly done by the State P.W.D. but now it is
being done departmentally. Added to this is the fact that
the Officers were transferred from one Circle to another
and therefore could not take up completion of the reports

*At the stage of factual verification, the Ministry of Education & Social

Welfare (Archaeologica] Survey of India) have stated that the first part
will be printed off before June, 1974,
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on the work done by them in the different Circles. The
oldest date of the excavation, of which report has remain-
ed unpublished is 1955.”

8.12. When pointed out that if the reports on new excavations
were not immediately published then not only the money spent
thereon became infructuous but the things excavated were likely
to be lost or misplaced, the Director General, Archaeological Survey

of India stated:—

“The objects are housed in museums or in circle offices. The
utility of the material is certainly impaired if the circums-
tances in which they are found are not properly explain-
ed in the report. The report is absolutely necessary.”

8.13. When the Committee drew attention of the witness to the
fact that the universal complaint by eminent people was that there
was abnormal delay in publishing the reports, the Director General,
Archaeological Survey stated:—

“I accept the criticism. There had been no publication depart-
ment in the Archaeological Survey of India; work had
to be done by the Director General of Archaeelogy, in
spite of his increasing work. We took it up with the
Government and we have now been allowed to have a
small publication department and we are speeding up our
publication. We have now some machinery; we would
like a recommendation from you for publication machinery.
We feel that bottleneck can be removed by adequate
personnel in the publication department.”

8.14. As regards the agencies through which the printing work
of the Survey was undertaken at present, it was stated during
evidence that:—

G The prmtmgL of the Archaeological Survey of India
publications is undertaken at Government Presses as
well as private presses, It is normally found that the
work at the Government presses is enormously delayed
and it becomes difficult to observe the time schedule, As
already explamed most of our publications on epigraphy
are in arrears because of these reasons.”

8.15. It was further stated.that.the presses were being repeatedly
requested to expedite the work.
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8.16. According to the Archaeological Review Committee, there
have been an irrational expansion in the number of the Survey’s
publications on epigraphy viz. (i) Epigraphia Indica, (ii) Epigraphia
Indica (Arabic and Persian Supplements), (iii) Annual Report on
Indian Epigraphy, (iv) Corpus Inscriptionum Indicarum and (v)
South Indian Inscriptions (Text) Series.

8.17. In order to have easy reference and also for reasons of
economy, the Review Committee had suggested a drastic reduction
in these publications as follows:—

(i) Epigraphia Indica, amalgamating the collections of in-
scriptions in Arabic and Persian and also European epi-

graphs.

(ii) Corpus Inscriptionum Indicarum consisting of South
Indian Inscriptions (Text) Series and also Persian Arabie
and European inscriptions.

8.18. When the Committee drew attention to a statement made
in the Review Committee Report that “printing must, at all cost,
be removed from unspecialised hands and placed directly under
its own hands” the Ministry, in a note stated:—

“The printing of Archaeological Survey of India publications is
a specialised work, involving use of diacritical marks, etc.,
which are not available in most of the printing presses.
Therefore, the work is being entrusted to those pgesses
only which have the requisite equipment to carry out the
work satisfactorily. The Director General is now em-
powered to choose a press of his choice within the norms
laid down in the Rules; the quality of printing will thus
be ensured.”

8.19. Durinz the Fifth Plan, a separate scheme, “Publications”
has been included for implementation with a proposed outlay of
Rs. 35 lakhs. Under this scheme it is proposed to considerably ime-
prove the position of printing of publications which are in arrears.
‘Similar attention is alst to be given to the bringing out of mono-
graphs on excavatien, architectural Survey, attractive picture post
cards and albums containing photographs.

8.20. Besides the above, it is proposed to compile a National
Catalogue of Protected Monuments for sale to public.

8.21. The Committee are deeply concerned at the heavy arrears
‘in the prindng of publications by the Survey. From the information
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furnished to them, the Committee find that the latest published
volumes of almost all the publications brought out by the Survey,
pertain to the year 1968 or 1969 and in some cases even to earlier
years. The number of outstanding excavation reports awaiting pub-
lication with the Survey, is stated to be 12—the oldest pertains to the
year 1855. The Committee are distressed to note that even though
the Archaeological Review Committee had, in 1955, observed that
“the publications of the Survey are seriously and admittedly in
arrears” and had recommended the urgent need to set up a Publica-
tion Branch, no concrete action appears to have been taken thereon
till recently. During the Fourth Five Year Plan, although a fulfledged
Publication Branch was sanctioned as one of the Plan Schemes, with
an outlay of Rs. 10.17 lakhs, the Publication Branch was not actually
set up till recently. It is regrettable that even now, the post of the
Director of Publications, though sanctioned, remains unfilled, This,
again, indicates lack of planning in the implementation of important
schemes by the Survey. The Committee are unable to understand

why such a sorry state of affairs has been allowed to prevail in the
Archaeological Survey for so long,

8.22. The Committee regret to note that Dr. Bhandarkar’s Corpus
Vol. II which was handed over to the Archaeological Survey about
25 years back, has not yet been published. The delay has been
attributed to the discovery of the large number of important inscrip-
tions of the Gupta period after submission of the manuscript by late
Dr. Bhandarkar. The Volume is now being brought up-to-date. The
Committee are not convinced by the above explanation for the in-
ordinate delay in this case. They hope that this work will now ve
completed urgently and the volume would be published within a
year as promised by the Director General, Archaeological Survey.

8.23. Among other important reports which remain unpublished,
are the excavation reports of the famous Nagarjunakonda Project
and the excavation reports on Lothal. It is a matter of regret that
the reports on both these projects which were excavated long ago,
are yet to be printed. The Committee understand that the first part
of the report on Nagarjunakonda Project is expected to be published
before June, 1974, Part-II of this report as well as both the parts of
the report on Lothal, are stated to be under print. The Committee
would urge the Survey to make determined efforts to get these re-
ports published expeditiously so that they are available to the
scholars and others without further delay.

8.24. The Committee understand that one of the reasons for the
accumulation of arrears in printing was the procedural delays in
the office of the Chief Controller of Printing and Stationery. Now that
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the Survey has been allowed to get the printing done in private
presses, the Committee hope that the backlog of arrears in printing
will be cleared at the earliest and the printing of publications will
be brought up-to-date by the Survey.

8.25. It is to be recognised that publication of the Survey are
an essential instrument for the dissemination of knowledge about
our cultural heritage not ¢zly in the country but abroad. No effort
should therefore be spared to clear the printing arrears and bring
out the various publications in time. The Committee trust that the

Publication Branch will now be suitably organised and equipped to
fulfil the functions entrusted to it.

8.26. The Committee are glad to note that an outlay of Rs. 35
lakhs has been proposed for “Publications” during the Fifth Plan
period. The Committee trust that with the availability of ade-
quate funds, the Survey would not only ensure the timely printing
of its publications but would also bring about the much needed
improvement in the quality and the get-up of its scientific publica-
tions which have a world wide circulation.

8.27. The Committee note that at present five publications, viz.,
(i) Epigraphia Indica, (ii) Epigraphia Indica (Arabic and Persian
Supplement), (iii) Annual Report on Indian Epigraphy, (iv)
Corpus Inscriptionum Indicarum and (v) South Indian Inscriptions,
are published by the Survey. The note that the Archaeological
Review Committee, in 1965, had suggested a rationalisation and
simplification of these publications and had recommended the com-
bining of these five publications into two viz., Epigraphia Indica and
Corpus Inscriptionum Indicarum. The Committee recommend that
the matter may be reviewed and early decision taken for the simpli-

fication and rationalisation of the publications brought out by the
Survey, to make them more useful for the users,

(ii) Libraries

8.28. It was stated during evidence that 15 litraries were main-
tained by the Survey, viz., the Central Library, New Delhi, 10
Circle Libraries and one each at Nagpur, Mysore, Museum Branch,
Calcutta and at Dehradun. While the Central Library was looked
af.ter by a Librarian, the Circle Libraries were managed by Assistant
Librarian. The Librarian of the Central Archaeological Library

Periodically inspects the libraries and makes recommendations for
improvement.
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8.20. The Committee were informed during evidence that there
‘were about 70,000 volumes in the Central Library at New Delhi.
The Ministry in a note, have intimated that during the last three
years, nearly 2,000 publications were added to the Central Library.

8.30. Asked whether the books were classified in a proper man-
ner, the Director-General, Archaeological Survey of India replied in

the affirmative and added:—

“Every book that comes to us is classified so that it is readily
found. The different types of publications that we have
are mainly on subjects, like, archaeology, Indology in
general. That means a lot of Sanskrit literature, Persian
and Arabic also. We also try to get publications from
other countries in exchange and also buy publications on

archaeology.”

8.31. The Committee drew attention of the witness to some of
the observations made by the Archaeological Review Committee,
one of which was regarding lack of proper facilities for readers in
the Central Archaeological Library. The witness, in reply stated:—

“We ourselves were very much aware of it as the number of
books is increasing every year and the space is limited.
We have established a two-tier system this is a new
shelving system. We have stacked books right from the
ground to the top; there in an inter floor. Even after
doing this, we find that the space for readers is not quite
adequate. We have tried to remedy this to the extent
possible, but the time has come when we must think in
terms of a mew and proper building for the library; per-
haps facilities for air-conditioning should also be there.
Our library contains very very valuable books. It was
established even earlier are also there. Some of them are

very rare.”

8.32. Asked whether the rare books were properly protected, the
witness stated:—

“Yes, Sir. We have arrangement with National Archives
which protects the manuscripts, and whenever we find
that very old books are there which are getting fragile,
we have them bound with flexible, transparent papers.
under the expert care of the National Archives. All books
which are precious, of which copies cannot be had, we do
take proper care of them. When I say this, I am not com-
placent. The library needs better space, better facilities
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and more staff. I absolutely agree that the staff is inade-
quate. But we must have a good building so that we can
make better use of the library and make it useful to
others also.”

8.33. As regards stock taking of books in the Library, the Minis-
4ry, in a note, have stated that it was being done. To another
question it was stated that no periodicity has been laid down for
stock-taking in the Central Library and that the last stock-taking
in which about 200 books were declared missing, was done in 1967.

8.34. It is noticed that proposals for proper staffing and for
-effecting other improvements in the Central Archaeological Lib-
rary, have been included as one of the schemes to he implemented
during the Fifth Plan. A lumpsum provision of Rs. 40 lakhs has
‘been proposed under this scheme.

8.35. The Committee note that the Central Archaeological Lib-
rary which was established in 1902, contains 70,000 books, consisting
of publications mainly on Archaeology and Indology. Some of the
books are very rare and very valuable. The Committee are con-
cerned to note that in the last stock taking done in 1967, 200 books
were found missing from the Library. Since the books in this
library are very old and rare the Committee would like the whole
matter to be investigated to find out the reasons for the loss of
200 valuable books from the Library.

836. The Committee observe that no stock taking of boeks has
been done in the Central Archaeological Library since 1967 and that
no periodicity has been laid down for this purpose. The Committee
recommend that stock-taking of books in the Library should be done
at least every alternate year so as to keep a close watch on stock
holdings particularly, as the books are rare and irreplaceable.

8.37. The Committee would also stress that effective measures
should be taken by the Central Archaeological Library for the pre-
servation and proper maintenance of their books. The Committee
urge that the assistance of National Archives may be taken in the
matter of proper maintenance and preservation of books in the
Library.

8.38. The Committee would further recommend that in addition
to taking the usual precautions for the preservation of rare books
viz., fumigation etc., the feasibility of “microfilming” of such books
may also be examined.
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8.39. It is well known that of late science, ranging from chemistry
to nuclear physics has been increasingly used in archaeological
work, This underlines the need for a well-equipped library cover-
ing the subject of intimate interest to all those engaged actively in
the field of archaeology either in excavation, preservation or re-
search. The Committee hope that books having a bearing on the
archaeological work, would be acquired by this library.

8.40. The Committee would also like to point out that the purpose
of a well-equipped library is its use by scholars, research people
and the persons in the field It should therefore be ensured by the
library that adequate facilities are provided in the library for the
users of the books and publications maintained by it.



CHAPTER IX

COORDINATION WITH DEPARTMENTS OF TOURISM, STATES
AND UNIVERSITIES

(i) Coordination with Department of Tourism .

9.1. K has been stated that to sort out problems relating to the
development of monuments of tourist interest, a Central Coordinat-
ing Committee had been formed under the Chairmanship of the
Minister of Tourism and Civil Aviation. During evidence, the Com-
mittee were informed that this Committee was set up on 18-4-1372
and that it had met four times. As regards the important recom-
raendations, made by the Coordinating Committee, the witness
stated as follows:

“(i) All round development of the protected monuments of
tourist interest at Elephanta, Ajanta, Ellora, Badami,
Hampi, Goa etc.

(ii) Drafting of a Model Bill for legislation to preserve the
natural setting and environment.

(iii) Preparation of Master plans for safeguarding the environ-
ment and natural setting of the monuments of tourist
interest.

(iv) Formation of a National Trust in respect of the buildings
in Jaipur and Jaisalmer,

(v) Formation of a Committee suggesting measures for pro-
duction and sale of attractive souvenirs at important
monuments.

{vi) Construction of cafetarias at important monuments; im-
provements to the roads to certain monuments; setting
up of Committees for the purpose of enlisting local co-
operation towards beautification of monuments and for the
preservation of encroachments into the area around
monuments.”

! 87



88

9.2. In connection with the progress made in the implementatiorn

of some of the above recommendations, the Ministry, in a note, have
stated:

(a) The drafting of the Bill is yet to be completed by the

Town and Country Planning Organization which has been:
reminded in the matter;

(b) The Chief Secretaries of some States have been addressed
for the formation of committees in respect of selected

monuments. The States have yet to set up such commit-
tees.

9.3. The Committee drew attention to the Review Committee
Report, 1965, which had recommended that:

(i) Guide lecturers should be available at stated hours at all
outstanding monuments.

(ii) Printed guides should be bilingual or trilingual, should

be accurate and scholarly but in simple and attractive:
form;

(iii) Post cards should be attractive; and

(iv) Sale of guides and post cards should be run by the Survey
and not by contractors.

9.4. Asked whether any action had been taken on the above re-

commendations the Ministry, in a note, have submitted the following
information:

(i) There are nine guide-lecturers who are available at fixed
hours at important monuments. More guide-lecturers will

be appointed considering such demand on other monu-
ments.

(ii) There are bilingual guides on XKhajuraho, Saravasti,
Sanchi, Rajgir, Ajanta, Nalanda, Kushinagar and Bhu-
baneswar., We also intend to bring out guides in other
Indian languages. The emphasis on accuracy is being
strictly maintained in the guide-book of the Survey.

(iii) Efforts are being mede to improve the picture postcards
and more colour cards are also being prepared.

(iv) The sale of guides and picture postcards is being done by
the Survey.
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Picture postcards and guide-books are available in respect of almost
all the important monuments and we are progressively taking steps
to cover other monuments.

9.5. Asked whether the archaeological monuments in the country
were provided with all facilities so as to attract tourists, the Addi-
tional Secretary, Ministry of Education and Social Welfare, replied:—

“We have certain responsibilities, mainly in regard to the
places which are visited. The monuments themselves are
being maintained in an attractive manner by us in addi-
tion to the maintenance of the environment and the gar-
den. Where certain problems are faced by the tourists
which are to be solved by providing accommodation within
our monuments for, say, souvenir stalls, toilets etc., we
also provide them. If the tourists want to stay over-night
near the monuments, the Tourism Department has to
encourage the establishment of hotels either in the private
or the public sectors. The State Government comes in,
in matters like roads or providing cheaper accommoda-
tion like dharmasalas, tourist bungalows atc. We also
provide convenient boards where tourists can read infor-
mation about the monuments.”

9.6. To a query whether approach roads have been constructed
at all protected monuments, the Ministry, in a note, have stated:

“The responsibilty of providing aproach roads to all protected
monuments rest with the State Governments. Almost all
important monuments in the country are provided with
fairly good roads. The Tourist Department and the
Archaeological Survey of India have been seeking the
cooperation of the State Governments in providing app-
roach roads to monuments. The Tourist Department also
finances constructional projects in the case of outstanding
monuments.”

9.7. Asked whether cheap and clean hotels are available at the
Archaeological sites for the convenience of tourists of modest
means, the Director General, Archaeological Survey of India, rep-
lied in the negative and added:

“The Survey has drawn the attention of the Department of
Tourism in the matter in course of discussions in the
meetings of the Central Coordinating Committee that
the common man’s interest should also be safeguarded
while building accommodation for the tourists.”
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9.8. In reply to another question regarding preparation of casts

©f antiquities in metal and plaster for sale, it was stated during
.evidence that:

“The Survey has already put on sale small casts (Plaster of
Paris) at a few important centres, such as Sanchi, Nagar-
junakonda and Konarak. There is a fair response. No
casts of antiquities in metal have so far been taken.”

9.9. When pointed out to a news reports that Mahabalipuram
(near Madras) was being vulgarised into something like a holiday

tesort, the Director General, Archaeological Survey of India,
informed:

“Nothing has been done to vulgarise Mahabalipuram so far.
But as a result of unplanned development, shops and
business premises have comé in close proximity and
then disturb the solitude as well as environments. This
could easily be controlled by careful planning in coordi-
nation among the State Governments, the Department of
Tourism, the Archaeological Survey of India and the local
civil and adminiptrative authorities.......... The State
Government has already prepared a Master Plan for the
development of the area and it is hoped that the area
would be developed further accordingly to a well-thought
out plan.”

9.10. It had been represented to the Committee that:

“The Survey, gradually, should develop into a conservation-
cum-Tourist department. The needs of tourism and ar-
chaeological conservation at times are quite incompatible.
It should be the duty of the Survey to reconcile these
conflicting interests, to develop the monuments for tour-
ism without imparing their pristine beauty and signifi-
cance. Such synthesis can be brought about better if the
experts of the Survey work under the Ministry of Touri-
.sm. The Research Wing can be transferred to the Science
and Technology or the Education Ministry. Such a re-
organisation will be advantageous, koth for the Survey’s
growth and also for tourism.”

9.11. Asked whether the above suggestion was feasible, the
Additional Secretary, Ministry of Education and Social Welfare
-during evidence, stated:

“We feel that Tourism Department is one of the agencies
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which merely take the benefit of archaeological monu-
ments being there. Their primary consideration is not
the archaeological part of it. They are interested in
window-dressing and presentation of a few monuments
which are of outstanding importance. As regards the
archaeologist on the other hand, the research in archaeo-
logy is the very breath of his life. If such an arrange-
ment is proposed to be made, then the Department will
be affected adversely. To an archaeologist even an insig-
nificant monument in an out of the way place is import-
ant whereas the Tourism Department is not, concerned
with it. We feel that although tourism may benefit be-
cause of the existence of archaeological monuments,
archaeology as such will suffer if the Tourism Department
is to look after it. They are not interested in scholarly
side of it.”

9.12. There are a large number of archaeological monuments in
the country which are world famous and which attract tourists,
both foreign and domestic. It is therefore of utmost importance
that such monuments are not only well maintained but their natural
setting and environments are properly preserved. The Committee
are glad to learn that a Central Coordination Committee has been
formed under the Chairmanship of Minister of Tqurism and Civil
Aviation to sort cut problems relating to development of monuments
of tourist’ interest and that it has made a number of recommenda-
tions in this regard. The Committee however regret to note the
delay in the completion of the drafting of Model Bill for legislation
to preserve the natural setting and environments of the ancient
monuments in the country. The Committee would stress that the
drafting and passing of this Model Bill should be expedited and
action taken to implement its provisions,

9.13. The Committee are distressed to learn that due to the un-
planned development of shops and business premises in close proxi-
mity of Mahabalipuram, the environments of the monuments have
been affected. The Committee would urge the Archazological
Survey to maintain close coordination and cooperation with the
Department of Tourism and the State Governments so that the
original environments of these important monuments are preserved
and a well thought out plan for the development of the area near
the monuments, is drawn up so as to maintain the beauty and the
serenity of these monuments. The Committee would like Govern-
ment to ensure that remedial measures are taken to restore the
environments not only at Mahabalipuram but at all other monu-
ments where they may have been disturbed on account of unplan-
ned development of the areas in their vicinity.

3704 LS—17. )
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9.14. The Committee would like to make the following other
suggestions for the development of monuments of tourists’ interest
and to attract tourists to them:

(i) Steps should be taken in conjunction with the State
Governments and the local bodies to provide good ap-
proach roads to all the monuments of tourists’ interest,
where these do not exist at present,

(ii) The environments of the monuments should be kept neat
and clean and free from encroachment.

(iii) Arrangements should be made to provide wholesome
food and cheap accommodation near the monuments
wherever necessary, so as to attract the tourists of modest
means to these places. .

(iv) Attractive picture post cards giving the background
history of the monuments should be made available at
reasonable prices.

(v) Production and sale of attractive souvenirs including

mould casts of important sculptures should also be pre-

. pared and sold to the tourists at the monument site
itself.

(ii) Coordination with States

9.15. Under the Constitution, the Union retained full responsibi-
lity for ancient and historical monuments and archaeological sites
and remains declared by Parliament to be of national importance;
whilst the States could assume responsibility for ancient and histori-
cal monuments, other than those declared by Parliament to be of
national importance. Archaeological sites and remains, other than
those declared by Parliament to be of national importance, being
on the concurrent list, can be looked after by the States subject to
any law framed by Parliament.

9.16. Asked whether the Survey had any plan for coordination
with the State Governments and the Universities in respect of
archaeological work, the Director-General, Archaeological Survey
of India stated that according to legislation, these agencies submitted
their proposals to the Survey and then these were placed before the
Standing Committee of the Central Board of Archaeology which
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functioned as a Coordinating body. It was further stated that after
examining about the availability of resources, competent technical
personnel etc., the issues were decided by this Committee.

9.17. The Committee enquired as to know many States had set
up their own Departments of Achaeology. The Additional Secretary,
Ministry of Education and Social Welfare stated:

“Sixteen States have already set up their Departments to look
after the monuments. These States are, Andhra Pradesh,
Assam, Bihar, Gujarat, Haryana, Jammu and Xashmir,
Kerala, Madhya Pradesh, Maharashtra, Mysore, Orissa,
Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh and West
Bengal. The staff in some of these departments. how-
ever, does not seem to be adequate.”

Continuing, the witness stated:

“Five States namely, Himachal Pradesh, Manipur, Meghalaya,
Nagaland and Tripura are yet to form their departments
of Archaeology. These newly formed Stafes would re-
quire some time to set up their organisations. None of the
Union Territories except Goa, has its Department of
Archaeology.”

9.18. The Archaeologicai Review Committee have, in its Re-
port, stated:—

“State Governments have on occasions taken up grants for
excavation but they have shown little active interest in
conservation. With rare exceptions, the State Govern-
ments have shown little understanding of their archaeolo-
gical functions and again with rare exceptions, their arch-
aeological staffs are inadequately trained and competent;
either a monument protected by a State Government is
neglected. ..... or its conservation may be undertaken
without skill, knowledge or taste.”

9.19. 1t has been represented to the Committee:

“The State Directorates have neither the necessary trained per-
sonnel nor the necessary funds for preservation and con-
servation of the earlier protected monuments. They also
have to protect and conseve new monuments which are
excavated or explored by the State Directorates or Uni-

! versities. In my opinion, the preservation and conserva-
v tion of monuments is such a highly technical and expensive



(Y 94

business that it should be left to the care of Government
of India.”

9.20. Asked in what way the Survey helped the States’ Depart-
ments of Archaeology in overcoming their difficulties and deficien-

cies, the Additional Secretary, Ministry of Education and Social
Welfare, during evidence stated:

“Besides extending facilities for training of the nominees of
the State Governments in all branches of archaeology in
the School orggnised by the Survey, the State Govern-
ments are given such technical advice as sought for by in-
dividual States in the matter of archaeological explora-
tion, excavation, conservation of monuments ete. The Sur-
vey also arranges for the training of the staff of the State
Governments in surveying, photography, drawing etc.,
when required. Elaborating the arrangement for the train-
ing of staff of State Departments in the School organis-
ed by the Survey, the Director General, Archaeological
Survey stated: “Whenever they want a particular per-
son to be trained say in archaeological photography, they
send their man to us and we take him to the field and the
Photo Instructor trains him. Similarly, the archaeological
techniques are also taught to the people. We also invite
applications every year, by setting apart three seats for the
representatives of the States in the School of Archaeo-
logy. Whenever they send students, we straightway take
them into the School of Archaeology, without asking any
questions.” Continuing further the witness stated: “To
start with, they were sending their own men. Now, most
of the States have their own competent staff to train
people, e.g., Rajasthan and Gujarat. Now they feel that
they themselves are competent to do this training. But
whenever new Departments are set up in States they
send the persons and we train them”.

Asked how the activities of different States were coordinat-
ed, the witness replied: “In regard to archaeology, their
activities are well defined, in a general way. In regard to
conservation, the fields are absolutely separate, in the sense
that their responsibility is defined by the Constitution. But

whenever they seek our advice, we certainly give it to
them.”

9.21. It had been represented to the Committee that “there does
not seem to be much coordination petween the Central and State
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Governments in excavation and maintenance, of finds.” Asked whe-
ther efforts had been made by the Survey to improve matters in this
direction, the Ministry, in a note, have stated:

“No one is permitted to conduct an excavation unless he has
acquired dependable experience of the work through traim-
ing and participation in excavation works. The main-
tenance of records has been standardized and the standard
system is being followed. The Archaeological Survey has
full rights to inspert the excavation works in progress and
offer critical advice, if necessary, and powers to suspend
the works if the correct methods are not being followed.
A representative of the Survey does usually visit the ex-
cavations by the States and takes part in discussions with
the excavators. i

The excavators have to retain charge of the objects for the
purpose of preparing the reports on the excavations.

The Director General is supplied with a list of antiquities re-
covered from the sites for record so that he may be able
to decide if any objects are of enough importance of justify
retention by the Survey and to pass orders accordingly.
The control car, however, be strengthened.”

9.22. The Commitiee note that while sixteen Séates have set up
Departments of Archaeelogy, five States and alf the Union Terri-
tories except Goa, have not yet-done so. Simce archaeological monu-
ments and sites exist in all areas and regions of eur aneiént country
and their maintenance and preservation is of utmost importance,
the Committee consider that there is need to set up Departments
of Archaeology in all States imcluding Union Tervitories: They
would therefore, like the Gevernment to approach the States and
Union Territories which have net yet set up the Departments of
Archaeelegy, to have such departments so that the comservation and
preservation of the monuments awd ancient sites in their areas are
not neglected. The Committee have ne doubt that the State Gov-
ernments and Union Territeries would respend favourably in this
regard. - ,

9.23. The Committee are glad to learn that most of ' the State
Governments which have set up the Departments of Archaeology,
have got their staff trained and that they are now competent to main-
tain and preserve the menuments under their charge. The Commit-
tee would like the Survey to extend all help and training facilities
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to the officers and staff of the State Governments/Union Territorics
which may now set up their Departments of Archaeology so that
they become proficient in the conservation and preservation of the
manuments under their charge.

9.24, The Committee further desire that the officers of Survey
should keep close contacts and meet frequently their counterparts
in the State Departments of Archaeology and share with them their
knowledge and experience in the mutual interest of conserving and
preserving the ancient monuments of the country.

(iii) Coordination with Universities

9.25. During evidence it was stated that there were 24 universi-
ties which had set up Departments of Archaelogy. Asked whether
any financial assistance was given to these institutions, the Addi-
tional Secretary, Ministry of Education replied:

“We do not give any grant in aid to the universities for the
running of those departments. There have been some
grants given to universities for some specific purpose,
small amounts for particular excavations but not for run-
ning of the Archaeological Department.” -

9.26. Elaborating, further, the Director General, Archaeological
Survey of India stated:

“Sometimes the universities get money from the UGC and
sometimes they ask us to give the money. We have also
glven certain funds to the universities for this purpose.
We are also giving them technical assistance whenever
they need it."” '

9.27. Asked whether any principles were laid down for the pur-
pose of giving grants, the witness replied:

“Actually, most of the universities do have their own funds
for this purpose. It is only when a big and joint project
is undertaken that they require additional resources.
When they require additional resources, we téll them
that these are our limitations and we will give you so
‘much or if we are not in a position to do it, because of
financial stringency, the work can wait for the next year.”

9.28. The Committee enquired whether grants were refused at
any time to the universities for carrying out explorations and exca-
vations. In reply the Ministry have stated:

“In view of inadequate funds it has not been possible to give
" grants-in-aid to all the Universities carrying out explora-
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tions and excavations. However, from the budget allot-
ment of the Survey some universities have been given
token grants-in-aid to meet part of their expenditure on

excavation.”

9.29. As regards the distribution of grants-in-aid by the Ministry
of Education to the Universities, the Ministry of Education have fur-
nished the following table:

Year University Grant
(Rs.)

1964-65 . Allahabad 9000

Deccan College, Poona. . 8000

Banaras 7500

Sagar 2500

Baroda . 4000

Sanskrit Viswavidyala 2500

Aligarh . 4000

Patna 4000

1965-66 . Allahabad 500

Banaras 500

Aligarh . 500

1966-67 . Aligarh . 1000
1967-68 . Nil
1968-69 . Nil

1969-70 . Allahabad 2500

Banaras . 2500
1971-72 . Nil

1972-73 . Baroda . . . . 6000

Burdwan o e N 6000

6000

9.30. The Committee desired to know whether the Reports on
the work done by these universities/institutions were submitted
regularly. It was stated that the M. S. University, having started
their work in 1972-73, had yet to complete their work while the re-
ports on the work of Burdwan and Allahabad University 'were
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under preparation. It was further stated that unless these universi-

ttes submitted their reports, the Survey would not give them further
grants.

9.31. The Committee desired to know the number of cases, where
the reports on the work done by the universities/institutions were
submitted regularly. The Ministry have stated:

,  “A brief resume is furnished to the Survey for its inclusion in
its annual publication called Indian Archaeology—A Re-
view. Since the preparation of a full report takes time,
the reports of the excavationg undertaken during the last
ten years are under preparation.”

9.32. Asked to state the number of institutions/universities that
have not submitted their reports, the Ministry, have, in a note, stated:

“The preparation of reports on the excavations conducted by
the Universities/Institutions is almost complete except in
the few cases where the work is continuing.”

9.33. Asked whether any review of the procedure for giving
grants to universities had been undertaken, the Ministry have fur-
nished the following note:

“In the Budget allocations of the Survey there is no separate
head for giving grants to universities. The grants are
given out of the Survey’s allotment under ‘Explorations.
and Excavations’. This allotment has been very much
inadequate to meet all requirements of all the universi-
ties, with the result that we were not able to formulate a
policy for giving grants to the universities on a standard
pattern. In case, in the Fifth Five Year Plan we have
more funds, we would like to formulate a policy and thus,.
review the procedure for giving grants to universities.”

9.34. Asked about the existing arrangements for coordination and
liaison between the Survey and the Universities which had Depart--
ments of Archaeology, it. wag stated during evidence that the univer-
sities were represented on the Central Advisory Board of Archaeo-
logy. They had not sought the help and advice of the Survey to
work out their course contents. For more coordination. with the:
Universities the witness stated. that it was imperative that students.
in the Universities should be asked to take up a paper in Archaeo--
logy and' that they should be given an opportunity to see the work.
of the sites for some time.



o 29

9.35. During the Fifth Plan a project involving research work in
collaboration work with universities and State Departments of
Archaeology has been proposed and has been included in a scheme
(with a proposed total plan cutlay of Rs. 100 lakhs) to be implement-
ed. A small Committee consisting of university Professors and re-
presentatives of the State Governments and Officers of the Survey
have worked out this scheme, which include 25 national projects in
various parts of the country. These were selected keeping the out-
standing problem of Indian Archaeology in view.

9.36. The Committee note that the Survey has given grants-in-aid
‘to the various universities for carrying out explorations and excava-
tions. They are distressed to learn that the reperts of excavations
and explorations undertaken by the unmiversities during the last ten
years are still under preparation. The Committee have already
emphasised the need for prompt and factual preparation of explo-
ration and excavation reports as the delay in publishing these
reports loses the significance of excavations and detracts from their
utility for scholars and researches. It is surprising that grant-in-aid
have been given to some of the universities year after year, without
insisting on the submission of reports of excavation and exploration
done by them in respect of the earlier grants-in-aid. The Commit-
tee would urge the Survey to impress upon the universities concern-
ed to expedite the submission of the reports which are in arrears.

9.37. The Committee note that during the Fifth Five Ypar Plan,
25 national projects in the various parts of the country are being
undertaken in cooperation and coordination with the varieus univer-
sities. The Committee urge that a detailed procedure regarding the
submission of reperts in respeet of the new projects simultameously,
should be weorked out by the Survey in consultation with the uni-

versities- concerned and should be strictly implemented 5o that no
arrears occur in these cases.



CHAPTER X
ORGANISATION SET UP
(i) Organisation

10.1. It has been stated that in 1861 a Governmental Organisation
called the Archaeological Survey of India came into being. In the
course of time, monuments and sites began to come to light and the
job of looking after the monuments was entrusted to local govern-
ments. Subsequently, the Centre took over the responsibilities of
preserving the monuments. The conservation work was carried out
through the agency of the P.W.D. till 1945 when the Survey took
upon itself the task of conserving the monuments.

10.2. Since 1947, fhére has been a tremendous increase in the
activities of the Survey and the present respon51b111t1es of the Survey
are stated to be—

(A) Preservation of monuments and sites

(i) Watch and Ward arrangement at and structural preservation
of monuments dnd sites

10.3. The Survey has under its charge nearly 3,500 monuments.
Their upkeep involves, amongst other things, watch and ward
arrangements and annual and special repairs according to the needs
of each individual monument. For this purpose the Survey has ten
Circles covering ‘the entire country. Each Circle headed by a Superin-
tending Archaeologist who is assisted by a Deputy Superintending
Archaeologist and an Assistant Archaeologist Engineer in addition
to other subordinate technical and ministerial staff.

(ii) Chemical Preservation of monuments

10.4. The sites and monuments are affected by the elements and,
therefore, require chemical treatment. To deal with the situation,
the Survey has a Chemistry Branch (Headquarters Dehra Dun)
which has two Regional (Headquarters: Dehra Run and Hyderabad)
and four Zonal (Dehra Dun, Bhubaneshwar, Madras and Auranga-
bad) offices so as to cover the entire country.

100
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(iii) Gardens at ménuments and sites

10.5. Some of the msnuments had, in their original lay-out, gardens
around them. In other cases, it has been found desirable to provide
them with lawns, gardens, etc. so as to improve the setting. The
Survey, therefore, has a Gardens Branch (Headquarters: Agra) with

three Zonal offices (Headquarters: Agra, Delhi and Mysore) to cover
the entire country.

.

(B) Research, training and publication
(i) &) (ii) Excavation and Exploration

. 10.6. The Survey has two Excavations Branches, one located at
Nagpur and the other at Purana  Quila, Delhi. In addition, the Pre-

history Branch also carries out excavations as and when it finds
them necessary.

(iii) Prehistory

10.7. Prehistoric studies necessitated to the creation of a separaté
Branch (Headquarters: Nagpur) with two offices which carries out

studies in Stone Age Archaeology and which also involve exploration
and excavation,

(iv) Epigraphy—I

- 10.8. The country has immense inscriptional material. Thus, to
cope with it, there is a separate Epigraphy Branch headed by the
Chief Epigraphist; under whom are two sub-divisions, each headed by
a Superintendisg Epigraphist; this Branch is devoted to Sanskritic
and Dravidian inscriptions (Headquarters: Mysore).

(v) Epigraphy—II

10.9. There is still another Epigraphy Branch dealing with Arabic
and Persian inscriptiong and headed by a Superintending Epigraphist
(Headquarters: Nagpur). The Superintending Epigraphist ia charge
of this Branch also deals with numismatic material relating to this
period.

(vi) Temple-Survey Projects (Northern and Southern Regions)

10.10, To study the north and south Indian temples, which present
a veriety of problems, particularly in respect of their origin and
development, a project to document and publish detailed studies of
these temple; hag been launched. The Project is handled by two
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Branches known as Temple-Survey Project (Northefw Region, Head~

quarters: Bhopal) and Temple-Survey Project (Southern Régicn,
Headquarters: Madras).

(vii) Geochronological and Chemical studies

10.11..Excavations and Explorations, particularly of Stone Age
and proto-historic sites, require a lot of environmental studies. For
this, there is a special division in the Chemistry Branch (Head-
quarters: Dehra Dun). This Branch also carries out investigations

on the composition of antiquities, their methods of manufacture, etc.,
besides chemically preserving them.

(viii) School of Archaeology

10.12. With a view to training post-graduate students in various
branches of archaeology, the Survey runs a School headed by a
Director (Headquarters: Delhi). The syllabus covers almost all the
branches of archaeology and includes practical training in conserva-
tion of monuments, etc. The duration of the course is 12 months
and a post-graduate Diploma in Archaeology is awarded to success-
ful candidates. after. completion of the training

(ix) Publications

10.13. The Survey publishes research journals, excavation reports,
memoirs and other scholarly monographs besides guides to monu-
ments and sites and picture postcards. There is a Publication Unit

in the Headquarters Office (Delhi) headed by a Director of Publi-
cations.

(C) Museums

10.14. At monuments and excavated sites where the material per-
mits, there are site-museums. Thus at present there are eighteen
site-museums under the Survey and to. administer them there is a
Museums Branch (Headquarters: Calcutta) headed by a Superinten-
ding Archaeologist assisted by a Deputy Superintending Archaeolo-

gist with four Zone covering the country, each under an Assistant-
Superintending Archaeologist.

(D) Organisational set up in the Minisfry to look after and coordi-
nate the working and functions of Directorate General of Archa-
eological Survey of India

16.15. Since December, 1971, the Director General Archaeological
Survey of India; has been given the status of ex-officio Joint Secre-
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tary to the Government of India and hence the Headquartérs Office
of the Archaeological Survey of India has becote a part and parcel
of the Ministry in addition to its status of an Attached Office. The

Director General submits cases directly to the Additional Secretary/
Secretary/Education Minister.

10.16. It had been represented to the Committee that in order to
step up the research activities in the Survey, it was necessary to
bifurcate the set up and form two wings, one for conservation and
the other for research. In this connection, the Director General,
Archaeological Survey of India replied: “This has been examined by
the Central Advisory Board of Archaeology and also touched upon
by the Review Committee. We have decided we should implement
the recommendation of the Wheeler Committee which does not sug-
gest such a thing.... I feel that the work at present being done in
this manner can be improved upon, but division into water-tight
compartments may lead to isolated functioning whereas if it is in one
set up, the whole thing works as if it is one unit”. ...

10.17. To another question, the witness admitted that the Circle
Officers were heavily burdened with administrative duties and added:
“. ... we should try to reduce his administrative work, we need not
necessarily go in for a clearcut bifurcation”.

10.18. It has been stated that, of late, there has been a lot of cri-
ticism of the Archaeological Survey of India. In the first piace, it
has been stated that the Survey has not been able to keep up its re-
search work and secondly, there has been severe criticism of the up-
keep of monuments, specially in respect of their structural and che-
mical preservation, of lack of civic amenities, threat and of frequ-
ent thefts of sculptures from many of them. It was, thereore, high
time that a self-analysis was made, the ills and their causes spotted
and remedial measures taken. A note was accordingly prepared by
the Survey and submitted to the Ministry of Education in March,
1968. The standing committee of the Central Advisory Board of
Archaeology also submitted a scheme for the reorganisation of the
Archaeological Survey of India in October, 1968. This scheme was
forwarded to the Ministry in December, 1968.

10.19. The Planning Commission has felt that the proposed reor-
ganisation of the Survey into the two Departments under the Director
General, Archaeological Survey of India, would be conducive to its
efficient working and the cost of its implementation would be nomi-
nal. The Planning Commission have also suggested that there was
need for some additional staff at the proposed Headquarters office
consisting of a Senior Archaeologist and a Senior Conservationist and
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a Superintending Conservator. The cost of the reorganisation is ex-
pected to be Rs. 1.70 lakhs during the year 1973-74.

10.20. The proposals are stated to be already with the Ministry.
It has been noticed that the “Reorganisation of the Survey”’ was
included as a New Scheme in the Fourth Plan, with an initial outlay
of Rs. 9.17 lakhs which was subsequently reduced to Rs. 1.70 lakhs.

10.21. Subsequently the Ministry, in a note, intimated that the
proposals of the Central Advisory Board of Archaeology envisaged
under the Director-General two Departments, each headed by a Direc-
tor-in-Chief, and in charge of Research and Monuments respectively,
while the Wheeler Committee Report did not contemplate such a
bifurcatory division. It was further stated that decision had been
taken to implement the Wheeler Committee Report with such modi-

fications as may be called for in the context of present need and
adjustments. '

10.22. The Archaeological Review Committee (1965) had recom-
mended that in order to enable Circle Superintendents to concentrate
more effectively upon the primary functions of the Survey, it was
essential that every Circle Officer should have an Administrative
Officer. The Ministry have furnished a statement (Appendix III)
showing action taken on the recommendations contained in the said
Report. It is seen that four posts of Administrative Officers have
initially been created in the four major Circle Offices in the Survey,
and that the posts will be filled as soon as recruitment Rules for these
posts are finalised. \

10.23. The Committee note that the Archaeological Review Com-
mittee (1965) had made various recommendations relating to the
reorganisation of the Archaeological Survey of India including staff
matters. They note that a scheme for the reorganisation of Archaeo-
logical Survey of India with an initial outlay of Rs. 9.17 lakhs, was
included in the Fourth Five Year Plan. It is regrettable that no
progress in the implementation of this scheme was made during the
Fourth Plan period. Even the reduced outlay of Rs. 1.70 lakhs, has
not yet been spent, due to lack of firm decision on the reorganisation
of the Survey. Further, the four posts of administrative officers,
sanctioned for the four major Circles, to relieve the Circle Superin-
tendents from administrative work and to enable them to concentrate
on conservation and preservation work within their Circles, as re-
commended by the Review Committee in 1965, have also not been
filled up due to non-finalisation of Recruitment Rules. The Commit-
tee consider that this delay in taking decision and finalisation of re-
cruitment rules, is affecting the efficiency and work of the Survey
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adversely. The Committee urge that effective measures should be
taken by Government to implement the decision regarding reorgani-
sation of the Survey and to fill the posts of administrative officers
expeditiously.

(ii) Central Advisory Board of Archaeology and its Standing Com-
mittee

10.24. There is a Central Advisory Board of Archaeology “with a
view to promoting closer contacts between the Archaeological Sur-
vey of India and the Indian Universities conducting archaeological
and other related studies and training future archaeologists, to pro-
viding for closer association of learned societies in India and of the
State Governments with the activities of the Archaeological Survey
of India. The proposals from the State Governments and nther insti-
tutions in respect of exploration and excavation at sites not included
in the Union List are placed before the Standing Committce of the
Central Advisory Board of Archaeology for consideration. The re-
commendations of the Standing Committee are thereafter placed be-
fore the Central Advisory Board of Archaeology for approval.

10.25. As regards the composition of the Central Advisory Board,
it consists of 45 members with the Minister of Education as its Chair-
man. Asked about the periodicity of its meetings, the Ministry, in
a note, have stated:

“The Board is ordinarily supposed to meet once in two years.
As such a meeting should have been held before the close
“of 1970, but due to the preoccupation of the former Educa-
tion Minister, with pressing jobs necessitating urgent at-
tention, it was not possible for him to held the meeting in
1970. In 1971, the happenings in Bangladesh did not
permit us to convene the meeting. Meanwhile, the term
of the Board came to an end and a new Board had to be
constituted, with new representatives elected by Parlia-
ment. The present Board came into being with effect
from the 1st May, 1972.

10.26. It was further stated that the first and the only meeting of
the present Board was held at Mysore on 13th January, 1973.

10.27. It had been represented to the Committee that the Stand-
ing Committee of the Central Advisory Board of Archaeology should
be of more representative in character and that no university or
region might be excluded from this body. Further, the same elected
members of the Standing Committee should not continue to be on the
Committee for more than two consecutive years. During evidence,
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the Director General, Archaeological Survey of India, stated in this
connection: “The composition of the Central Advisory Board of
Archaeology is quite representative of all interests. It has represen-
tatives frem each State, but not from all the universities. Represen-
tatives of the universities are chosen with due regard to the work
done by each university in the domain of archaeology. Besides, five
persons are also nominated in their individual capacity, of whom two
are from institutions actually engaged in archaeological field work.
Sometimes, members of the Standing Committee are also elected again
and they continue for more than two consecutive years. It would
not be proper to debar members from being elected to the Standing
Committee because they have been members in the past.”

10.28. The Committee note that the Central Advisory Board which
is appointed for a period of four years, is required to meet ordinarily
once in two years. The Committee are distressed to note that while
the new Board which was constituted in April, 1972, has met once in
January, 1973, the earlier Board could not hold any meeting either
in 1970 or 1971 due to various reasons. Since the Central Advisory
Board is an important body not only for promoting closer contacts
between the Archaeological Survey, the State Archaeological Depart-
ments, the Universities and other institutions in the field, but also for
advising the Government on matters relating to development of
archaeology in the country, the Committee consider that its meetings
should be held frequently. The Committee therefore recommend
that the meetings of the Board should be held at least once a year,
so that the Board can keep a watch on the various developments 1e-
lating to archaeological matters in the country and provide the
necessary advice and guidance.

(iii) Wheeler Committee Report

10.29. In 1965, the Government of India appointed a Review Com-
mittee consisting of the following persons: —

(1) Sir Mortimer Wheeler — Chairman
(2) Dr. Niharranjan Ray — Member
(3) Prof. H. D. Sankalia — Member
(4) Prof. S. Nurul Hasan — Member

10.30. The terms of reference of the Committee were to assess the
work of the Archaeological Survey of India, to make recommenda-
tions about the lines on which it should work during the next five
years, and to make suggestions for closer co-operation with the States
and the Universities. The Committee submitted its repo:rt in June,
1965.



107

10.31. At the instance of the Committee, the Ministry have furnish-
-ed a statement (Appendix III) showing action taken on the recom-
mendations contained in the Report of the Archaeology Review Com-
mittee (1965). It is observed therefrom that out of the total 21 re-
commendations made by that Committee, action has been taken on
only 9 recommendations while action on 5 of the recommendations
is under consideration of Government and action on the remaining

‘7 recommendations is proposed to be taken during the Fifth Five
Year Plan period.

As regards their present position, the Additional Secretary,
Ministry of Education and Social Welfare stated during evidence:
“...when the recommendations came before Government, at that
time, the Government did not take a decision. There was 2 tentative
-decision taken but that was not implemented. Then, in 1968 it was
decided to refer the recommendations to the Central Adviscry
Board”. The Ministry of Education and Social Welfare, subsequent-
1y, furnished the following information in this regard:

“The Review Committee’s recommendations were examined, at
the instance of the then Education Minister by the Central
Advisory Board of Archaeology at its meeting held at
Bhubaneswar in 1969. The report was referred to  the
Standing Committee which formulated a modified propo- -
sal for the reorganisation of the Survey. This proposal
was examined and it was decided first to implement the
Wheeler Committee’s recommendations, which have met
with Government’s approval,

10.32. The recommendations envisage creation of many new
posts and as such a creation of new posts is banned, the
matter has progressed only to a limited extent.

10.33. A note for Cabinet for the creation of an additional
Circle and for sanction to the necessary staff has been
prepared and is under examination by the Ministry of
Finance. In regard to other recommendations where
creation of new posts is involved, proposals are being
formulated.

10.34. The recommendations of the Review Committee are
proposed to be implemented during the Fifth Five Year
Plan”.

10.35. The Committee regret to note that although the Archae.o-
Togical Review Committee report was submitted to Government In
1965, actioa on 12 out of 21 of its recommendations has not yet heen

3704 LS—8.
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taken by Government even after a lapse of over 8 years. The Com--
mittee deprecate the long time taken in taking decisions on the re—
commendations of the Review Committee and implementing them..
It is surprising that the report of that Committee was referred by
Government to the Central Advisory Board in 1968 i.e., after a lapse-
of three years, which, again, referred it to its Standing Committee..
In the opinion of the Committee, Government should lay down time
limits for the consideration of the reports of Committees of Experts,
like the Archaeological Review Committee so that the recommenda--
tions which are accepted by Government, are implemented expedi-
tiously and the shortcomings pointed out in such reports, are not
allowed to be continued for long periods without adequate remedial’
measures. The Committee would like Government to take decisions
on the remaining recommendations of the Review Committee with--
in six months and to take concerted measures to implement theny
without further delay. .-

(iv) School of Archaeology

10.36, With a view to training post-graduate students in various
branches of archaeology, a school of archaeology was opened in 1959
at Delhi headed by a Director. The duration of the course is 12:
months. There are only 10 seats in the school and usually 10 students
have been trained in every batch. It was further stated that 105
students have been trained in the school so far.

10.37. Asked whether there were any arrangements to provide-
training and guidance to the officers of the State Departments of
Archaeology, the Additional Secretary, Ministry of Education and:
Social Welfare replied during evidence:

“The Survey was conducting conservation (classes) for inser-
vice personnel but to abnormal condition and due to acute
financial stringency prevailing in the country since 1965
the said programme has not begn conducted separately.”
The witness continued: ........ the problem was about
the inadequacy of the non-plan budget provision for
travelling allowance and other such expenses without:
which they could net depute their people for inservice
training.”

10.38. Asked whether the funds allocated to the Survey were not'
specifically earmarked for different works, the witness informed:
“The Plan funds are not inadequate. They are given for specific
schemes. There may be reallocation between one scheme and an-
other. The shortage of funds was there of the non-plan side”. The
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witness also added: “If the Plan scheme had been prepared for in-
service training, then, that would have gone into the Plan”. Con-
tinuing further, the witness stated: “We are very keen to start this
refresher course for our staff also. We are intending to revive this
course in the Fifth Plan........ Further more, proposals to strengthen
the teaching staff of the school on the engineering side have been
submitted to Government for consideration. The improvement of
promotional avenues within the framework of the Survey has also
been taken up.”

10.39. Referring to the training of technical assistants and engi-
neers in the Survey, the Director General, Archaeological Survey
of India stated: “Every year, at least thrée people are picked up
from the technical assistants cadre, and trained in the school of
Archaeology which imparts training to them in different branches
of archaelogy, including conservation........ Further, in the services
also, when the Engineering personnel are recruited, they are not
given the job straightway. They are put under experienced people
and we try to bring them upto the required standards. Of course,
refresher courses are necessary and I would certainly submit that we
would like to start them, so that the knowledge of the people is
kept up-to-date”.

10.40. The Committee note that there are ten seats in the School
of Archaeology for imparting training to the students in the various
branches of Archaeology. Considering that within a period of 14
years since 1959 when the School was started, only 105 students have
been trained so far, it appears that the capacity of this School is not
being fully utilised. The Committee would urge Government to
ensure full utilisation of the capacity of this School by allowing its
training facilities not only to employees of State Departments of
Archaeology but to students from, universities etc. The Committee
would also like Government to start refresher courses for the benefit
of the existing employees both of the State Departments and the
Archaeological Survey of India, to keep them abreast of the latest
developments in the field.

(v) Departmental Cadre & Manual

10.41, It had been represented to the Committee that the Survey
had no Archaeological Departmental Code or Manual nor it had a
uniform policy of the Department prescribed anywhere else. In
this connertion, the Director General, Archaeological Survey of
India, stated during evidence:
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“The Archaeological Works Code has been revised incorporat-
ing therein several new provisions as per requirements.
The revised version is being scrutinised. The Manual has
not been revised. The old Manual which Shri John Mar-
shall had prepared is really a very sound document. It
lays down on what principles conservation should be
done.”

The witness further stated that it was also proposed to revise the
conservation Manual so that it might be of help to Indian conser-
vators.

10.42. Asked to state the present position of the revision work
of the Code and the Manual, the Ministry, in a note, have stated:

“The decision to revise the Conservation Manual and the
Archaeological Works Code was taken up respectively in
1965-66. The work on the Archaeological Works Code is
nearing completion while that on the Conservation Manual
is still under compilation”.

10.43. The Committee regret to note that the work regarding the
Tevision of Conservation Manual and Archaeological Works Code
was taken up by the Survey in 1965-66 but the same has not yet
been completed in spite of a lapse of about 8 years. Since the Con-
servation Manual and the Works Code provide guidelines to the
officers and staff of the Archaeological Survey in 'their work, the
Committee urge that determined efforts should be made to revise
both the Manual and the Code within a specified period by keeping
a continuous watch on the progress made in this behalf.



CHAPTER XI

CONCLUSION

11.1. Indian archaeology has made a remarkable progress during
the course of the past century and has bridged the gulf in our know-
ledge regarding the dark period of our country’s history. By the
identification of the Indus Valley Civilisation in 1924 and more re-
cently by a greatly extended ksowledge of it in Gujarat, Rajasthan
and the environs of Delhi itself, archaeological excavations have es-
tablished India as the home of one of the three earliest civilisations
in the world. Today, Archaeological Survey of India looks after
over 3,500 monuments and sites and not a very different number
would be under the care of the various State Governments, put to-
gether. To preserve this great heritage is a big enough job and in
doing so, the number alone is not the problem. It is the varying
climate from snowclad Kashmir to sun-burnt South and from the
dry desert of Rajasthan to rain-soaked Assam—that makes the pro-
blem difficult. It is therefore necessary that the Central and State
Governments engage themselves on this important task with great
determination, technical skill, and all ‘the financial resources that
they can muster.

11.2. Most of the Projects undertaken by the Archaelogical Sur-
vey viz., Preparation of Survey Plan of Monuments, Copying of
Ajanta Paintings, Survey of Antiquities etc. were started during the
Second Plan period but these have not been completed even by the
end of the Fourth Plan period and are to be carried forward to the
Fifth Plan. The Committee, therefore, feel that the progress in the
implementation of these important projects has been very slow.
This underlines the imperative need of preparing realistic time
bound programmg for the completion of the projects undertaken by
the Survey.

11.3. The Committee understand that against the allocation of
Rs. 115 lakhs during the Fourth Plan the expenditure during the
four years of the Plan has been only Rs. 52 lakhs, i.e. about 45 per
cent and that during the current year a sum of Rs. 29 lakhs is pro-
posed to be spent. Thus the total expenditure during the whole of

III
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the Fourth Plan period would be about Rs, 81 lakhs against an allo-
cation of Rs. 115 lakhs i.e. about 70 per cent. Out of the 9 new
schemes included in the Fourth Plan, the Committee have found
that no expenditure was incurred on as many as 7 schemes during
the first two years of the Plan and in respect of one of these schemes,
there has been no expenditure even during the 4 years upto 1972-73.
All this indicates that these schemes were included in the Fourth

Plan without advance planning and preparation by the Archaeologi-
<al Survey.

114. It is indeed paradoxical that while on the one hand the
Archaeological Survey pleads inadequacy of funds for carrying out
its increasing activities, on the other, funds allocated have not been
fully utilised. Expenditer=e in each year of the plan period on the
various schemes should be realistically assessed and properly spread
over each year of the Plan,

11.5. During the Fifth Plan period an outlay of Rs. 980 lakhs has
been proposed by the Archaeological Survey for the implementation
of the various schemes. Considering the performance of the Survey,
during the Fourth Plan period, .earnest efforts should be made and
the implementation machinery should be properly organised and
geared up to achieve the objectives aimed at. The Survey should
also take immediate action to finalise detailed plans for the imple-
mentation of the proposed schemes so as to avoid the difficultics ex-

perienced in the implementation and consequent short-fall during
the Fourth Plan period.

11.6. The Committee have noted that the number of explorations
and excavations undertaken by the Survey during the Fourth Plan
declined from 34 in 1969-70 and 26 in 1970-71 to only 5 in 1971-72. An
additional Excavation Branch was also set up during the Fourth
Plan period which in itself should have resulted in increased acti-
vities in this regard. Since a large number of sites still await ex-
ploration and excavation, the Archaeological Survey should accelerate
this work. As this gigantic task cannot be fully completed by the
Archaeological Survey alone, it is necessary that the Survey should
elicit the cooperation of the State Departments of Archaeology,
Universities and Research Institutes which are also carrying on ex-
ploration and excavation work, after preparing a well thought out
and coordinated plan of action.
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11.7. In order that Archaeological setting of historical period is
unfolded in a chronological manner, the Committee would like the
‘Survey to devote greater attention to historical sites also. A proper
‘balance shoiild be maintained in so far as exploration and excavation
-of pre-historic, proto-historic and historical sites are concerned.

11.8. During the Fifth Plan period a sum of about Rs. 125 lakhs is
proposed to be allocated for exploration and excavation and the sur-
vey had already worked out 25 national projects for this purpose in
various parts of the country. The Survey should formulate detailed
‘plans for implementing these schemes in a phased and orderly man-
ner in collaboration with the State Departments, Universities and
other Research Institutions, so as to achieve best results.

11.9. The Committee consider that the exploration and excavation
of places of historical and mythological significance like Ayodhya,
‘Ujjain regions etc. are very necessary to link the loose ends in the
archaeological setting of those periods and would like that the work
at these sites should be expedited by the Survey. The monument of
Raja Dashrath near Ayodhya should be declared as a National
monument.

11.10. Important Archaeological excavations carried out in the
country viz., proto-historic civilisation of the Indus Valley, of the
Indo-Greek cities in West Punjab, the great University of Nalanda
etc. have enriched our knowledge of India’s past. Nevertheless,
much of Indian history and art still lies below the ground. It is
being destroyed or threatened due to developmental projects being
undertaken in the country. Immediate and timely action should,
therefore, be taken to prevent the old sites from the ravages of
destruction by accelerating the pace of excavation and exploration
‘in the country.

11.11. In UK. an Organisation called “Rescue” founded in 1971,
spear-headed a compaign to highlight the importance of ancient sites
there and to arouse public awareness about them. The “Rescue”
“insists that all major local authorities should be held responsible for
.commissioning Archaeological Survey of their towns and regions
under new legislation which would ensure: (i) statutory protection
for key sites specified in the Surveys; (ii) consideration of the archa-
-eological potential of any proposed development before planning per.
.mission is granted; (iii) access for archaeologists to all building sites
~with historic deposits; and (iv) time for excavation when required.



114

11.12. It is time that due importance is given by Government
to Archaeology and effective measures are taken to save the an-
cient sites from being destroyed in the developmental process.
Government should study the working of this organisation in UK.
and other countries and should examine what measures, statutory
or otherwise are necessary in our country to save and preserve the
great archaeological treasurers that lie buried in the ground.

1113. The Committee understand that a wing dealing with South
East Asian countries will be started by the Survey in the conclud-
ing year of the Fifth Plan, As there is ample evidence of close
relationship between the culture of South East Asian countries
viz., Burma, Indonesia, Thailand, Cambodia, Nepal, Sri Lanka etc.,
and that of India, effective steps should be taken to conclude cultu-
ral agreements with these countries so as to pave the way for send-
ing Archaeological Expeditions to these countries also.

11.14. In addition to sending Indian archaeologists abroad and/
or inviting archaeological specialists from foreign countries, India
should also have her own specialists in the Archaeology of other
countries e.g.; West Asian, Central Asian, South-East Asian regions.
African and Latin American countries and more particularly of
Egypt, Greece and Rome etc, which have ancient civilizatien, so
that they may be able to interpret satisfactorily the broad cultural
environments of India in the past and their links with the neigh-
bouring and other countries. Government may approach the Uni-
versity Grants Commission and the Universities to render help
in building up this expertise in the various Universities in the coun--
try as early as possible,

11.15. The preparation of the Survey Plans of Centrally Pro-
tected Monuments of Sites is urgently called for, as in the absence
of these plans, there is every likelihood of encroachment on the
areas around these monuments and sites. Government should take

effective steps to ensure that this work is completed by the end
of Fifth Plan period.

11.16. Government should take expeditious decision on the draft
plan for All India Survey of Antiquarian Remains Project and im-
plement the same in a phased manner with the cooperation of State
Governments and selected Uniyersities. Priorities may be laid
down, keeping in view the fact that areas which are expected to
yield tangible results are taken up first and a perspective plan is for-
mulated to complete this Survey by a specified date. A review of
the progress made in the completion of this project should be made:
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periodically in order to effect improvements in the execution of this
scheme. This important task can be done only with the cooperation
of the local people and by associating elders of the areas concerned.
The progress made in the implementation of this scheme should be
given in the Annual Report of the Archaeological Survey of India
which should also contain specific mention of the highlights of the:

survey work as well as action taken by Government in pursuance
thereof.

11.17. The Temple Survey Project which was initiated in 1955 in
order to document and publish detaiied studies of temples in the
country, has not yet been completed. It is surprising that Govern-
ment have no idéa about the time by which this project will be com-
pleted. Government should prepare a detailed programme for the
completion of this work for which, assistance of universities and other
research institutes may also be taken.

11.18. The Scheme “documentation of sculptures” was inciuded
for implementation during thc Fourth Plan period but no progress
was made in the implementation of this scheme during the first two
years of the plan period. The Committee find that a plan outlay of
Rs. 40 lakhs has been proposed for this scheme in the Fifth Plan
period. They hope that the Survey would take effective remediai

measures to implement and execute this important scheme during
the Fifth Plan,

11.19. As conservation and preservation of monuments which are
the country’s great archaeological heritage, is the foremost function
of the Survey and should be given the utmost attention, Govern-
ment should prepare detailed plans for conservation and preserva-
tion of the monuments which should be well executed and properly
supervised. As it is proposed to allocate Rs. 500 lakhs for the conser-
vation etc., of monuments during the Fifth Plan, the Survey should
bring about marked improvements in the preservation of the ancient
monuments at least during the ensuring Fifth Plan period.

11.20. In view of the fact that the preservation of the ancient
monuments, whether in the jurisdiction of the Central Government
or State Government, is of utmost importance, the Archaeological
Survey should maintain close coordination with the State Depart-
ments of Archaeology in the matter of preservation of monuments
within their jurisdiction and should render them all help and advice
so as to ensure that they are properly maintained.

11.21. The Archaeological Survey should maintain close coordi-
nation and cooperation with the Department of Tourism and the
Stete Governments so that the original environment of the important
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monuments are preserved and a well thought out plan for the deve-
lopment of the area near the monuments is drawn up so as to main-
tain the beauty and the serenity of these monuments.

11.22. An Expert Committee was appointed hy Government in
1971 to suggest ways and means to preserve rock-cut Ajanta caves
and their paintings. Surprisingly, it has met only twice so far. This
Committee should be activised and ali the requisite data supplied to
them quickly so that it completes its work expeditiously and subinits
recommendations for action by the Department for proper preserva-
tion and prolongation of the life of the famous Ajanta caves and their
priceless frescoes.

11.23. The progress made by the Survey in the copying of Ajanta
paintings has been very slow. Although this work was started in
195-57, only 34 per cent of the surface has been traced so far. It ap-
pears that no watch was kept on the progress of work done by the
artists. With a view to expedite this work, it has now been decided
by Government that instead of copying ali details, all the principal
paintings will be copied by thc end of Fifth Plan. The Committee
trust that effective measures will now atleast be taken by Govern-
ment to complete this work expeditiously.

11.24. With the publication of ruies under the Antiquities and
Art Treasures Act, 1972 in September, 1973, Government should
take concrete steps to organise effective implementation machinery
both at the Centre and States at the earliest so that theft of anti-
quites and sculptures from the monuments and their smuggling from
the country is effectively checked.

11.25. While a large number of priceiess sculptures and art ob-
jects are being stolen and smuggled out of the country, the progress
made in the construction of sculpture sheds at various places during
the Fourth Plan period has been very poor. Only 5 sheds were
constructed during the first 3 years of the plan period. The Survey
should take up 'this work in right earnest so as to make adequate
arrangements for the safe custody of loose sculpture and antiquities.

11.26. The staff for the documentation wind should be properly
trained for undertaking the various activities connected with docu-
mentation work. It should be ensured that in addition to properly
documenting photographs through card-index, the documentation
wing should also prepare an overall card catalogue of photographs
and of plan to facilitate the work of the scholars and research wor-

kers.
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11.27. As one of the important methods of creating public interest
and giving them a feeling of participation in the discovery of our
cultural heritage, exhibitions, which should display recent archaeo-
dogical findings in the country should be held frequently at different
places in the country in conjunction with museums/universities,

11.28. The Committee are distressed to note that even though
the Archaeological Review Committee had, in 1965, observed that
“the publications of the Survey ‘are seriously and admittedly in ar-
rears” and had recommended the urgent need to set up a publication
Branch, no concrete action appears to have been taken thereon tiil
recently. It is regrettable that even now the post of the Director
of Publications, though sanctioned, remains unfilled. This is indica-
tive of lack of planning in the implementation of important schemes
by the Survey.

11.29. Among the important Reports which remain unpublished,
are the excavation Report of the famous Nagarjunakonda Project,
and the excavation Report on Lothal. The Survey shouid make de-
termined efforts to get these Reports published expeditiously so
that they are available to scholars and others without further delay.

11.30. The Central Archaeological Library contains 70,000 books
and some of the books are very rare and vaiuable. In the last stock
taking done in 1967, 200 books were found missing from the Library.
Since the books in this Library are very old and rare, the whole
matter should be investigated to find out the reasons for the less of
200 valuable books from the Library.

11.31. Since 1967, no stock taking of books has been done in the
Central Archaeological Library. Stock taking of books in the Lib-
rary should be done at least every alternate year so as to keep a close
watch on stock holdings, particularly as the books are rare and
irreplaceable.

11.32. While 16 States have set up Departments of Archaeology,
5 States and all the Union Territories, except Goa have not yet done
so. Government should approach the States and Union Territories
which have not set up such Departments to have them set up so
that the conservation and preservation of the monuments in their
areas are not neglected. The Survey should also extent help and
training facilities to the officers and staff of the State Government/
Union Territories which may now set up their Departments of Arch-
aeology so that they become proficient in the conservation and pre-
servation nf the monuments under their charge.



118

11.33. Government should ensure full utilisation of the capacity of
the School of Archaeology by allowing its training facilities not only
to the empoyees of State Governments but to students from Univer-
sities etc. Refresher courses for the benefit of existing employees
both of the States and the Survey should also be started to keep
them abreast of the latest development in the field.

11.34. The Survey has given grants-in-aid to the various umi-
versities for carrying out exploration and excavation but the Reports
of excavation and exploration undertaken by them during the last
10 years are still under preparation. It is surprising that grants-in-
aid have been given to some of the universities year after year, with-
out insisting on the submission of Reports of excavation and explo-
ration done by them in respect of their earlier grants-in-aid. They
Survey should impress upon the universities concerned to expedite
the submission of the Report which are in arrears,

11.35. The Committee find that the Archaeological Review Com-
mittee (1965 had made various recommendations relating to the re-
organisation of the Archaeological Survey of India including staff
matters. A scheme for the reorganisation of Archaeological Survey
of India with an initial outiay of Rs. 9.17 lakhs, as included in the
Fourth Five Year Plan. It is regrettable that no progress in the im-
plementation of this scheme was made during the Fourth Plan
period. Even the reduced outlay of Rs. 1.70 lakhs, has not yet been
spent, due to lack of firm decision on the reorganisation of the Sur-
vey. Further, the four posts of administrative officers, sanctioned
for the four major Circles, to relieve the Circle Superintendents
from administrative work and to enable them to concentrate on a con-
servation and preservation work within their Circles, as recommend-
ed by the Review Committee in 1965, have also not been filled up
due to non-finalisation of Recruitment Rules. Effective measures
should be taken by Government to implement the decision regard-
ing reorganisation of the Survey and to fill the posts of administra-

tive officer expeditiously.

11.36. The Central Advisory Board of Archaeology, is required to
meet ordinarily once in two years. Since the Board is an important
body for promoting closer contacts between the Survey, the State
Departments, Universities and other institutions in the feld, the
meetings of the Board should be held atleast once a year, so that
the Board can keep a watch on the various developments relating to:

archaeological matters in the country,
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11.37. Although the Archaeological Review Committee Report was
submitted to Government in 1965, action on 12 out of 21 of its re-
commendations has not yet been taken up by Government even
after a lapse of over 8 years. Government should lay down time
limits for the consideration of the Reports of the Committees of Ex-
perts so that the recommendations which are accepted by Govern-
ment are implemented expeditiously and the shortcomings pointed
out such Reports, are not allowed to be continued for long periods
without adequate remedial measures. Government should take de-
cision on the remaining recommendations of the Review Committee
within six months and take concerted measures to implement them
without further delay.

R. K. SINHA,
Chairman,
Estimates Committee.
New DELHI;

.March 3, 1974/Chaitra 13, 1985 (S).
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APPENDIX I

[Vide Para 3-17 of the Report]

List of 25 National Excavation Projects to be carried out during\the Pifth PiveYear Plan

I. OLD STONE AGE

Project

(1) Correlation of the glaciation in the terra-
ces in Kangra and Jammu & Kashmir.

(2) Search for the remains of Early Man in
Kurnool, Billa Surgam caves. Since
the area is of limestone there are greater
chances of bones being preserved.

(3) Correlation of the terraces and the pro-
blems of searaised beaches in the Eastern
Coasts, continuation of work at Gudiyam

Caves and initiation of work in Orissa
coast,

(4) Stratigraphy of the river Belan
(5) Work in the Sarai Nahar Rai area where-
from skeletons dated to gth Millennium

B.C. have been recovered.

(6) Work in the Rock Shelters around Bhi-
mbetka.

Executive Agency

Archaeological Survey of India, Jiwaji Uni-

versity, Deccan College and University of
Punjab.

Archaeological Survey of India, Deccan

College, and Andhra University. Labora-
tory, Ahmedabad.

Archaeological Survey of India, Deccan

College, Physical Research Labcratory,
Ahmedabad.

Allahabad University, Calcutta Universi'y

and Geological Survey.

Allahabad University, Birbal Sahni Institute

of Palaeobotany, and Geological Survey.

Deccan College, Vikram University and the

representatives of the Basel University,
Switzerland.

II. NEOLITHIC AGE

(7) Investigations in the beginnings of Food Governmentof Mysoreand the Archaeologi-

Production in Raichur, Bellary and
Shevroy Hills.

cal Survey of India.

(8) Neolithic Cultures of Bihar—Work Government of Bihar and Patna University.

around Chirand

III.

(9) Pre-Harappan Settlement pattern and
1ts possible contribution to the making
in Indus Civilization.

(10) Full details about the Kayatha Cul
of Central India. :

(11) Inter-relationship of the Ahar, Malwa
and Ganga and investigation of Cultures

of the Chambal Valley.

(12) Integration of the various manifestations
of the Indus Culture in Gujarat.

BRONZE AND COPPER AGE

Archaeological Survey of India, Kurukshetra

University, and Govérnment of Rajasthan.

Vikram University and Deccan College.

Jiwaji University and Government of Rajas-
than.

Archaeological Survey of India and Govern-

ment of Gujarat.
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IV. HisToriCAL PERIOD

113) Investigation of the Copper
Culture.

Hoard

(14) Regional Typology of the Magalitk.ic
Monuments in the Peninsula and a fuller
understanding of the culture through
the study of burials as well as habitation
sites,

‘(15) ‘Archaeology of the Ramayana sites.

{16) Excavations at Mathura

{17) Excavations at Thanesar .
(18) Excavations at Kondapur
(19) Excavations at Kaveripattinam

20) Excavations at Kausambi .

:21) Excavations at Fetehpur Sikri
(22) Excavations at Chapaner
-(23) Excavations at Hampi
+24) Excavations at Golkonda .

(25) Chalcolithic Cultures of Eastern India
and its relationship with the Succeeding
Cults.-

3704 LS—g

Aligarh Muslim University, Jiwaji University
and Archaeological Survey of India.

Archaeological Survey of India, Nagpur Uni-
versity, Dharwar University, Government
of Tamil Nadu and Andhra Pradesh.

Archaeological Survey of India, Government
of Uttar Pradesh, and Jiwaji University.

Archaeological Survey of India, Banaras
Hindu University, Allahabad and Jiwsji
Unijversities and Government of Uttar
Pradesh.

Archaeological Survey of India and Kurukshe-
tra University.

Archaeological Survey of India and Govern-
ment of Andhra Pradesh.

Government of Tamil Nadu.

Allahabad  University and Archaeologicay
Survey of India.

MEDIEVAL PFRIOD

Archaeological Survey of India and Aligarh
Muslim University.

M. S. University, Baroda

Archaeological Survey of India and Govern-
ment of Mysore.

Archaeological Survey of India.

Bihar and West Bengal Governments
Archaeology and Universities.

of
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APPENDIX IV

Summary of recommendations/Conclusions contained in the Report

S.No. Reference to Recommendation/Conclusion
Para No. of
the Report
1) 2) @A)
1 221

The Committee regret to note that though
most of the projects undertaken by the Archaeo-
logical Survey viz., Preparation of Survey Plan
of Monuments, Copying of Ajanta Paintings,
Survey of Antiquities etc., were started during
the Second Plan period, these have not been
completed as yet i.e., by the end of the 4th Plan
period and are to be carried forward to the
Fifth Plan. Evidently, the progress in the im-
plementation of these important projects has
. o been very slow. This underlines the imperative
. need of preparing realistic time bound program-
mes for the completion of the projects under-
taken by the Archaeological Survey.

2 2.22 The -Committee further note that during the
4th Five Year Plan, an initial allocation of Rs.
88 lakhs was made by the Archaeological Survey
for implementing the various schemes. This
allocation was subsequently increased to Rs. 115
lakhs at the instance of the Ministry. Against
this allocation, the expenditure during the four
years of the Fourth Plan has been only Rs. 52
lakhs i.e., about 45 per cent. During the current
year, a sum of Rs. 29 lakhs is proposed to be
spent. Thus the total expenditure during the
whole of the Fourth Plan period would be about
Rs. 81 lakhs against an allocation of Rs. 115 lakhs
i.e. about 70 per cent. From the details of the

130
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expenditure on the various schemes during each.
year of the Fourth Plan period, the Committee
regret to note that out of the 9 new schemes
included in the 4th Plan, no expenditure was
incurred on as many as 7 schemes during the
first two years of the Plan period and in respect.
of one of these schemes, there has been no ex-
penditure even during the four years i.e., upto-
1972-73. All this indicates that these schemes
were included in the Fourth Plan without ad-
vance planning and preparation by the Arcliaéot
logical Survey.

The Committee are not convinced with the:
argument advanced by the Ministry of Educa-
tion and Social Welfare that the shortfall in ex-
penditure was due to the fact that most of the
schemes were cleared by the Ministry of Finance
in 1971-72 or 1972-73, as this may be due to the
fact that the detailed schemes were not pre-
pared in advance and were not got cleared from
the Ministry of Finance in time.” The Commit-
tee are constrained to observe that there appears
to have been lack of proper coordination between
the two Ministries i.e., the- Ministry of Educa-
tion and Social Welfare and the Ministry of
Finance. The Committee feel that such matters
should be sorted out at the highest level for ex-
peditious disposal and clearance, if necessary,

and should not be allowed to drag on indefini-
tely.

It is indeed paradoxical that while on the
one hand, the Archaeological Survey pleads
inadequacy of funds for carrying out its increas-
ing activities, on the other, funds allocated have
not been fully utilised. This situation, in the
opinion of the Committee, underlines the neces-
sity for advance planning and phased program-
ming of the proposed schemes well before the
commencement of the Plan periods. It is also
imperative that expenditure in each year of the
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Plan period on the various schemes should be
realistically assessed and properly spread over
each year of the Plan.

The Committee note that during the 5th
Plan period, an outlay of Rs. 980 lakhs has been
proposed by the Archaeological Survey for the
implementation of the various schemes. Com-
pared to the total 4th Plan expenditure of about
Rs. 80 lakhs, the outlay for the 5th Plan is more
than 12 times. Considering the performance of
the Archaeological Survey, during the 4th Five
Year Plan, the Committee would like to impress
upon the Archaeological Survey and the Minis-
try that earnest efforts will have to be made and
implementation machinery will have to be pro-
perly organised and geared up by them to-
achieve the objectives aimed at. Immediate
action should also be taken by the Ministry and
Archaeological Survey to finalise detailed plans
for the implementation of the proposed schemes
so as to avoid the difficulties experienced in im-"
plementation and consequent shortfalls during
the 4th Plan period. All this, the Committee
feel, needs vigorous determined and timely
planning on the part of the Archaeological Sur-
vey of India. The Committee would like Gov-
ernment to ensure that.

The Committee regret to note that the
number of explorations and excavations under-
taken by the Survey during the Fourth Plan
period have been declining from year to year.
The number declined from 34 in 1969-70 to 26
in 1970-71 and to only 5 in 1971-72. The Com-
mittee are.not satisfied with the reasons given
by the Ministry that the Circle Officers, in keep-
ing with the recommendations of the Archaeo-
logy Review Committee, devoted themselves
mainly to conservation work as the Review Com-
mittee made its recommendations as far back
as 1965. Moreover, an additional Excavation
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Branch was also set up during the Fourth Plan
period which in itself should have resulted in
increased activities in this regard. In a vast
and ancient country like ours, which is full of
cultural antiquities, a large number of ancient
sites remained to be explored and excavated. As
exploration and excavation of ancient sites,
throughout the country, is one of the main func-
tions of the Archaeological Survey, the Commit-
tee feel that exploration and excavation work
should have been undertaken by the Survey on
a larger scale. Since a large number of sites still
await exploration and excavation, the Commiit-
tee cannot emphasise too strongly the need for
accelerating the work of exploration and exca-
vation by the Survey.

The Committee are aware that this gigantic
task cannot be fully completed by the Archaeo-
logical Survey alone. It is, therefore, necessary
that the Survey should elicit the cooperation of
the State Departments of Archaeology, Univer-
sities and Research Institutes which are also
carrying on exploration and excavation work. A
well-thought out and coordinated plan of action
and a list of priorities for undertaking this work,
is required to be formulated by the Archaeolo-
gical Survey in consultation and coordination

.with the State Departments and Universities

ete., for carrying out extensive as also intensive
archaeological  explorations throughout the
country.

The Committee have been informed by know-
ledgeable persons that in the exploration and
excavation activities of the Survey, more em-
phasis has been laid so far, on pre-historic and’
proto-historic sites and that due importance has
not been given to historical sites. In order that
the Archaeological setting of historical period is
unfolded in a chronological manner, the Com-
mittee would like the Survey to devote greater

— e e ——
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attention to historical sites also. A proper bala-
nce should be maintained in so far as explora-
tion and excavation of pre-historic, proto-hitoric
and historical sites are concerned. It is equally
important that in selecting sites for exploration
and excavation, due regard is paid to various
regions of the country.

The Committee note that during the Fifth
Plan period, a sum of about Rs. 125 lakhs is
proposed to be allocated for exploration and ex-
cavation and that the Survey has already work-
ed out 25 national projects for this purpose in
various parts of the country. They are glad to
note that these projects would be carried out by
the Archaeological Survey in collaboration with
the State Departments of Archaeology, Univer-
sities and other Research Institutions. The Com-
mittee have no doubt that in the light of past
experience the Survey would, formulate detailed
plans for implementing these schemes in a

phased and orderly manner so as to achieve best
results.

The Committee note that excavation work on
the “Archaeology of the Ramayana Sites” is to
be taken up as one of the 25 national projects
proposed to be carried out by the Survey in
collaboration with U.P. Government and Jiwaji
University. The Committee consider that the
exploration and excavation of places of histori-
cal and mythological significance like Ayodhya,
Ujjain regions are very necessary to link up the
loose ends in the Archaeological setting of those
periods. The Committee strongly urge that the
exploration and excavation work at these sites
should be expedited by the Survey. They also
recommend that the monument of Raja Dashrath

near Aycdhya be declared as a National monu-
ment.
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In this connection the Committee would also
like to emphasise that the Survey should lay
down broad guidelines for the preparation of
factual excavation reports so as to ensure a
scientific and consistent approach. It should
also be ensured that excavation reports are pre-
pared by the authorities concerned simultane-
ously as prompt and factual reporting is the
essence of competent excavation. The Commit-
tee would further urge that for maintaining com-
petent standards, the Officers of the Survey
should periodically visit every excavation site
and should also keep in close touch with the pro-
gress in the preparation of excavation reports
contemporaneously so as to avoid delays and
arrears in this regard.

Archaeological excavations have added much
to our knowledge of India’s past. They, inter-
alia, tell us about the life of the common man in
those days. Examples of important excavations
carried out in the country, are the proto-historic
civilisation of the Indus Valley, of the Indo-
Greek Cities in West Punjab, the great Univer-
sity of Nalanda etc. Had these sites not been
dug up, India’s past history and art would not
have been, what it is today. But much of Indian
history and art, still lies as much below the
ground as above. It should be brought to
light if the full story of ol India is to be known.
But due to the developmental projects being
undertaken in the country, the wealth of cultu-
ral treasures is being destroyed or-threaiened in
the country. If no timely action is taken, these
ancient sites will be lost to archaeology for
ever. Each archaeological ste lost, is a unique
piece of historical jigsaw, gone for ever. There
is thus a need for accelerating the pace of exca-
vation and exploration in the country. It is well
known that systematic excavations are costly
and are also frequently hampered by various
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other difficulties. What is urgently required, is
greater awareness on the part of the Govern-
ment and the public of the importance of arch-
aeology amd measures to prevent the old sites
from ravages of destruction.

The Committee understand that in UK., an
organisation named, “Rescue” which was laun~
ched in 1971, spearheaded a campaign by profes-
sional and amateur archaeologists to highlight
the importance of archaeological sites and areas
and to arouse public awareness about them. This
organisation has raised funds for urgent excava-
tions, persuaded business concerns to sponsor
scholarships for training archaeologists and has:
publicised important diggings to rouse local sup-
port. With the encouragement of this organisa-
tion, a growing number of business and indus-
trailist concerns are also recognising the archaeo-
logical implications of their activities.

The “Rescue” insists that all major local
authorities should be held responsible for com-
missioning Archaeological Survey of their towns
and regions under new legislation which would
ensure: (i) statutory protection for key sites
specified in the Surveys; (ii) consideration of
the archaeological potential of any proposed
development before - planning permission is
granted; (iii) access for archaeologists to all
building sites with historic deposits; and (iv)
time for excavation when required.

The Committee .consider that it is time that
due importance is given by Government to"
Archaeology and effective measures are taken
to save the ancient sites from being destroyed
in the developmental process. It is also:impor--
tant that not only State Governments but local”
authorities are also enlightened about the impor--
tance of archaeological sites. In this connection:
the Committee would also like the Government
to study the working of this organisation in U.K.
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and other countries and to examine what mea-
sures, statutory or otherwise are necessary in
our country to save and preserve the great ar-
chaeological treasures that lie buried in the
ground.

The Committee note that Vikramsila project
was taken over by the Archaeological Survey
from the University of Patna in view of the
archaeological importance attached to the site-
and the extensive nature of the excavations. It
is surprising that although this project was in-
cluded as one of the schemes in the Fourth Plan,.
no action in carrying out the excavation was
taken by the Survey during the first two years
of the Plan period. This again indicates that the
work of excavation, even on this important site,
was not given the importance that it deserved..
The Committee, note that though some progress
has since been made on the project, owing
to the enormous scope of work involved, the-
excavations are likely to extend beyond three
years. The Committee urge that excavation
work on this important historical site should be
accelerated so as to complete it as early as
possible.

The Committee note that Government pro-
posed to establish a wing in the Archaeological
Survey during the 4th Plan period for sending
archaeological expeditions outside India. The
first such expedition was to be sent to Afghanis-
tan for undertaking excavations at Begram and
other sites in Farrah regions. The Committee:
regret to note that excavation work in that.
country could not be started as the cultural
agreement between the two countries was signed’
only in October, 1973. The Committee further
note that draft cultural agreements with Iraq
and Iran also contain proposals for sending
archaeological expeditions to those countries.
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‘The Committee hope that with the signing of
the cultural agreement with Afghanistan and
the proposed cultural agreements with Iran and
Iraq, a phased programme would be prepared
by the Archaeological Survey for carrying out
meaningful excavations in these countries. As
the archaeclogy of these neighbouring countries
is intimately connected with that of ours on ac-
count of cloze and intimate contacts in the past,
it is very essential to have a better understand: =
ing of the archaeology of the countries. .~

15 3.44 The Committee understand that a wing deal--

ing with South East Asian Countries will be
started by the Archaeological Survey in the con-
cluding year of the Fifth Plan. In the opinion
of the Committee, such a Wing should have
been started much earlier as the culture of the
South East Asian countries, for example, Burma,
Indonesia, Thailand, Combodia, . Nepal, Sri
Lanka etc., is intimately connected with that of
a7 . India. There is ample evidence of close rela-
tionship between the culture of these countries
and that of India which is easily discernible. in
their temples and sculptures etc. The Commit-
tee would urge that effective steps should also
be taken to conclude cultural agreements with
these countries so as to pave the way for send-

ing archaeological expeditions there.

16 345 The Committee have no doubt that the exca-
vations in the neighbouring countries would be
conducted in collaboration with the local Arch-
aeologists in those countries so as to derive the
maximum benefits from such excavations. They.
hope that these excavations would further assist
in unfolding the links and close relationships.
that existed in the past with those countries.

1M 3.46 The Committee would suggest that the féas'i:
bility of obtaining financial and other assistance
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from the UNESCO for the mutual exchange of
archaeological expeditions with the neighbour-
ing countries may also be explored.

The Committee consider that in addition to
sending Indian Archaeologists abroad and or
inviting Archaeological Specilists from foreign
countries, India should also have her own spe-
cialists in the archaeology of other countries,
for example West-Asian, Central Asian, South-
East Asian regions and African and Latin Ame-
rican countries and more particularly of Egypt,
Greece and Rome etc. which have ancient civi-
lisation, sp that they may be able to interpret
satisfactorily the broad cultural environments of
India in the past and their links with the neigh-
bouring and other countries. = The Committee
note that while Government are not at present
agreeable to the creation of a Central Institute
of Archaeology, they are fully aware of the
need to build expertise in the Archaeology of
neighbouring countries in the various Univer-
sities. The Committee would like Government
to approach the University Grants Commission
and the Universities to render help in building
up this expertise in the various Universities in
the country as early as possible.

The Committee are concerned at the poor
progress made in the project of preparation of
survey plans of centrally protected monuments
and sites which was taken up as early as Second
Five Year Plan pericd. It is disquieting to note
that out of 3,500 monuments of national impor-
tance, only 525 plans had been completed in all
respects by 1971-72 and about 500 new plans are
expected to be prepared during the remaining
4th Plan period. The slow progress is stated to
be due to the non-availability of State Goverk-
ment officials for joint inspections. The Com-
mittee are not convinced by these reasons as
they feel that with concerted efforts and follow
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up action it should have been possible to obtain
greater co-operation from the State Governments
and make rapid progress in this regard. Con-
sidering the progress made so far, the Commit-
tee are not sure whether the remaining work
would be completed within the next five years
as indicated by the representatives of the Minis-
try during evidence. The Committee consider
that preparation of the survey plans of these
monuments is urgently called for as in the ab-
sence of these plans there is every likelihood of
encroachments on the areas round these monu-
mnts and sites. The Committee would therefore
urge that effective steps should be taken by
Government to ensure that this work is com-
pleted at least by the end of 5th Five Year Plan
period, as envisaged now by them.

The Committee regret to note that although
Government realise that the survey of Antiqui-
ties Project is expected to shed light on the rich
cultural past of the country, the progress of
work on this project which was taken up in the
Second Plan period, has been very unsatisfac-
tory. Cut o’ over 53 lakh villages in the
country, only 67,060 villages were surveyed dur-
ing a period cf about 16 years, upto March 1972.
This clearly indicates that serious attention was
not paid to this project. The Committee feel
that this project is of natural importance. They
urge that Government should take expeditious
decision on the draft plan for All-India survey
of Antiquarian Remains Project and implement
the same in a phased manner with the coopera-
tion of State Governments and selected Univer-
sities. Priorities may be laid down, keeping in
view the fact that areas which are expected to
yield tangible results are taken up first. The
Committee would like to stress that the Minis-
try should formulate a perspective plan to com-
plete this survey by a specified date. A review
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of the progress made in the completion of this
project should be made periodically in order to
effect improvements in the execution of this
scheme. The Committee would like to empha-
sise that this important task can be done only
by enlisting cooperation of the local people and
by associating elders of the areas concerned
whose knowledge of the past, handed over to
them from generation to generation, might prove
of significant help.

The Committee further suggest that the pro-
gress made in the implementation of this scheme,
should be given in the Annual Report of the
Archaeological Survey of India which should also
contain specific mention of the highlights of the
survey work as well as action taken by Govern-
ment in pursuance thereof.

The Committee note that the Temple
Survey Project which was initiated in 1955 in
order to document and publish detailed studies
of temples in the country has not yet been com-
pleted. So far the temples of Khajuraho, Palla-
vas, Eastern Chalukyas, Rashtrakutas and some
other dynasities of Deccan, temples of Kerala
and Gupta temples have been surveyed and
studied. In the opinion of the Committee, the
progress made in this project is also far from
satisfactory. The Committee are surprised to
note that Government have no idea about the
time by which this project will be completed.
The Committee appreciate that the resources of
the Archaeological Survey are limited but al-
ready a period of about 19 years has elapsed
since this work was first taken up. It is, there-
fore, high time that Government should prepare
a detailed programme for the completion of this
work for which assistance of Universities and
other Research Institutes may also be taken by
them.
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The Committee note that the publication of
the result of studies of these temples conduct-
ed so far is not up-to-date. The Committee
have already recommended the simultaneous
preparation of survey and excavation reports.
They would urge that effective steps should be
taken by the Survey for the submission of reports
as soon as the studies are completed and to pub-
lish the same as early as possible.

The Committee note that the conserwvation
work of archaeological monuments was taken
over by the Survey in 1945 from the Provincial
Public Works Departments in order to exercise
greater control over the monuments and to en-
sure proper standard of repairs. According to
the Director General the Survey is short of
trained conservation staff for the performance of
this task. The Committee need hardly empha-
sise that conservation and preservation of monu-
ments which are the country’s great archaeolo-
gical heritage is the foremost function of the
Survey and should be given the utmost atten-
tion. It is not right to leave the ancient sites un-
cared for after excavating them. The Commit-
tee desire that detailed plans should be prepar-
ed for conservation and preservation of the
monuments which should be well executed and
properly supervised.

The Committee understand that some propo-
sals for augmentation of the staff are under con-
sideration of the Ministry of Finance. The Com-
mittee urge that necessary staff should be made
available to the Survey after proper scrutiny as
to the requirements. The Survey should also
undertake a programme of training of technical
staff in the specialist job of conservation.

The Committee note that another factor which
is stated to stand in the way of proper conserva-
tion is inadequacy of funds. The Committee are
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informed that it is proposed to allocate Rs, 500
lakhs for the conservation etc,, of monuments
during the Fifth Plan. The Committee see no
reason why the Survey should not bring about
marked improvements in the preservation of the

ancient monuments at least during the ensuing
Fifth Plan period.

The Committee note that the archaeological
monuments are classified as of national impor-
tance on the basis of their archaeological, histori-
cal and architectural importance and that the
decision to declare a monument as of national
importance is taken at the level of the Director-
General, Archaeological Survey of India with
the approval of the Education Minister, The
Committee further note that as a result of a
reivew in 1967, some monuments of national im-
portance were deprotected with the approval of
the Central Advisory Board of Archaeology. The
Committee need hardly point out that since the
archaeological monuments are the sign posts of
the progress of Indlan culture through several
centuries and are a national heritage, their con-
servation and maintenance are of prime impor-
tance and should be attended to properly. It is
to be recognised that the State Directorates which
have recently been set up, are not fully equipped
with the necessary funds and expertise for the
preservation and conservation of important pro-
tected monuments, The Committee feel that the
3500 national monuments whichk are under the
charge of the Archaeological Survey, are not a
large number considering the size of the country,
its ancient history and its wealth in monuments
and sites. They feel that utmost care should be
exercised in deprotecting a monument by the
Survey and that too should be done in consulta-
tion with the concerned State Department. The
Committee are glad to note that according to
a recent decision no national monument is to be
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523

deprotected save in exceptional circumstances
and that too with the approval of the Education
Minister.

The Committee feel that the preservation of
the ancient monuments whether in the jurisdic-
tion of the Central Government or State Govern.
ment js of utmost importance. They would, there-
fore, urge that the Archaeological Survey should
maintain close coordination with the State De-
partments of Archaeology in the matter of pre-
servation of monuments within their jurisdiction
and should render them all help and advice so
as to ensure that they are properly maintained.
Periodical meetings may also be held with the
State Directorates of Archaeology to keep them
informed of the latest developments in the tech-
niques of preservation.

The Committee are glad to note that the
Archaeological Survey has been rendering help
in undertaking repairs to the Jama Masjid in
Delhi, though it is not protected monument, There
are a number of places of worship which have,
apart from religious significance, historic and
architectural importance. The Committee realise
that, being in religious use, there may be legal
difficulties in treating them as protected monu-
ments. The Committee would urge that in view
of their historical, cultural and tourist impor-
tance, the Archaeological Survey should make an
inspection of all important historical places of
worship, in cooperation and coordination with
the State Governments and the management of
these religious places and should render all
techniecal and other assistance so as to ensure
that these places are well preserved for posterity.
The Committee would like the Survey to take
initiative in this matter and not wait indefinitely
least these monuments suffer for want of timely
attention.
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The Committee regret to note that the techni-
cal staff available with the Archaeological Survey
for chemical treatment of monuments is inade-
quate. They are surprised that in spite of the
recommendations made by the Archaeological
Review Committee in 1965 to augment and re-
organise the Chemistry Branch to shoulder its
multifarious responsibilities, no concrete action
appears to have been taken in that direction. In
addition to providing chemical treatment to the
ancient monuments and sites against ravages of
nature it is also necessary that the Chemistry
Branch is fully equipped to provide scientific
aids to archaeology for which it has to evolve
new methods and has to be in touch with the
latest techniques. The Committee note that the
expansion and reorganisation of Science Labora-
tory, attached to the Office of the Chief Archaeo-
logical Chemist at Dehra Dun, is being proposed
during the Fifth Plan period. The Committee
recommend that detailed plang should be prepar-
ed for the reorganisation and expansion of the
Science laboratory in consultation with leading
Indian scientists. The feasibility of establishing
units for chemical treatment in Circles wherever
possible may also be considered. The Committee
further recommenq that effective action should
be taken to implement these plans in a phased
and planned manner from the beginning of the
Fifth Plan itself.

The Committee would further urge that the
Chemistry Branch of the Archaeological Survey
should provide technical guidance and assistance
to the State Departments of Archaeology in the
chemical treatment and preservation of the mo-
numents and sites under their charge so that
they are preserved in a scientific manner.

The Committee note fhat an Expert Commit-
tee was appointed by Government in 1971 to
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sugges..t ways and means to preserve the rock-
cut Ajanta caves and their paintings, They
Tegret to note that this Committee has only met
twice so far once in October, 1971 and again in
March, 1973 and that one of the major recom-
mendations made by this Committee at their
first meeting in 1971, regarding the desirability
of air-conditioning the caves, has not yet been
implemented. As the Ajanta caves are world
famous and attract a large number of tourists,
both domestic ang foreign, the Committee cannot
stress too strongly the need to solve the problem
of cleaning and preserving these caveg and their
frescoes, expeditiously, as any further delay in
his regard may make the solution of this prob-
em more difficult. The Committee would there-
fore urge that the Expert Committee should be
activised and all the requisite data supplied to
them quickly so that it completes its work ex-
peditiously and submit recommendations for
action by the Department for proper preservation
and prolongation of the life of the famous Ajanta
caves and their priceless frescoes.

The Committee note that the scheme “Copying
of Ajanta Paintings” was started by the Survey
in 1956-57 and that out of the paintings covering
a surface of 7546 sq. ft., 2563 sq. feet only has
been traced so far i.e., about 34 per cent. Four
artists are employed on this Scheme and during
the 17 years, an expenditure of over Rs. 5 lakhs
has been incurred thereon. The Committee de-
plore the leisurely manner in which this impor-
tant work is being progressed. They are not
convinced by the reasons advanced by the Mini.s-
try that the slow progress was due to the 'erahc
power supply and the inadequacy of stationery
and paper as these shQrtcomings .could have
been remedied in time. It appears that no watch
was kept on the progress of work done by t.he
four artists as is evident from the fact that while
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during the Second Five Year Plan, 1617 sq. ft.
of surface wag copied by them, which came down
to 334 sq. ft. during the Third Plan period and to
612 sq. ft. during the Fourth Plan period.

The Committee note that with a view to
expedite this work, it has now been decided by
Government that instead of copying all details,
all the principal paintings will be copied by the
end of the Fifth Five Year Plan and unimportant
fragmented paintings would be covered by photo
documentation. The Committee consider that
had the progress of this work been kept under
constant review, it would have been possible
to reach this decision much earlier. The Com-
mittee hope that effective measures will now at
least be taken by Government to complete this
work expeditiously and that continuous watch
will be kept on the progress of work done by the
artists so that there is no further delay in the
completion of this work,

It is indeed regrettable that in spite of a
recommendation made by the Archaeological
Review Committee in 1965, for a survey of the
fast vanishing ancient domestic architecture in
the country, Government have not taken it up
as yet. The Committee feel that such a. survey
would be very useful for keeping a record of
the selected domestic architecture typical of the
various regions and environmerts in the country.
The Committee would, therefore, urge that a
survey of selected domestic architecture should
be taken up by the Survey in cooperation with
the State Departments of Archaeology and
Universities at an early date and steps taken to
preserve the selected ones.

The Committee are glad to note that a propo-
sal to constitute a National Trust which would
receive contribution from private citizens and
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would cover monuments which are less than 100
years old, is under examination of the Govern-
ment. The Committee would like government to
expedite decision on the constifution of the
Trust. The Committee need hardly stress that
effective watch and check should be exercised
to see that the objectives for which the Trust
is to be set up are realised.

The Committee note that the Rules under the
Antiquities and Art Treasures Act, 1972 have
been gazetted and published in September, 1973.
While the Committee deprecate the delay in the
framing of the Rules, they would urge that now
that the rules have been published, Government
should take concrete steps to organise effective
implementation machinery both at the Centre
and the States at the earliest so that theft of
antiques and sculptures from the monuments and
their smuggling from the country is effectively
checked. In fact the Committee would have liked
Government to be ready with detailed plan of
action so that it could be implemented in the
field as soon as. the legislation was added to the
statute book,

The Committee are concerned to note that a
large number of priceless sculptures and art
objectives are being stolen and smuggled out
of the country. To protect loose sculptures lying
in and around ancient monuments to a place of
safety, Government proposed to construct sculp-
ture sheds at various places during the Fourth
Plan period at an estimated cost of Rs. 10.70
lakhs. The Committee are disappointed at the
progress made in the construction of the sculp-
ture sheds, as only five sheds were constructed
during the first three years of the Plan period
(i.e. by March 1972) and an expenditure of Rs.
2.70 lakhs only was incurred. The tardy pro-
gress in the implementation of this scheme is yet
another instance of the lack of proper planning
and implementation on the part of Survey to

N
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execute even important schemes, The Commit-
tee would urge the Survey to take up this work
in right earnest so as to make adequate arrange-
ments for the safe custody of loose sculptures
and antiquities etc.

The Committee would further like to stress
that, apart from construction of sculpture sheds,
the Survey should maintain close liaison with
the State Directorates and local authorities such
as Panchayat Samities etc., in this matter as
the active support and cooperation of the local
people is very necessary to prevent theft and
smuggling of antiquities and sculptures.

The Committee understand that an Officer on
Special Duty was appointed by the Survey in
September 1973 to go into the whole question of
security of archaeological monuments and mu-
seums and that he would complete his report
by March, 1974.

The Committee need hardly stress that ef-
fective action in implementation of the recom-
mendations for ensuring that sculptures are
neither pilfered nor smuggled away, is taken.

The Committee note that a large number of
hero stones are lying scattered mostly in South
India. Many of the important hero stones are
stated to have been protected and many others
have been photographed by the Survey. The
Committee consider that since the hero stones
and the inscriptions on them throw an interesting
light of our country’s history and bridge the
gulf in knowledge, adequate steps shculd be
taken to study the inscriptions on all these hero
stones and to protect them. A photographic sur-
vey of all such monuments would also be desir-
able. The Committee would like the Survey to
seek the cooperation and coordination with the
concerned State Departments of Archaeology to
avoid duplication and overlapping in this regard,

————— —
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The Committee note that many inscriptions
which are being deciphered by the Epigraphic
Branches of the Survey, are not published in full
but only a brief mention is made in the Epigra-
phia Indica. They note that eminent scholars in
the field are also entrusted with the editing of
the volumes in the series called Corpus Inscrip-
tionum Indicarum. As the old inscriptions are
the back-bone of our country’s ancient history
and bridge the gaps in our knowledge, the Com-
mittee consider that effective steps should be
taken by Government. to suitably publicise the
inscriptions discovered or unearthed so that the
information contained therein is available to
the scholars and research workers quickly.

The Committee further note that knowledge
of Sanskrit and other classical languages is not
insisted upon by the Survey for the recruitment
of Epigraphists. The Committee consider that it
is necessary to attract talented persons with sui-
table qualifications to man these posts in the
Survey. They understand that the whole ques-
tion of qualifications, promotion prospects etc.,
is under consideration of the Government. The
Committee would urge that early action should
be taken to finalise the qualifications and Re-
cruitment Rules for the post of Epigraphists in
the Survey so that suitable persons are available
to fill these posts, They would also like to em-
phasise that it would be advantageous if, for the
post of Epigraphist, knowledge of one or more
ancient Indian languages is insisted upon as it
would widen their field of knowledge and would
enable them to readily decipher the old inscrip-
tions in various scripts..

The Committee regret to observe that although
the Archaeological Review Committee, had
underlined the importance of documentation
wing in 1965 and had urged Government to set
up such a wing, no action appears to have been
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taken in this regard till 1970. They note that
the scheme-“Documentation of Sculptures” was
included as one of the schemes for implementa-
tion during the Fourth Plan period and a plan
outlay of Rs. 8 lakhs was also provided therefor
but no progress was made in the implementation
of this scheme during the first two years of the
Plan period. It was only since 1971-72 that ex-
penditure on this scheme has been incurred.
This indicates the casual manner in which this
important scheme is being implemented by the
Survey.

The Committee are not also convinced by the
reasons advanced by the Ministry for not taking
up the work of documentation in right earnest
on account of non-filling up of the sanctioned
posts and non-availability of/short supply of
photographic material. The Committee consider
that in view of the importance of this scheme,
Government should have taken timely action to
fill the posts required for undertaking this work,
as also to make available the necessary photo-
dgraphic material. It is unfortunate that this
was not done, The Committee consider that this
scheme of documentation which includes taking
photographs of the monuments and maintaining
their records, should have been given high prio-
rity as the incidence of thefts of sculptures of
ancient monuments jn the country is increasing
for the detection of which it would provide a
very valuable help,

The Committee note that a plan outlay of
Rs. 40 lakhs has been proposed for this scheme
in the Fifth Plan period. They hope that in the
light of the difficulties experienced in executing
this scheme during the Fourth Plan, the Survey
would take effective remedial measures to im-
plement and execute this important scheme
during the Fifth Plan period so that speedy pro-
gress is made in this important task.
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The Committee would also urge that the staff
for the documentation wing should be properly
trained for undertaking the various activities
connected with documentation work and the
maintenance and preservation of records in a
meaningful manner. It has to be realised that
documentation work is of great value not only
to the Survey itself but to scholars and research
workers also. It should be ensured that in addi-
tion to properly document photographs through
card index, the documentation wing should also
prepare an overall card catelogue of photographs
and of plans to facilitate the work of the scholars
and research workers.

The Committee note that though the project
of “Preparation of Archaeological Atlas” was
initiated by the Survey in the year 1958, it was
actually commenced in 1961 i.e., three years after
it was initiated. It is distressing to note that this
jproject which was continued till 1970-71, has
been discontinued after about 13 years and incur-
ring an expenditure of Rs. 7.5 lakhs, including
an expenditure of Rs. 1.23 lakhs during 1969-70
and 1970-71. It is thug evident that this scheme
was not properly planned in the very beginning.
It is all the more surprising that even though
the Archaeological Review Committee had, in
1965, adversely commented on the implementa-
tion of this Scheme and had characterised it as
‘basically unscientific’ and ‘inadequately worked
out’ project, it was continued till 1970-71, It
wag at least expected that a critical review ot
this project was undertaken and corrective mea-
sures taken in 1965 itself if the scheme was to
be continued. It is regrettable that this was not
done and this scheme was included in the Fourth
Plan Schemes and continued till 1971. The Com-
mittee would like Government to learn a lesson
from these past mistakes and to ensure that a
critical examination of all the schemes is under-
taken before they are included in the Plan
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schemes so as to avoid infructuous expenditure-
of this nature in future.

The Committee are concerned at the delay in
the construction of the museum building at
Lothal which wag excavateq about 15 years ago
and in starting the museum. The Committee
understand that although the building for the
museurn has been constructed about a couple
of years ago, the museum could not be started
due to non-construction of staff quarters for
which action ig being taken. It is surprising that
the Survey did not plan for the construction of
the museum and the staff quarters in an integra-
ted manner as they were well aware that the
museum is in a remote place and that the pro-
vision of staff quarters is very essential for
starting the museum. This again is a case of
unsatisfactory planning on the part of the
Survey; the least that the Committee expect is
that such lapses should not recur and that ihe
museum starts functioning without delay.

The Committee note that admission tickets
are levied at 7 out of 18 museumgs administered
by the Survey. The Committee consider that
admission tickets on a nominal scale, should be
levied for all museums to regulate the admission
of persons,

The Committee consider that with a view to
popularise archaeology and educate the masses
in regard to our cultural heritage as also a mea-
sure of national integration there should be a
section in State museums which should house
photographs of monuments, sculptures and other
excavated material from all over the country so-
that people from one part of the country may
learn about the ancient culture of the people-
from other parts.
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The Committee are unhappy to note that
during the last five years, only one exhibition
was organised by the Supvey to display recent
archaeological findings in the country, They
consider that holding of exhibitions at frequent
intervals is one of the important methods of
creating public interest and giving them a feeling
of participation in the discovery of our cultural
heritage. The Committee desire that such exhi-
bitions should be held more frequently at diffe-
rent places in the country in conjunction with
Museum/Universities which are known for their
interest in archaeology.

The Committee regret to note that although
a sum of Rs. 17.12 lakhs had been earmarked for
the construction of museum buildings during the
4th Plan period, no expenditure was incurred on
this scheme till 1972-73 and that the entire amount
has been provided in the budget of CPWD to be
spent during the year 1973-74. The Committee
are unable to appreciate why advance action was
not taken by the Survey for the construction of
museum buildings for which need was felt. They
are doubtful whether the CPWD would be able
to spend this amount usefully during the curent
year,

The Committee are given to understand that
Government have made a provision of Rs. 85
lakhs for setting up of Archaeological and Sculp-
ture galleries etc., in the Fifth Plan. The Com-
mittee feel that there should be a persepective
plan for the setting up of museums, keeping in
view the need to avoid any duplication of effort
as also for conserving resources and for putting
them to the maximum use. Each new museum
should be an advance on what has been achieved
already so that they subserve not only the pur-
pose of housing the antiquities and other archaeo-
logical articles but alsp constitute a significant
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step forward in the matter of display so as to
catch public imagination and sustain their

interest.

The Committee are deeply concerned at the
heavy arrears in the printing of publications by
the Survey. From the information furnished to
them, the Committee find that the latest pub-
lished volumes cf almost all the publications

~ brought out by the Survey, pertain to the year

1968 or 1969 and in some cases even to earlier
years. The number of outstanding excavation
reports awaiting publication with the Survey,
is stated to be 12-the oldest pertains to the year
1955. The Committee are distressed to note
that even though the Archaeological Review
Committee had in 1955, observed that “the
publication of the Survey are seriously and ad-
mittedly in arreas” and had recommended the
urgent need to set up a Publication Branch, no
concrete action appears to have been taken
thereon till recently. During the Fourth Five
Year Plan, although a fulfledged Publication
Branch was sanctioned as one of the Plan
Schemes, with an outlay of Rs. 10.17 lakhs, the
Publication Branch was not actually set up till
recently. It is regrettable that even now, the
post of the Director of Publications, though
sanctioned, remains unfilled. This, again, indi-
cates lack of planning in the implementation of
important schemas by the Surwey. The Com-
mitted are unable to understand why, such a
sorry state of affairs has been ailowed to pre-
vail in the Archaeological Survey for so long.

The Committee regret to note that Dr.
Bhandarkar’s Corpus Vol. II which was handed
over to the Achaeological Survey about 25 years
back, has not yet been published. The delay
has been attributed to the discovery of a large
number of important inscriptions of the Gupta
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period after submission of the manuscript by
late Dr Bhandarkar. The Volume is now being
brought up-to-date. The Cornmittee are not con-
vinced by the above explanation for the inordi-
nate delay in this ease. They hope that this
work will now be completed urgently and the
volume would be published within a year as pro-
mised by the Director General, Archaeological
Survey.

Among other important reports which
remain unpublished, are the excavation reports
of the famous Nagarjunakonda Project and the
excavation reports on Lothal. It is a matter of
regret that the reports on both these projects
which were excavated long ago, are yet to be
printed. The Committee understand that the
first part of the report on Nagarjunakonda Pro-
ject is expected to be published before June,
1974. Part-II of this report as well as both the
parts of the report on Lothal, are stated to be
under print. The Committee would urge the
Survey to make determined efforts to get these
reports published expeditiously so that they are
available to the scholars and others without
further delay.

The Committee understand that one of the
reasons for the accummulation of arrears in
printing was the procedural delays in the office
of the Chief Controller of Printing and Sta-
tionery. Now that the Survey has been allowed
to get the printing done in private presses, the
Committee hope that the backlog of arrears in
printing will be cleared at the earliest and the
printing of publications will be brought up-to-
date by the Survey.

It is to be recognised that publication of the
Survey are an essential instrument for the dis-
semination of knowledge about our cultural
heritage not only in the country but abroad. No
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effort should therefore be spared to clear the
printing arrears and bring out the various pub-
lications in time. The Committee trust that the
publication Branch will now be suitably orga-
nised and equipped to fulfil the functions ent-
rusted to it.

The Committee are glad to note that an out-
lay of Rs. 24 lakhs has been proposed for “pub-
lications” during the Fifth Plan period. The
Committee trust that with the availability of
adequate funds, the Survey would not only
ensure the timely .printing of its publications
but would also bring about the much needed
improvement in the quality and the get-up of
its scientific publications which have a world-
wide circulation.

The Committee note that a presest five
publications viz., (i) Epigraphia Indica, (ii) Epi-
graphia Indica (Arabic and Persian Supplement),
(iii) Annual Report on Indian Epigraphy, (iv)
Corpus Inscriptionum Indicarum and (v) South
Indian Inscriptions are published by the Survey.
The note that the Archaeological Review Com-
mittee, in 1965, had suggested a rationalisation
and simplification of these publications and
had recommended the combining of these five
publications into two viz., Ebigraphia Indica and
Corpus Inscriptionum Indicarum. The Commit-
tee recommend that the matter may be review-
ed and early decision taken for the simplifica-
tion and rationalisation ) of the publications
brought out by the Survev to make them more

useful for the users.

The Committee note that the Central
Archaeological Library which was established
in 1902 contains 70,000 books, consisting of pub-
lications mainly on Archaeology and Indology.
Some of the books are very rare and very valu-
able. The Commttee are concerned to note that
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in the last stock taking done in 1967, 200 books
were found missing from the Library. Since the
books in the library are very old and rare, the
Committee would like the whole matter to be
investigated to find out the reasons for the loss
of 200 valuable books from the Library.

The Committee observe that no stock taking
of books has been done in the Central Archaeo-
logical Library since 1967 and that no periodi-
city has been laid down for this purpose. The
Committee recommend that stock-taking of
books in the Library should be done at least
every alternate year so as to keep a close watch
on stock holdings, particularly, as the books are
rare and ireplaceable.

The Committee would also stress that effec-
tive measures should be taken by the Central
Archaeological Library for the preservation and
proper maintenance of their books. The Com-
mittee urge that the assistance of National Ar-
chives may be taken in the matter of proper
maintenance and preservation of books in the
Library.

The Committee would further recommend
that in addition to taking the usual precautions
for the preservation of rare books viz., fumiga-
tion etc., the feasiblity of “microfilming” of such
books may also be examined.

It is well known that of late science, rang-
ing from chemistry to nuclear physics has been
increasingly used in archaeological work. This
underlines the need for a well-equiped library
convering the subject of intimate interest to all
those engaged actively in the field of archaeo-
logy either in excavation, preservation or re-
searh. The Committee hope that books having a
bearing on the archaeological work, would be
acquired by this library.
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The Committee would also like to point out
that the purpose of a well-equipped library is
its use by scholars, research people and the per-
sons in the field. It should therefore be ensured
by the library that adequate facilities are pro-
vided in the library for the users of the books
and publications maintained by it.

There are a large number of archaeological
monuments in the country which are world
famous and which attract tourists, both foreign
and domestic. It is therefore of utmost impor-
tance that such moiuments are, not only well
maintained but their natural getting and envi-
ronments are properly reserved. The Commit-
tee are glad to learn that a Central Coordina-
tion Committee has been formed under the
Chairmanship of Minister of Tourism and Civil
Aviation to sort out problems relating to deve-
lopment of monuments of tourists’ interest and
that it has made a number of recommendations
in this regard. The Committee however reg-
ret to note the delay in the completion of the
drafting of Model Bill for legislation to preserve
the natural setting and environments of the
ancient monuments in the country. The Com-

mittee would stress that the drafting and pas-
sing of this Model Bill should be expedited and
action taken to implement its provisions.

The Committee are distressed to learn that
due to the unplanned develcpment of shops and
business premises in close proximity of Mahaba-
lipuram, the environments of the monuments
have been affected. The Committee would
urge the Archaeological Survey to maintain
close coordination and cooperation with the De-
partment of Tourism azd the State Govern-
ments so that the original environments of these
important moazuments are preserved and a well
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thought out plan for the development of the area
near the monuments, is drawn up so as to main-
tain the beauty and the serenity of these monu-
ments. The Committee would like Government
to ensure that remedial measures are taken to
restore the environments not only at Mahabali- *
puram but at all other monuments where they
may have been disturbed on account of unplan-
ned development of the areas in their vicinity.

The Committee would like to make the
following other suggestions for the development
of monuments or tourists’ interest and to attract
tourists to them:

(i) Steps should be taken in cojunction
with the State Governments and the
local bodies to provide good approach
roads to all the monuments of tou-
rists’ interest. where these do not
exist at present.

(ii) The environments of the monuments
should be kept neat and clean and
free from encroachment.

(iii)\ Arrangements should be made to
provide wholesome food and cheap
accommodation near the monuments
wherever necessary, so as to attract
the tourists of modest means to these
places.

(iv) Attractive picture post cards giving
the background history of the monu-
ments should be made available at
reasonable prices.

(v) Production and sale of attractive
souvenirs including mould casts of
important sculptures should also be
prepared and sold to the tourists at
the monument site itself.
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The Committee note that while sixteen
States have set up Departments of Archaeolo-
gy, five States and all the Union Territories
except Goa, have not yet done so. Since archaeo-
logical monuments and sites exist in all areas
and regions of our ancient country and their
maintenaxce and preservation is of utmost
importance, the Committee consider that there
is need to set up Departments of Archaeology
in all States including Union Territories. They
would therefore, like the Government to ap-
proach the States and Union Territories which
have not yet set up the Departments of Archaeo-
logy, to have such departments so trut the con-
servation ~nd preservation of the monuments
and ancient sites in their areas are not neglec-
ted. The Committee have no doubt that the
State Governments and Union Territories would
respond {avourably in this regard.

The Committee are glad to learn that most
of the State Governments which have set up
the Departments of Archaeology, have got their
staff trained and that they are now competent
to maintain and preserve the monuments under
their charge. The Committee would like the
Survey to extend all help and training facilities
to the officers and staff of the State Govern-
ments/Union Territories which may now set up
their Departments of Archaeology so that they
become proficient in the conservation and pre-
servation of the monuments under their charge.

The Committee further desire that the offi-
cers of Survey should keep close contacts and
meets frequently their counterparts in the State
Departments of Archaeology and share with
them their knowledge and experience in the
mutual interest of conserving and preserving
the ancient monuments of the country.
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The Committee note that the Survey has
given grants-in-aid to the various universities
for carrying out explorations and excavations.
They are distressed to learn that the reports of
excavations and explorations undertaken by the
universities during the last ten years are still
under preparation. The Committee have already
emphasised the need for prompt and factual
preparation of exploration and excavation re-
ports as the delay in publishing these reports
loses the significance of excavations and detracts
from their utility for scholars and researchers.
It is surprising that grants-in-aid have been
given to some of the universities year after
year, without insisting on the submission of
reports of excavation and exploration done by
them in respect of the earlier grants-in-aid. The
Committee would urge the Survey to impress
upon the universities concerned to expedite the
submission of the reports which are in arrears.

The Committee note that during the Fifth
Five Year Plan, 25 national projects in the
various parts of the country are being under-
taken in cooperation and coordination with the
various universities. The Committee urge that
a detailed procedure regarding the submission
of reports in respect of the new projects simul-
taneously, should be worked out by the Survey
in consultation with the universities concerned
and should be strictly implemented so that no
arrears occur in these cases.

The Committee note that the Archaeological
Review Committee (1965) had made various
recommendations relating to the reorganisation
of ihe Archaeological Survey of India includ-
ing staff matters. They note that a scheme for
the reorganisation of Archaeological Survey of
India with an initial outlay of Rs. 9.17 lakhs,
was included in the Fourth Five Year Plan. It
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is regrettable that no progress in the implemen-
tation of this scheme was made during the
Fourth Plan period. Even the reduced outlay
of Rs. 1.70 lakhs, has not yet been spent, due to
lack of firm decision on the reorganisation of the
Survey. Further, the four posts of administra-
tive officers, sanctioned for the four major Cir-
cles, to relieve the Circle Superintendents from
administrative work and to enable them to con~
centrate on conservation and preservation work
within their Circles, as recommended by the
Review Committee in 1965, have also not been
filled up due to non-finalisation of Recruiiment
Rules. The Committee consider that this delay
in taking decision and finalisation of recruitment
rules, is affecting the efficiency and work of the
Survey adversely. The Committee urge that

‘effective measures should be taken by Govern-

ment to implement the decision regarding re-
organisation of the Survey and to fill the posts
of administrative officers expeditiously.

The Committee note that the Central Advi-
sory Board which is appointed for a period of
four years, is required to meet ordinarily once
in two years. The Committee are distressed to
note that while the new Board which was cons-
tituted in April 1972, has met once in January,
1973, the earlier Board could not hold any meet-
ing either in 1970 or 1971 due to various reasons
Since the Central Advisory Board is an impor-
tant body not only for promoting closer con-
tacts between the Archaeological Survey, the
State Archaeological Departments, the Univer-
sities and other institutions in the field, but also
for advising the Government on matters relat-
ing to development of archaeology in the
country, the Committee consider that its meet-
ings should be held frequently. The Committee
therefore recommend that the meetings of the
Board should be held at least once a year, so
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that the Board can keep a watch on the various
developments relating to archaeological matters
in the country and provide the necessary advice
and guidance.

The Committee regret to note that although
the Archaeological Review Committee report
was submitted to Government in 1965, action on
12 out of 21 of its recommendations has not yet
been taken by Government even after a lapse
of over 8 years. The Committee deprecate the
long time taken in taking decisions on the re-
commendations of the Review Committee and
implementing them. It is surprising that the
report of that Committee was referred by Gov-
ernment to the Central Advisory Board in 1968
i.e. after a lapse of three years, which, again,
referred it to its Standing Committee. In the
opinion of the Committee, Government should
lay down time. limits for the consideration of the
reports of Committees of Experts, like the Ar-

" chaeological Review Committee so that the re-

commendations which are accepted by Govern-
ment, are implemented expeditiously and the
shortcomings pointed out in such reports, are
not allowed to be continued for long periods
without adequate remedial measures. The Com-
mittee would like Government to take decisions
on the remaining recommendations of the Re-
view Committee within six months and to take
concerted measures to implement them without
further delay.

The Committee note that there are ten
seats in the School of Archaeology for imparting
training to the students in the various branches
of Archaeology. Considering that within a
period of 14 years since 1959 when the Schools
was started, only 105 students have been trained
so far, it appears that the capacity of this School
is not being fully utilised. The Committee
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would urge Government to ensure full utilisa-
tion of the capacity of this School by allowing
its training facilities not only to employees of
State Departments of Archaeology but to stu-
dents from, universities, etc. The Committee
would also like Government to start refresher
courses for the benefit of the existing employees
both of the State Departments and the Archaeo-
logical Survey of India, to keep them abreast of
the latest developments in the field.

The Committee regret to note that the work
regarding the revision of Conservation Manual
and Archaeological Works Code was taken up
by the Survey in 1965-66 but the same has not
yet been completed in spite of a lapse of about
8 years. Since the Conservation Manual and the
Works Code provide guidelines to the officers
and staff of Archaeological Survey in their
work, the Committee urge that determined
efforts should be made to revise both the Manual
and the Code within a specified period by keep-
ing a continuous watch on the progress made in
this behalf.




APPENDIX V
(Vide—Introduction)

Analysis of Recommendations|Conclusions contained in the Report

1. CLASSIFICATION OF RBECOMMENDATION

A. Recommendations for improving the organisation and work-
ing:—

S. Nos. 1, 3—11, 14—44, 47, 49-50, 52-53 and 55—T8,

B. Miscellaneous Recommendations:—

S. Nos. 2, 12, 13, 45-46, 48, 51 and 54,
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